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PARLIAMENTARY DEBATES

(P a r t  I — Q u e st io n s  and A n s w e r s )  
Saturday, 1st April, 1950

The House met at a Quarter to Eleven of the fUoclc

[M r . Sfeaebr in the Chair]

ORAL ANSWERS TO QUESTIONS’

Gold smuoglbd dtto Saubashtba

*1811. Shri Sidhva: (a) Will the Minister of Finance be- pleased to state 
ivhether any gold was found smuggled into iSiaurashtra in the month of 
December, 1949, and if so, what was the amount?

(b) What steps have been taken against the person who smuggled it and 
with what result? i

Ibe Ministor of Finance (Dr. ICatthai): (a) No. A case is however under 
investigation facts regarding which, it is not in the public interest to divulge.

(b) does not arise. .
Shri Sidhva: What is the meaning of the reply in the negative, whpn It 

is said in the answer that the matter is under investigation? My question 
wfes whether any gold was found smuggled and the answer is ‘N o/

Mr, Speaker: The question was ‘found smuggled'.
Shri Sidliya: Yes. What is the enquiry for?
Dr. ICatthai: The enquiry is for the purpose of ascertaining whether it ha»

been smuggled.
•Slhrl Sidhva:, May I ask whether some Arab passengers were found smug

gling gold worth Rs. 75,00,000 on their way from Okha to Rajkot?
Dr. MaUhai: I must regretfully decline to answer the question.
Shri Sidhvaj May I ask whether the C.I.D...................
Hr. Speaker: He has stated that it is not in public interest to divulge the

facts. Why should the question be repeated?
Shri Sidhva: I am asking whether there is any truth in the information 

that certain passengers— ,
Mr. Speaker: He has stated that he is not disclosing that in the public 

interest. Any number of questions may be asked, but he will decline to answei 
them.

( 1 2 2 3  )



Sliri Frank Anthony: How is it that it is not in public interest to divulge 
the facts? ^

Mr. Speaker: It is left to the discretion of the Minister who knows whether 
it is and it is not in the public interest to give the information.

Shri Sidliva: What is the value of the smuggled property discovered by 
the C.I.D.? What is the value of the articles found, gold, currency, etc.?

Mr. Spieaker: He has not stated that it was smuggled. The enquiry is 
io find out whether it was smugjjled or not.

Shri Sidhva: What is the public interest involved in replying to this 
question?

Dr. Matthal: We have been advised that replies will hamper the progress 
of the investigations which are now going on if any statements are made 
regarding the facte on the floor of the House.

Mr. Speaker: We will go to the next question.
Shri Sidhva: My enijiiiry wns wbefcher my question was correct.

N on -Indians in  A bm bd  F ouobs

’*'1312. Seth Oovind Das: Will the Minister of Defence be pleased to state:
(a) the number of non-Indians in Army, Navy and Air Force; and

(b) the time- when all these services will be completely Indianised?

The Minister of Defence (Sardar Baldev Singh): (a) There are about 280 
Tnilitfiry personnel of non-Indian origin serving with the Army, Navy and 
Air Force. In addition, there are about 160 non-Indians employed with the 
Armed Forces in a civilian capacity. *

(b) As soon as possible, that is as soon as adequately qualified and ex
perienced Indians become available.

^  anift ^  ^  f ,  a m

qrft ?

Seth Oovin  ̂ Das: Are the non-Indians still, serving with the Army, there 
of their being expertf; in some particular military subject or are they 

contiriiing because the tenure of their service has still not expired?

wr.xrr. : ^|1f, 3TT% 3TR % .

Sardar Baldev Singh: No, they are still continuing in service by virtue of 
tlic’.r sp cial knowledge.

_ - - ^  CN

% qr? ^  3Ttir ^rf r̂̂ rr t

Seth 'Ck>viud Das: Are. also such persons among tiem in whose cnsf> 
tenure of service has been extended?
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^  , v f f f v  ^«T% 3TT̂  ^  3ftT ^WRT ^

Sardar Baldev Singb.: Yes, Sir. We stand in further need of their expert- 
Imowledge. ,

" %s THT: if % f  f r ^ f t  3T T #?rpT ^^3rf

%  13ft^ I  ;r| r f tttot t  ?

Seth Qovlnd Das: How many of these foreigners continue to be in service 
fcecause of their expert-knowledge and how many because their term of service 
lias not yet expired?

^  'rr?r wk-Nr f ,  ^

Sardar Baldev Sing^: All the foreigners with us are because of their know
ledge.

qrr? TPT^TTPror t  ^wirr ^ f̂ P ^

^  sr̂ TrT t» 5TH JTM ^ >TH:rr̂ r% f̂ %cT5Tr 
^rnrr ?

Babu Ranmarayan Sin^: May I know how long will it take we Indians 
to acquire such knowledge for which alone we require the services of these 
foreigners?

t  % ̂ JTIT STKtft, 3T!B̂  afk 51^ furT̂  % ^  5TT̂
^fTfT, 3r?>€d ^  'TRTI I

Sardar Baldev Sbigh: It is very difficult for me to say anything specific.
I, am, however, of the view that our men and officers will soon acquire that 
knowledge which those non-Indian officers possess.

Shri Kesava Rao: How many of these non-Indians are technical personnel?

Sardar Baldev Singh: I have stated that 280 are military pert>onueI, in
e sense, and there are about 160 non-Indians in a civilian capacity,

Sardar B. S. ICazi: May I ask whether these non-Indians are being paid 
British standards of pay or Indian standards of pay?

Sardar Baldev Singh: They are working on a contract basis and are paid
the salaries agrê rd to in the special terms of tbe cont;ract executed.

Sardar B. S. Man: What is the contracted sum agreed to?

Sardar Baldev Singh: If the hon. Member wants to know it, I do not think 
I shall have any difficulty in showing him the actual contract.
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#  cTqr «F sr% ^  ^  #  JT#!T f  ?

8-hn Eftmatta.: Apari from considerations of their expert-knowledge, is the 
hon. Minister in a position to give an assurance in regard to their work and j 
loyalty to this country?

Mr. Speaker: Order, order.
I

Dr* Deehinukh; Am I to understand that most of these non-Indians are* 
Britishers? What is their percentage?

Sardar Baldev Stngli: By 'non-Indians’, I mean tbat in the Anuy we have 
got others than Britishers. For instance we have Goanese, Tibetans, Ceylonese^ 
Portuguese, Jews, etc

Mr. Speaker: Order, order. I am proceeding to the next question.

^  TT»THn:nT<j| : n̂rrqfcr ^  3r|?r fjoiM
»T ^ «T T  r '

Babu Ramnarayan. Singh: Sir, I had a very important question to put.

: T % 7  I
____________________________________ _ CN

lb . Speaker: You may put it.

«tT  ̂ TT*RrTPTW 5TT?T ^  f*TRI' '?>Nr #

I  , ^ 5 T R ^ >  SrT<̂  ^  f  ?

Babu Ramnarayan Bingh: Muy I Itnow the steps the Government are tak- 
nig to arrange instructions in such knowledge as is in the possession of these  ̂
foreigners?

?TR 3ft ^  q-RT f ,

3TR STT  ̂ ^  ^  | I

Sardar Baldev Singb.: Every effort is being made to acquire all that know
ledge which is in the possession of these foreigners.

Loans floated b y  Govbrkmbnt

*"1313. Shri Sidhva: (n) Will the Minister of Finance be pleiased to state 
whether the Government of India have raised a loan of 2  ̂ per cent, for 
15 crores? *

(b) If so, how much has been subscribed so far and what is the date* of 
T.losing the loon?

(c) Was the entire amount of loan underwritten or subscribed by individuals- 
and if so, what are the details?
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Tlw MHUater of Finance (Dr. Matthal): (a) to (c). To meet the demand
on  the part of institutional investors a further issue of per cent, loan 1955 
for Rs. 15 crores was created and is in process of being sold.

Shil SidlLva: How much has been sold, Sir?
Dr. Miatt&iai: Sir, the total amount of loan of this category which has been 

issued so far at different stages works up to about Rs, 60 crores. Out of that, 
the latest figure I have seen shows that under Re. 50 crores has been sold

far.
Shri Sldliva: Was there any underwriting by anybody or by any corporation?
Dr. Mattbal: Central loans are never underwritten.
Shri Ki£Ai0rlniojlian Tripathl: May I know the date when the loan was 

-floated?
Dr. Matthai: This 1955 loan? The first time it was floated was in October

1948. Since then by stages further blocks have been created, because there
IS a general demand for this sort of security.

Shri Sidhva: Out otf the Rs. 15 crores, how much has been sold?
Dr. Matthal: I have given the total figure. That is all that I have.

Gbants to E ducational Institutions

'*‘1314. Shri Kesava Rao: (a) Will the Minister of Eduoation be pleased to 
state what are the Educational Institutions and Uni'versities which received 
■grant during the financial year 1949-50 and what is the amount granted to 
each of them?

(b) What are the conditions of such grants?
(c) Are grants given by the Government of India to any private educational 

institutions also?
Tho Defmty MiniBter of OommiinicatioiiB (Shri Khurshed Lai): (a) and (b).

A statement is laid on the Table. [See Appendix VI, annexure No. IS].
(c) Yes; as finances permit after examining the merits of each case.
Shri Eesava Sao: What are the private institutions which were given grants?
Shri Khuntfied I#al: It is a very long list. It will take a long time for me
read it out.
Shri Alagesan: What is the amount of grant made to the Annamalai Uni- 

i^ersity?
Shri Khuished Lai: Two lakhs.

Stari Keeava Bao: May I know whether any special consideration is given to 
institutions where Hindi is taught?

Shri Sliitfihed Lai: My hon. friend knows that education is a State subject 
and that the Government of India only give grants-in-aid in the case of all-India 
institutions.

Shri Keaava Maj I  aak whether the Central Government is giving any 
^eoial grants to non-Hindi areas wbere Hindi is taught?

BbA Lai: jSqt that I  know of.
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Shri ShiVA Bao: May I know the number of technical institutions that havô  
asked the Ministry of Education for equipment out of Disposals instead ot 
financial grants in view of the financial stringency and what has been the res
ponse of the Ministry?

Shri Ehundied Lai: This is a question relating to grant. I would like tOK 
have notice of this question. ^

Shri Bathnaswamy: Is it a fact that the Annamalai University has asked 
for an increase in grant?

Shri Khurshed Lai: They have been given Rs. 2 lakhs and I presunae. every- ' 
body asks for more.

Bbri U . A. Ajryangar: Are these grants earmarked for particular purposes^
or are they for general purposes of the institution concerned?

Shri KharBhed Lai: Some are earmarked and some are for general purposes^

# 5  vff ^  W T

i  f¥  ^  ^  wm, ^  arvfV 3 T T T «?| f| 3 ftT
JTfe ^  wra' 5pT t ,  gPr ^  sptf
V[PE 7 ^  I  ?

Seth Govind Das: While giving such grants, is it also kept in view that
preferential consideration is accorded to the newly started institutionB? If 
so, is the Saugor University in Madhya Pradesh receiving some grants?

^  ^  3T ?̂ft 53TTT ^  ^
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^  t ,  ^  W Z  ^  5f>T ?TTw5!f) , IT^
^  T?T V( m x  #

C s -

Shri E hun^d Lai: A grant of Bs. 80,000 is being given to Saugor Uni* 
versity. As for the basic principles which govern sanctions of such grants,
I  have placed a statement on the Table of the House. All rules and regulations  ̂
on the subject are stated therein and the information asked for can be elicited 
from a perusal thereof.

Shri NandMflhore Das: May I know whether any grant has been made to 
the Utkal University?

Mr. Speaker: He may refer to the statement.
Shri Dwlvedi: Are there institutions run on religious lines which are being 

given grant by the Government?
Shri Khurshed Lai: There is quite a long list here and I do not know what 

my hon. friend means by ‘religious lines'.
Sardar B. S. Man: In view of the provision in our Constitution that no 

religious instruction will be permitted in Government and Government-wded' 
schools, may I know what is the policy of Government in regard to grants-in- 
aid to such schools?

Shti Khurshed Lai: The Government w ll fully follow the provisions of the- 
Constitution.



Dr. DeSltiiLiikh: Is there any change of policy in giving grants to private insti
tutions? Does the Government encourage taking over the institutions rather 
than pay the grants to them?

sbri Ourslied Zial: As I said, these private institutions mostly belong to 
States anli it is for the State Governments to decide. So far as we are concerned, 
we give grants only to such institutions as are of an All-India character or which 
impart education which is of All-India interest.

Dr, Dddunukh: May I ask if a decision has been taken about taking over the 
Lady Hardinge Medical College?

Shri Ehurshed Lai: I may inform the hon. M̂ n̂aber that that relates to the 
Ministry of Health.

5 f ^  qrfrsr^ s ft#  wu ^  t  ^  3-
^  ^FfT^r?rra:!ff «F> ark ^  srrir ?

Seth Govind Das: May I know if, crfter Hindi having been declared as our 
national language, the Government are considering any proposal to alter the 
rules as to make it possible to g ve increased grants to the universities and other 
institutions for its propagation?

Sliri EJiû slLed Lai: That is a suggestion for action, Sir.

feTT t  ? .

Shri Bhatt: Has a grant been given to Lady Nathabai Damodar Thiikersey 
Institute of Bombay?

Mr. Speaker: He may refer to the statement which the hon. Minister has laid 
on tht) Table of the House.

Sardar B. S. Man: In view of the assurance given that Government fully 
intends to follow the provisions of the Constitution, may I know whether at 
present Government is giving any aid to such institutions where religious educa
tion is being imparted?

Shri Khurshed Lai: I will have to make enquiries whether out of thi  ̂ lint there 
is any such institution.

Shri Kamath: Is it for the hon. Minister or for you, Sir, to decide whether a 
particular question is a suggestion for action?

Mr. Speaker: He makes a submission and I accept it.

I.A.F. GooDvrax Mission to Malaya  and  Thailand

«1815. Dr. M. M. Dae: Will the Minister of Deience be pleased to state:
(a) the total expenditure incurred on the Indian Air Forces’ goodwill: 

Mission to Malaya and Thailand; and
(b) what were the objects of the Mission?
The Minictter of Defence (Sardar Baldev Singh): (a) Bs. 8040/0/-.

To establish contact and cordial relations with the Far East Command of 
th e ^ y a l Air Force, the Burmese Air Force and the Royal Thailand Air Force.

. OBAL ANSWERS 122



Dr* M. M. Das: May I know whether it is a fact that this Goodwill Mission 
has also served as a pleasure trip for the officers conceraed in the Defence 
Ministry?

Mr. Speaker: Order, order.
Dr. M. M. Das: May I ask why of all the countries, Malaya and Thailand 

ivere chosen for this Goodwill Mission?
SardAT Baldev 8ing}i: I think the hon. Member has got some misunder

standing in his mind. We cannot take these trips at one and the same time 
to all the countries. * This trip was arranged to the countries which are men
tioned in my reply and on other occasions similar trips have been undertaken 
to other countries.

Shri Kamatli: Is there any proposal to arrange Army or Naval Goodwill 
Missions also. '

Sardar Baldev Sin^: Yes, Sir. The hon. Member might have noticed 
that only recently naval exercises were carried on somewhere near Ceylon?

Shri Kamath: I mean Goodwill Missions.
Sardar Baldev Singh: May I point out this is not a Goodwill Mission. This 

is also a part of the exercises of this Transport Squadron.
Shri Kamath: Mental exercises or physical exercises?
Mr. Speaker: Order, order.
Shri ^agi: What was the total expenditure incurred on this Goodwill 

Mission? .
Sardar Baldev Singh: I have already stated it was Bs. 3040-6-0.
Shri Ra] Bahadur: May 1 know if any further Missions are contemplated 

for other countries also? *
Mr. Speaker: He has replied to that question.

L egislation reqabding E duoational Statistics

*1816; Shri S. 0. Samaata: Will the Minister of Bducation be plesised to 
state whether any steps have been taken by the Government of India to bring 
into existence a legislation in regard to the educational statistics to be taken 
both in the 'States and in the Centre?

The Deputy Minister of Cknmnunicatlosis (Shri Ehurahed Lai): Yes. At the 
instance of the Cabinet the matter was referred to the Standing Committees 
of Departmental Economists and iStatisticians. These Committees did not 
favour any special legislation for the present.

Shri S. 0. Samaata: May I know if there are any institutions aided by 
the Central Government which supply statistical information?

Shri Khurdied Lai: The institutions which are aided by the Government 
do supply the information, which they are required to supply under the rules.

Shri S. 0. Samanta: May I know what is the opinion of other countries as 
regards this educational statistics in India?

Mr. Speaker: I do not see how the question is relevant.
Shirli S. 0. Samaata: Have other Ministries passed similar legislation to 

coUeot statistics of their own, and if so, what are i^ey?
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Mr. Speaker; It is this House which will pass this legislation. I am afraid
I  could not understand the question.

Shxi S. 0. Samanta: Is there any constitutional bar to bring into existence 
fluch legislation?

Shrl Khurshed Lai: That will be a matter for legal opinion.
Mr. Speaker: Next question.

A bchmolooioal Excavations in M adhya Pradesh

*1317. Shri ZaaS^e: -(a) Will the Minister of Xducatioii be pleased to state
w]hether archsBological excavations have been ctirried out to discover old
inscriptions and images in Sirpur (Raipur) in Madhya Pradesh?

(b) Have efforts been made to explore the old inscriptions and images in 
Khalari (Raipur) temple?

(c) In what way are the old ruins of Madan Mahal (Jubbalpore) being looked 
fifter?

The Deputy Minister of Communications (Shri Khurslied Lai): (a) and (b).
No exacavations were carried out but archaeological exploration at Sirpur and 
KJialari was done by Sir Alexander Cunningham, the late ArchoBological Com
missioner in India and his associates in 1871-72 and 1881-82 and by Henry 
Cousens in 1903-4. Archeological Officers have latĉ r from time to time, made 
visits and inspected the monuments at the two places and others in Raipur 
District and the important inscriptions recovered from these places have al
ready been published.

(c) Repairs are done to the old ruins of Madan Mahal as and when necessary.

; sr ^fhif ^  srr t  ?

Shrl Zangre: Is the Government aware that archaeological objects like old 
inscriptions, idols and coins in the Raipur Museum are getting time-worn?

Shri Ehurshed Lai: I will pass this information to î lie Education Ministry,

Sh l̂ Zangre: How much expenditure is incurred on maintenance of the 
Raipur Museum?

Shri Khurflhed Lai: I will require notice for that.
Shri Kamath: To what extent, Sir, does all this digging uj) th.- past help 

the present?
Mr. Speaker: Order, order. That ib a matter of opinion.

B booohisbd SxBTtox A ssooiatioks

*1318. Lala B»] Kanwar: (a) Will the Minister of Bom* Aflaim be pleaaad 
to place on thq Table of the House a list of the Service AssociationB which 
are recognized by the Ooyemment of India?

(b) Do these Associations submit copies of proceedings of their meeting* 
to Government?
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The Minlater of Home Aliairs and the States (Sardai Patel): (a) A list of the: 
service associations which have been recognised by the Government of India is 
placed on fche Table of the House. \Information placed in the Library* See 
No. F-73150].

(b) It is not incumbent on service associations to submit copies of proceedings- 
of their meetings to Government but generally copies of any resolutions passed at 
such meetings concerning the grievances of their members are forwarded to* 
Government. '

Lala BaJ Eanwar: May I know what is the total number of Service Associa
tions recognised by Q<jyemmeiit?

Sardar Patel: Different Ministries have different numb'mD
Minirtry of Defence . . .  . 16

M iiiistry of Agriculture . . . .  ,
Ministry of Home Affairs . . . .  . 9“
Ministry of External Affairs . . . .  . 1
Ministry of Labour . . - . . . 1
Ministry of Finance . . . .  . 24
Ministry of Works, Mines and power . . .  . 18
Ministry of Oommunioations . . . .  . 26
The Central Board of Revenue • • . • . 40
Ministry of Railways- . . . .  . 65̂
Ministry of Health . . . .  . 9
Ministry of Coxnmeroo . . . .  . 1
Chief Commissioner, Delhi . . . 2
Minis try of Transport . . . . . 1

Lala Ea] Kanwar: Are there any Service Associations which have not been 
recognised by Government?

‘ Sardai Patel; Of course, there are organisations which are not recognised by 
Government because they do not follow the rules.

Lala Raj Kanwar: What may be their number?
Saxdar Patel: I cannot give the number. Unrecognised Associations are not 

on our list.
Shri Ohattopadhyay: May I know whether these Service Associations are 

recognised by the State Governments as well?
Sardar Patel: I cannot say about the State Governments; this is about the 

Central Government.

Sbrl Hoflsain Imam: Is there any Union for the States Ministry?

Sardar Patel: No.

Peioe of N on-Judioial Stamps, Petition  Paper  and  Servioe Stamps

*1819. Lala Raj Kanwar: Will the Minister of Finance be pleased to state 
whether court-fee and non-judicial stamps, petition-paper, servioe .stamps etOr 
are supplied to the Treasuries in the different Part (A) States, Unions of 
States and Part (B) States at their face-value or at cost price?
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The Miniflter of Finance (Dr. Matthal): Non-judicial, adhesive and impressed 

oourt-fees stamps, etc., are supplied to the treasuries in Part A States on pay
ment by the ^tate Oovemments of the manufacturing cost of the stamps.

These stamps have not so far been supplied to Part B States, but it is pro
posed to make the supply to them from the 1st April, 1950, on payment of the 
manufacturing cost.

Service stamps are supplied to treasuries in the various States for sale ta 
public ofiioes on payment of their face value.

Lala Raj Eanwar: Why is this difference that service stamps are supplied at. 
their face value and court-fees, judicial and non-judicial stamps are supplied at 
manufacturing cost?

Dr. Mattiliai: Because in one case revenue is derived by the Centre and in the 
other by the States and also the margin between the face value and the manu
facturing cost is very much greater in one case than in the other.

R etirembnt B enefits and  Gratuity  of Gk)VERNMBNT Servants

**■1321. Shri S. 0. Samanta: (a) Will the Minister of Finance be pleased to 
refer to the answer given to my Starred Question No. 1^60 asked on the 29th 
of March 1949 regarding retirement benefits and Gratuity and state what i& 
the final decision of the Government of India about paragraphs 199 and 199-A 
of the Pay Commission’s Recommendations regarding retirement benefits and 
gratuity in case of premature death of a Government servant?

(b) When was the decision taken?

Tte Minister ol Finance (Dr. Matthal): (a) and (b). I expect to be able to 
issue final orders within a few days.

Shri S. 0. Samanta: May I know the reason for the delay?

Dr. Matthal: As I explained last time, it involves a number of other compli
cated financial issues and now that I am going to reach a decision and announce 
it within a.few days, I hope the hon. Member will be satisfied.

Shri M. A. Ayyangar: Is the hon. Minister aware that the province of Madras, 
in making provision for the families of those persons who may die in harness, 
has introduced compulsory insurance and is the Central Government also con
templating action on similar lines?

Dr. Matthal;̂  We have not got any definite proposals on those matters; but, 
it is a matter which probably deserves consideration.

Shri Hosaain Imam: May I draw the attention of the hon. Minister to the fact 
that a recommendation was made by the Pay Commission on this subject?

Dr. Matthal: I am not quite sure at present what the recommendations of 
the Pay Commission are. This particular question refers really to the recommenda- 
tioius made by the Pay Commission regarding changes in our pensionary system 
and the kind of,changes that we are contemplating regarding a gratuity, in lieu of 
or in addition to, pension, some kind of family pension and the period of service 
which entitles a person to that. The wider question raised by the hon. Deputy- 
Speaker is not included here.



U.N.S.W.F. B oabd

**1822. Shrimati Jayaabri: Will the Minister of Education be pleased to 
jBtate whether any women are included in the Sdection Board for selecting 
students for training in connection with the United Nations Social Welfare 
Fellowship?

The Deputy Minlatar of Oonninunioatioais (Shri Khurshed Lai): Yes, when 
nominated by the Ministries concerned. Attention of the hon. Member is, in 
this connection, invited to the statement placed on the Table of the House 
on lOfch March, 1950, in reply to Starred Question No. 766 asked by Shri 
Baj Bahadur.

Shrimati Jayaahrl: How many women students have been sent so far?
Shri Khuiflhed Lai: In 1947, out of five selected, two were men and three 

were ladies, but only three persons availed the scholarship. In 1948, out of 13 
jnen and three ladies recommended, 9 men and 3 ladies were selected. In 1949, 
out of 16 men and 10 ladies recommended, 12 men and 7 ladies were selected. 
In 1950, 36 men and 11 ladies have been recommended; but no decision about 
selection has yet been received.

Shri Shiva Rao: Has the Ministry of Education received any complaint that 
in proportion to the amount that India contributes to the United Nations, the 
number of fellowships granted to India is far too low?

Shri Ehurshed Lai: I am not aware of this complaint.
Shri Bathnaswamy: To what extent does the India Government contribute 

towards the cost of the training?

Shri Ehur^jed Lai: In these fellowships, the entire cost is borne by the 
United Nations. But, the participating Governments have to contribute if they 
can towards the cost of travelling from here to the country to which the Fellow 
goes.

Shbrshau ’s Mausoleum  at  Sahasram

*1328. Dr. B. S. Singh: (a) Will the Minister of Education be pleased to 
state whether it is a fact that the “ Rauza of Shershah*’ at Sahasram is show
ing signs of decay?

(b) If so, do Government propose to have it repaired?
Ibe Deputy Mlniater of Oommunlcations (Shri Ehurshed Lai): (a) Tes.
(b) Government have already undertaken the repair work in hand.
Dr, B. S. Btngh: Is it a fact that due to lack of proper arrangements the tank 

■bas become silted up and affected with worms?
Shri Shurshed Lai: I am not aware of the conditions of the tank. Repairs 

have been undertaken to the dome and smaller domes.
Dr. B. S. Sin^: What about the garden?
Shri Khurihed Lai: I will have enquiries made in regard to that.
Dr. M. 1£, Dm : What will be the expenditure?
Shri Xhuzihed IMi A sum of Rs. 4,977 was spent in 1948-49, and Rs. 2,500 in 

1949-50. '
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Dr. B. S. Siikj^: I know when the repair work was undertaken?
Sbrl Suuabed Lai: I  hare said that money was spent in 1948-49. Actually 

the repairs have been done in 1946-47 and 1947-48 and 1948-49.
Dr. R. S. Singh; Hiis the repair work been completed?
Sliri Ehurslied Lai: Some work remains to be done.

A pplications fob authokization of Capital Issub

*1324. Shri M, V. Bama Bao: Will the Minister of Tinaaoe be pleasd(f 
to state:

(a) the number of applications for authorization of capital issue reoeivetf 
during the years 1947-48, 1948-49, and 1949-50;

(b) the number of applications granted and the total amount of capital 
authorised for issue during the same years; and

(c) the extent to which authorised capital issues have been subscribed tof*
The Minister ol Finance (Dr. l̂ attlbal): (a) The number of applications 

received during the years 1947-48, 1948-49 and 1949-50 is 543, 461 and 845 
respectively.

(b) The number of applications granted during the years 1947-48, 1948-49 and 
1949-50 is 428, 865 and 272 respectively and the total amount for which consent 
WBfl granted during the years is Ks. 162*64 crores; Rs. 117:11 crores and Rs.
51’ 77 crores respectively.

(c) Complete information is not available. It has-been reported by 577 com
panies who were granted permission during the years 1947 and 1948 for issue 
of Ils. 220*33 crores of capital and that Ra. 89’77 crores have been subscribed 
in their cases.

Dr. Deahmukh: Does the hon. Minister recollect having promised this House 
a discussion on the issue of Capital issues, and whether...

Dr. Mattliai: I remember it.
Dr. DeshinuklL: May I know whether the discussion will take place?
Dr. Ifatti^: I am considering it.
Shri 1£. A. Ajryangar: May I ask the hon. Minister whether he has issued any 

instructions to the Department of Capital Issues that the persons to whom 
Capital Issues are allowed must submit returns from time to time whether they 
have pursued the matter and how much capital was subscribed and so on, in order 
to avoid telling the House that no statistics are available?

Dr. Matthai: I remember this particular ix)int was raised during the debate 
on the Capital Issues Extension Bill. If I remember aright, what I undertook 
to do was to get a memorandum drawn up regarding the working of the scheme 
and the basis on which the scheme should be worked hereafter and place it 
beifore the Hoiise and see if an opportunity could be given for discussion by the 
House.

Shri Joachim Alva: What is the normal time taken by the Department for 
disposing of these applications? Are they disposing of them as quickly as pos
sible? ‘

Dr. Matthjai: We are trying to dispose of them as quickly as possible 
except in very difficult cases where a special procedure has been laid down  ̂
In ordinary cases, I think the disposal is done fairly quickly.
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Shri Veerabahu: Do Qovemment still think that there is need for these 
restrictions with regard to Capital Issues?

Dr. Katthai: I should think so because the House approved of the princi-
,ple.

rSlhri HossaJn Imam: May 1 know whether amounts quoted by the hon. 
Minister include the bonus issued for fresh Capital?

Dr. Matthai: I have not got details here.
Shri Eiflhorimohan Tlrlpatfai: May I know the number of industrial under

takings which manufacture consumers goods and which were permitted a 
fresh issue of additional capital?

DT, Hatthai: I could not answer that but if the hon. \Member would put
down a question, I will give the required information.

Shri B. Veiayudhaa: May I know whether any permission was given to 
ioreign companies?

Dr. Katthai: In certain cases.
Shri B. yelayudhan: May I know whether a French firm applied for per

mission and was refused permission?
Dr. Hatthai: Some time ago I placed a statement on the Table of the House 

giving an analysis of foreign investments in the country since 1947 or 1948 and 
probably this ite?n of information would be included in that statement.

Shri Hoasain Imam: Is the hon. Minister able to tell u r  i f  there is  any time
limit within which tTie shares have to be subscribed or is it open to them for all 
times?

Dr. Matthai: There is a time-limit but I am not certain of the precise limits.
Shri Hoasain Imsm: Is it not possible to get returns from thesw people as 

fioon as the time for sale of shares expires?
Dr. Matthai: As a matter of fact these are matters which I want to consider 

in connection with the Memorandum that I propose to place before the House 
■v̂ hich will deal not merely with the history of the scheme so far but also with 
the basis on which hereafter we think it should be continued. That is the under
taking I gave to the House.

Shri HimatainsJEa: A time-limit is always fixed.
Mr. Speaker: Order, order.

Ban  on Pakistan  N ewspapers

*‘̂ 1327. Shri K. 0. Sharma: (a) Will the Minister of Home Ailaira be pleased 
to state whether it is a fact that some of the Pakistani Journals were banned 
and action was taken in respect of despatches covered by their correspondents 
-stationed in India?

(b) If the reply to part (a) above be in the affirmative, what action have 
Government taken against the correspondents and if not, why not?

The Miziister d  Home AflairB and the States (Sardar Patel), (a) With 
rcfferenct* to the first j)art of the question the hon. Member s att*ention is invited 
to the replv given to part (b) of Sri Satish Chandra Samnnta’s Starred Question 
Ko. 7(M) Olathe 20th December 1949. The reply to second part is in the negative.
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SliTl K. 0 . ShATxna: May I know whether any action hae been taken in 
cespect of Pakistani papers which have published untrue or incorrect reports 
;about the situation in ^ e s t  Bengal?

Sardar Patel: We have no authority to punish Pakistani papers but I can 
say that all Members of this House are aware that the agreement is practically 
ineffective and is broken at almost every hour of the day so far as the Press 
is concerned, and no action can be taken by us unilatei^ly on our side to 
.punish Pakistani papers.

Shrl K. 0. Sliarma; Under the circumstances is Government contemplating 
to ban these newspapers?

Sardar Patel: Whether there will be any advantage in putting a general ban 
or  not is a matter for consideration. Ooviemment will consider that.

Shri Sbiva Bao: Is it a fact that at present there are 56 Pakistani correspon- 
.dents registered in India who are* functioning from within India?

Sardar Patel: Tes.
Shii Shiva Rao: In view of that fact and also the report that 87 Press 

“Trust of India correspondents were recently disaccredited by the Bast Pakistan 
<Jovemment, will this be one of the matters to be discussed with the Pakistan 
Prime Minister when he comes here tomorrow?

Sardar Patel: I cannot say what questions will be discussed with him. It 
Is difficult for me to say.

SlUimati Dnrgabai: May I know whether Government have satisfied 
themselves that in the news organizations functioning in India under the 
•direction and control of Government there are not people with pro-Pakistan 
views? If the answer is in the affirmative, may I know what steps do Govem- 
xnent propose to keep a strict and vigilant watch on them?

Sardar Patel: It is very difficult to find out who is pro-Pakistan and who 
is pro-Indian but so long as people are in our service it is presumed, unless 
something to the contrary is proved, that they are loyal to India and not pro- 

Takistan.
Shri Kamath: Have any restrictions such as pre-censorship been placed 

upon the despatches from India of Pakistan newspaper correspondents or 
cepresentatives 'of A.P. Pakistan in India?

Sardar Patel: There are no restrictions.
Shri Raj Bahadur: May I know whether there is any proposal to withdraw 

the privilef^es, that are ordinarily granted to correspondents, from those 
representatives of Pakistan papers who are responsible for sending these false 
news to Pakistan?

Sardar Patel: The question of general withdrawal of recognition would 
involve wider considerations. Individual cases may be considered but general 
withdrawal may not be possible.

Shri Hoaflaln Imam: I should like to find out if any papers have been 
'banned since the last reply?

Sardar Patel: No.
Khwaia Inait Ullah: Is there any representative of Pakistan papers 

present in our Parliament gallery and are our Papers  ̂ ropresentativea ropre  ̂
sented in the Pakistan Parliament?
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Mr. Sp6Aj£ei: That will be a question that should more or less be referred 
to the Speaker’s office.

Bhri Tjragi: On a point of order. I want to know whether questions about 
galleries can be permitted in this House?

Mr. SpeaJcn: The hon. Member was in a hurry to raise the Point of Order. 
I just now said that it is not admissible.

Sliri KamattL: How many Indian newspapers and journals have been 
banned entry into Pakistan?

Sardar Patel: I must require notice of that.

SiLVBR R b FINBBY AT A l IPOBE

*1328, Shrl Naik: (a) Will the Minister of Flnanoei be pleased to state 
whether it is a fact that a Silver refinery as a mint adjunct is being construct
ed at Alipore for extraction of Silver from imused coins?

(b) What is the total value of coins from which silver has been extracted?
(c) What is the total quantity of silver likely to be thus recovered as also 

the value thereof?
(d) What is the estimated cost of the Scheme?
(e) Is it a fact that the Government are contemplating to replace silver

coins by nickel ones?
The Minister of Ftiiance (Dr. Matthai); (a) to (c). Gavemment have decided 

to set up a silver refinery at the Alipore Mini, but its construction will take 
some time. This silver refinery is intended for extracting silver from the 
quaternary coins, which were introduced during the last war and are now being 
replaced by nickel coins. The quantity of quaternary alloy coins minted 
amounts to about 6(X) million ounces containing about 900 million ounces of 
silver. It is difficult to ninko an accurate estinifite of the quantity which 
may come in for refining especially as issues include figures of circulation in 
Pakistan. Nor is it possible to say what the value of the recovered silver
will be when the refinery starts functioning. No silver has yet been
extracted.

(d) The estimated cost of conHtniction is Rs. 60 lakhs.
(e) Standard silver coins ceased to be legal tender long ago. Quaternary 

silver coins containing 50 per cent, silver continue to be legal tender but are 
being replaced by nickel coins.

Shrl Naik: Sir, what is the total value of the silver coins lying unused?
Dr, Matthai: What is meant by unused?
Mr. Speaker: He wants to know the total value of the silver in the unused

silver coins.
Dr. Matthai: If the hon. Member is wanting to know the precise amount 

of silver in the standard silver coins which have ceased to be legal tender, then 
I  am not in a position to. answer.

Shrl T. T. Kriahnamachari: Wbat are the arrang(‘ments between the 
Government of India and the Government of Pakistan in resi)ect of the return 
to India of the silver in the quaternary coins which are in circulation in. 
Pakistan ? .
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Dr. Mattliai: There was a fairly detailed formula which was laid down at 
the time of partition for this. It is an elaborate formula and we are working 
on the basil? of that. If the hon. Member’s question is how much out of the 
silver received on Lend Lease account would be the share of Pakistan, it is 
very difficult to say at present, but at a rough estimate, I think it would be 
about 50 million ounces.

Shri M. A. Ayyangac:: Sir, how far and to what extent the silver that was 
borrowed from the United SUxtes of America has been returned to them? The 
object of withdrawing these coins, I take it was to enable us to return this silver.

Dr. Mattbai: As the hon. Member has correctly pointed out, we received 
under the Lend Lease Agreement 226 million ounces of silver from America 
and that has got to be returned. But the ]>recise arrangement is that it should 
be returned within five years from the cessation of emergency, as declared by the 
President of the United States of America. The President of thr United 
States has not so far declared the termination of the emergency.

Shri Tyaji: With reference to part (e) of the answer, what wiH be the total 
savings on ac<;ount of the withdrawal or replacements of Mlver coins and their 
substitution by nickel ones?

Dr. Matithai: It is rather an elaborate exercise iil arithmetic, but I am pre
pared to do it for the benefit of the hon. Member.

Shri Tyagi: Sir, I wanted to know......
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Mr. Speaker: Yes, the Minister says it is a question of cateulation and if 
necessary he will do it later on.

Shri Tyagi: Then another question, Sir. How will this saving be employed?
In what way will this silver be utilised?

Dr̂  Matthai: Whatever silver I can get out of the quaternary coins I am 
going to keep.

Shri T. N. Singh: May I know the cost of refining or rather of extracting 
this silver, per oimce?

Dr. Matthai: As regards the cost of refining, as a matter of fact, the 
refinery has not yet started working and I am not in a position to give the 
exact iSgure. But from the estimates I have seen, I think it is going to be
much less expensive than the refining done in England to-day.

Shri Kamath: Sir, may I know where this silver will be kept?

Dr. Matthai: I am making suitable arrangements for that. The hon.
Member need not be afraid.

Attack on Poliob P abty at Gh u a  in Rajasthan j|§ |

>̂ 1829. Shri EaJ Bahadur: (a) Will the Minister of SUtee be pleased to
state whether it has been brought to the notice of Government that an armed 
mob of villagers attaxjked and killed practically all the members of a raiding 
party compoaed of district, civil and police officials in the village of Uirja 
near Karauli in Rajasthan?

(b) If BO, have Government un.v inforiiiation regarding the details of thie 
occurrence and the causes which brought it about?



(o) Have the Union Government îiiy information regarding the steps taken 
by the liajasthan Government to bring the assailants responsible for this 
occuirence to book?

(d) Have Government any information if any relief and compensation have 
so far been given or are proposed to be given in future by the Bajasthan Gov
ernment to the dependents of the families of the victims?

Tlie IQnister oif Home Affairs and the SUtes (Sardar Patel): (a) and (b). 1 
regret to say that it is a fact that a mob of villagern attacked a party of officials 
and policemen in the village of Girja in Rajasthan on the 1st March. On receipt 
of information that about 10,000 perfons were to be fed in this village by liam 
Narain Gujar, the Sub-Divisional Officer of Karauli accompanied by the Deputy 
Superintendent of Police, Karauli, the Tahsildar, the Reserve Inspector and a 
party of armed police went to Girja. They found that 10,000 persons had 
collected there for a feast. The official party thereupon locked the stores  ̂
from which eatables were being issued. While they were discussing with Ram 
Narain Gujar and others about the. contravention of Food Control Order by 
such mass feeding the crowd made ii sudden attack on the official ])arty. The 
official party wae taken by surprise and overpowered. 24 persons all belonging 
to the official party lost their lives; among the killed were the Sub-Divisional 
Officer, the Deputy Superintendent of Police, the Tahsildnr, the Reader to the 
Sub-Divisional Officer, 2 Sub-Inspectors, one Assistant Sub-Inspector, 3 
Head Constables, 2 Lance Head Constables, 10 Constables and 2 Chaprasis. 14 
Constables were injured but managed to escape.

(c) Investigation is being pursued vigorously under a special staff a])pointed 
for the purpose. 29 persons have been arrested and 63 have been proclaimed 
offenders' and their properties attached.

(d) Six months’ salary has been disbursed as an immediate measure of 
relief to the next-of-kin of the deceased Government Servants. All injured 
Government Servants have bieen paid all their hospital expenses and one month's 
salary. Other relief measures to be given to the families of the deceased are 
being considered by the Rajasthan Government with reference to the circums
tances of each case.

Shri Ba] Bahadur: Have Government any information as to whether the 
raiding party had any arms with them with which to defend themselves?

Sardar Patel: These officers? Yes. They had full arms, but they had no
time to load their arms. They were attacked suddenly. They did not expect 
the trouble to take place in such a form. They were in big strength, but they 
t<x)k the thing so lightly, that they never thought that anybody would attack 
thorn. '

Shrl Ba] Bahadur: May I know whether there is any proposal, in order to 
fortify faithfulness in service and to maintain law and order, to allow opportii- 
nitieg to the sons and dependents of the victims to be employed in their places?

Sardar Patel: What is to be done? I could not follow,

Mr. Speaker: I don’t think the question is admissible.

Shrl Ba] Bahadur: May I know the number of places that have been deserted 
on account of this incident?

'Sardar Patel: Roughly, jabout 80 villages. The people «re poming back 
»ow, '
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Shri Kan^tli: How long before the actual raid took place did the authorities 
get information about this illegal action, or rather the breach of law or rules, 
and had they enough time to carry amis with them? I mean the raiding 
party.

Sardar Patel: As I said, they had arms with them. They were fully armed, 
but before they could even load their arms, they were attacked. They did not 
expect that the people would attack them like this. They were suddenly 
attacked. " '

Slirl Raj Bahadur: Did any member of the party return unhurt?
Sardar Patel: No.
Shri Vya«: From among the mob, how many were killed or injun^d?
Sardar Patel: Nobody.
Sliri Vyafl: Nobody wounded?
Sardar Patel: Not that I know of.
Sardar Socbet Singh: What was the occasion for this feast?

Sardar Patel: I think it was the death ceremony of some big man, the 
twelfth day after the death, and it was a feast of the community.

Issue of Certificates by Punjab University of Pakistan

’̂ 1830. Seth Oovliid Dae: Will the Minister oi Education be pleased to 
refrjc to the statement made in reply to Starred Question No. 05K by Shri 
Darnoder Swarup Seth on the 20th of March 1950 and state:

(a) whether the attention of Government has been drawn to the fact that 
the Punjab University has not issued certificates to certain Prabhakar students 
of Delhi who have passed the said exammation in the year 1945 and for which 
all sorts of payments have been made;

(b) whether there is any machinery in his Ministry to receive such com
plaints and to forward them to the Deputy High Commissioner in Pakistan 
for proper action;

(c) if the answer to part (b) above be in the negative, whether Government 
propose to set up such a machinery to receive such complaints and to forward 
them for necessary action; and

(d) if the answers to parts (b) and (c) be in the negative, what is the 
method to be followed by the parties concerned for receiving such diplomas 
from the Punjab University, Pakistan?

The Deputy Miniater of Oommunioations (Shri Khurshed Lai). If the hon. 
Member would refer to the statement placed by Government on the Table of the 
House in reply to Question No. 956 by Shri Damoder Swarup on 20th March 
1950, he will find that the various parts of his question have already been 
answered. Government have been consistently inviting the attention of the 
Deputy High Commissioner for Pakistan in India to this Question and will now 
take steps to extend to students of Delhi the facilities which have already been 
granted in this respect to displaced students.

OBAL a n s w e r s  1241



Aktiolb No. 335 of the Constitution

^1325. Shxll Zangre (on behalf of Shri J. K. H&zarika): Will the Minister of 
Home Aflairs be pleased to statie:

(ft) whether the attention of the Government has been drawn to the Article 
No. 386 of the Constitution of India;

(b) If so, whether the claims of the Scheduled Tribes shall be taken into 
consMeration, consistently with the maintenance of efficiency of administra
tion, in making appointments to the I.A,S. and I.P.S. and other services this 
year (1951); and

(c) whether any concession in respect of age limit and fees for the examina
tions will be considered?

Tlie Minister of Home Aflairs and the States (Sardar Patel): (a) Yes.
(b) Yes.
(c) Such concessions have already been given.
Shri Bathnaewamy; May I lake it that this concession is given to the 

Scheduled Castes also?
Sardar Patel: Yes.

Shri Rathnaswamy: What specific efforts are Government making to see 
that the Scheduled Castes get adequate represeutation in the I.A .8. and I.P.S., 
since it is presumed that the statutory ratio of 12J per cent, is not being adhered 
to?

Sardar Patel: Concessions are given. The age limit is also extended by 
three years. The fee prescribed is reduced to one-fourth, and so on.

Shri Eathnaswamy: Does the Government have in view any proposal to 
relax the age limit in regard to Government servants belonging to this com
munity?

Mr. Speaker: He has already stated that the age limit is relaxed in their 
cnses.

' R ecruiting and Examining Centres for I.A.S. and I.P.S.

^1325. Shiri Zangre (on behalf of Shri J. H. Ha«arika),: Will the Minister of 
Home Affairs be pleased to state*

(a) how many centres there are throughout India for the purpose of recruit
ing the personnel to LA.S., I.P.S. and other Union Services, and which are 
the Examination Centres; and

(b) whether there are any such centres in the State of Assam, and if 
whether any proposnl is under consideration to have one in Assam for the 
candidates from the States of Assam, Manipur and Tipperrah?

The Minister ol Home Aflairs and the SUtea (Sardar Patel): (a) A statement 
giving the desired information is laid on the Table of the House.

(h\ The question is for the Union Public Service Commission to consider. 
Thev. consider that at present the number of candidat€B from these oreas does 

■ Tiot ‘jnstify the opening of a Centre.

1242 PARLIAMENTAEY DEBATES [IS T  A pR. 1950



s t a t e m e n t

The Union Public ServicA G>a1 mission liold the examination for the Indi n Adminis* 
trative Sorvioe and the Indian Police Service at such odntres as they aeleot from time to ti ne, • 
The last examination was held at the following centres ; Allahabad , Bombay ; Oaloutta 
Cuttack ; Delhi ; Madras ; Nagpur ; Patna and Simla-
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Shri SidhvA: Sir, with reganl (o QuoBtioii No. 1811, the hou. UiijiBter stated 
that in the public interest the facts regarding the case under investigation could 
not be stated. At the same time, he said ‘No' to my question whether there 
was any smuggling. May I know if it is in the public interest for him to say 
‘No* to a question whether there was any smuggling? Was it proper to give 
a negative reply?

Sardar Patel: It is for the consideration of the House that, when a respon
sible Minister says that a particular information should not be exposed in the 
public interest, a cross-examination on that point is likely to expose certain 
aspects of the case which are not in the public interest. The Minister should 
be taken on trust in such cases.

Mr. Speaker: There is no contradiction. The question which the hon. 
Member put assumed that there was smuggling, and all that the hon. Minister 
wanted to convey is that we cannot come to any assumption that there has 
been smugghng, when an enquiry is still going on. Therefore he said, “ No.” 
That negative answer does not contradict the later answer. All that he meant 
was that pending the enquiry, it is not possible to say affirmatively or negatively.

Shri Sidhva: I thought......

Mr. Speaker: The hon. Member has thought differently.

Statement by the Mliiiister of Health re an error in Answer to a Supplementary 
Question

Rajkumari Amrit Kaur: With your permission. Sir, I wish to correct an 
error which occurred in my reply to a Supplementary Question asked by Lala 
Raj Kanwar in the Parliament on the 23rd March 1950, regarding the number 
of categories into which Government servants have been divided for the purpose 
of medical attendance. I stated that Government sen^ants were divided into 
two categories, those drawing Rs. 500 and over and those below. The correct 
position is as follows:

Government servants have been divided for the purpose of medical attend
ance into three categories, vix,—

(i) those who belong to a Central Service Class I or whose ])ay is not
less than Rs. 500 p.m. ‘

(ii) those not belonging to a Central Service Class I, whose pay is less
than Rs. 500 but more than Rs. 150 p.m., and

(iii) all other Government servants.

Mr. Speaker: The Question Hour is over.



Birth R ate and Diseases in Bhopal

*1320. Tbakur Lalsingli: (a) Will the Minister of States be pleased to state 
the number of (i) births and (ii) deaths in the State of Bhopal during the 
years 1948 and 1949?

(b) How many of these deaths were caused by (i) small pox, (ii) cholera and 
(iii) other epidemic diseases?

The Minister ol Home Aflairs and the States (Sardar Patel): A statement 
giving the required information has been laid on the Table of the House.

WRITTEN ANSWERS TO QUESTIONS

s t a t e m e n t
Fignrta of Births and Deaths in Bhopal in I94S and 1949

Year Total No. of Total No. of Deaths from Epidemios
Bjrthfl Deatlin} Cholera Small pox Other "  

epidemioB

1948 12,456 11, 184 1,057 30 21

1949 12,905 10, 396 198 84 Nil

Staff of the Ministry of Information and Broadcasting

148. Prol. Yashwant Rai: Will the Minister of Information and Broadcasting
be pleased to stat«:

(a) the number of Gazetted Officers in his Ministry;
(b) the number of Assistants and Superintendents;
(c) the number of senior grade and junior grade clerks and stenographers;
(d) the number of scheduled castes in each of the above categories;
(e) whether the number is not as reserved for scheduled castes; and
(1) what special steps Government propose to take to fill in the reserved 

quota under the spirit of Article No. 335 of the New Constitution?

The Minister od State for Information and BroadcasUng (Shrl Dlwakar): (a)
12 (excluding Superintendents).

(b) Superintendents— Seven.
A ssistants—49.

(c) Clerks—80.
Stenographers—N ine.

‘ ( 1 2 4 4  )



(d) Officers—Nil, -
S uperin tend ents—N il.
Assistant—One. z
Clerks—Five.
Stenographers— Nil.

(e and (0- Article 335 does not prescribe any reservation of Posts; it pro
vides that the claim of Scheduled Castes shall be taken into consideration, con
sistently with the maintenance of efficiency of administration in making appoint
ments to services and posts. Under the existing orders certain reservations of 
vacancies have been made and also concessions given in the matter of age and 
examination or selection fee.
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P A R L I A M E N T A R Y  D E B A T E S
( P a r t  I I — P ro c e e d in g s  o th e r  th an  Q u e stio n s  an d  A n s w e r s )

Saturday, 1st April, 1950

The House met at a Quarter to Eleven of the clock

[M r. S p e a k e r  in the Chair,]

QUESTIONS AND ANSWERS
See Part 1

11-40. A.M.
COMMITTEE TO EXAMINE SUGGESTIONS FOR AMENDMENT

OF RULES OF PROCEDURE AND CONDUCT OF BUSINESS
IN PARLIAMENT

Mr. Speaker; I have to inform hon. Members that I have appomted the 
following to be members of the Committee, whose function it will be to examiQe 
«ny suggestions that are received from hon. Members f r ^  time to time for the
amendment of the Rules of Procedure and Conduct of Btisiness in Parliament 
and to make such recommendations a» they may deem fit:

(1) Myself (Chairman),
(2) Shri M. Ananthasayanam Ayyangar,
(3) The hon. Dr- B. R. Ambedkar,
(4) The hon. Shri Satya Narayan Sinha,
(5) Shri T. T. Krishnamachari*
(6) Shri Biswanath I>as,
(7) Shri R. K. Sidhva,
(8) Dr. P. S. Deshmukh,
(9) Shrimati G. Durgabai,
(10) Shri A jit Prasad Jain,
(11) Dr. Bakhshi Tek Chand,
(12) Major-General Himatsinghji,
(13) Shri Hossain Imam,
(14) Shri Frank Anthony, and
(15) Dr. Mono Mohon Das.

COMMITTEE OF PRIVILEGES
Mr, Speaker: I have also to inform hon. Members that, in pursuance of

Eule 186 of the Rules of Procedure and Conduct of Business in Parliament, I
appoint the follo^i'ing to be members of the Comnruttee of Privileges:

(1) The hon. Dr. B. R. Ambedkar (Ohairroan).
(2) The hon. Shri Satya Narayan Sinha,

(2 401 )
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(3) Shri B. Shiva Eao,
(4) Pandit Hirday N ati Kunzru>
(5) Shri B. Das,
(6) Shxi.M. V, Rani&.;^io,
(7) Shri D. F. Karmarlcar,
(8) Shrimati Sucheta K ri^ani,
(9) Shri H. V. Kamath, and
(10) Sardar Hukam Singh,

ELECTION TO CENTBAL ABYISOBY COUNCIL FOB BAILWAYS
The Minister oi State for Tmuaport and RaUways (Sbri Sanliianam): I beg

to move :
“ That this House do prdc^d tft elect, in* sach m»Mier as th© hiim. th« Speaker may direcfc, 

tvpeive..........  '

Sir, I have substituted twelve for eight in the motion.
..........Members to serve on the C«itr»l Advisor3r Cotincil for Railways for the year

<»mmencing 1st April 1950, along with th® eleven m®tnbers of the 8t»ading Finance Ckan-, 
jnittee for Railways, the Minister of Transport and Railway*, the Minister of > State im  
Transport and Railways and the Minister of State for Parliamentary Affairs all of whom 
shall he exrofficio membeis.”

Mri S^ealcer: The-qiaeetion' ist
“ That this House do proceed to elect; in such manner as the hon. the Speaker may direct, 

twelve MembfTs to serve on the Central Advisory Council for Railway® for the year 
comip^ncing 1st April 1950, along , with the eleveai ffiemhfeni of the Standing Fiioanc© Com- 

for Railways, the Minister of Tranaport and Raawa.y«j tl^  Miniater of State 
Transport, and Railways an d ; the. Minister o f Stafee lor BarfManeirtaa  ̂r Affairs all of whom 
shall he €Xr0j^ao membens,”

The motion was adopted.

ELECTION TO STANDING FINANCE COMIVIITTEE FOB RAILWAYS
The Minister of State for Transpo®fc:.aiid': Railways (Sfeii Santbanai»): i  beg

to move:
“ ITiat this House do proceed to ele<A, in such manner-ai -thfe-kwit the Speali^r ’ may 

direci, eleven Members to serve, under the Chairmanship of the of Transport and
Railways, on the Standing Finance Committee for Railwaysr for. tk©tre«r o<Hnmencing 
April 1 ^ .  Th*̂  Minister of State for Transport and Railways and the Minister of S^ te  
tor Pttriiain«aatai V Affairs shall in addition be tx-ofj^cio of the Committee.”

Mr. Speaker; The quefition is :
“ That this Hooie do proceed to elect, in such naajtm«r. as the • hon, the.SpwJter 

direct, eleven Merabtrs to serve, under the Chairmanship of the Minister of Transport and 
Railways, on the Standing Finance Commitit€» for Railways for the yeaar commencdag 1st 
April 1960. The Mim-ster of State for Transport and- Railways aad th^ ’Mteist^r of State 
for Parliamentary Affairs shall in addition he ez-ofju^ nfc^beys of iiie-Committee.”

The moiion wa? adopted.

ELECTION TO STANDING COMMITTEE FOB BOADS

The Minister of State for TVaasport and Kattways ( S ^  Santhanam)?
beg to move:

“ That this House do proceed is nMuatsfir ai ihk hon. thê  ̂ Speaker may
direct, t ’.\elve Members to serve, under the -Chairmanship of the Minister of T ram ^ rt, 
on the Standing Committee for Roads for the year commencing 1st April, 19s^. Th« 
Minister of State for Transport and the Minijft^ of State for Parliamentary Affairs shall, 
in *ddition, be ex-ofivio members of Committee.** *



H i . Speaker: The question is :
“ That this House do proceed to elect, in such maamer as the hon. the Speaker 

direct, twelve Manbers to seirve>, under the Chia.innanfihip of the Minister of Transpoxt, 
on the Standing Cominittee foi* Roads for the year commencing 1st April, 1950. The 
Minister of State for Transport and the Minister of State for Parliamentary Affairs shall, 
in addition, be ex-officio members of the Committee:”

The motion was adopted.

eLBCTIOJT TO CENTRAL ADVI80EY BOABD OF ARCĤ OLOGV 2403

ELECTION TO CENTRAL ADVISORY BOARD OF ARCHAEOLOGY
The Deputy Minister of Commuiricatioiis (Shji Eiiirshed Lai): I beg to

move :
“ That this House do proceed to elect, in such manner as the hon. the Speaker may 

direct, three M ^ b e rs  to serve on the Central Advisory Board of Archaeology in Indiaj 
constituted by the Government of India vice Shri Lakshminarayan Sahu, Shri Balwant B ai 
Oopalji Mehta and Shri Bhagwat Prasad who have ceased to be Members of Parliament/'

Mr. Speaker: The question is:
“ That this House do proceed to elect, in such manner as the hon. the Speaker ma^ 

direct, three Members to serve on the Central Advisory Board of Archajology in Inditi 
constituted by the Government of India vic  ̂ Shri Lakshminarayan Sahu, Shri Bidwant Hai 
Gopalji Mehta and Shri Bhagwat Prasad who have ceased to ^  Members of Parliament."

The rnoiion was adopted.

ELECTION TO COURT OF UNIVERSITY OF DELHI
Tne Deputy Mmister of OommnmcaitionB (Shri Khurdied Lai): I beg to

m ove:
“ That in pursuance of clause (xiv) of sub-Bectibn (1) of section 18 of the Delhi

L’mversity Act, 1922 (V III of 1922) read w iti clause (5) of Statute 2 of the Statittes o f 
the University set out in the Schedule to that Act, the Members of House do proceed 
to elect, in such manner as may be approved by the Spieaker, a j>erBon from among their 
•own numbers to be a member of the Court of the University of Dellu foT the residue of
the term, i.e., till the 2nd December, 1950 vicB Acharya Jugal Kishot^ who has ceaa|Bd 
to be a Member of Parliament.”

Mr. Speaker: The question is:
“ That in pursuance of clause (xiv) of sub-section (1) of section 18 of the Delhi

University A ’t, 1922 (V III of 1922) read with clause (5) of Statute 2 of the Statutes of 
the University set out in the Schedule to that Act, the MembetS o f thi^ House do proceed 
to elect, in such manner as may be approved by the Speaker, a person froifi among their 
own numbers to be a member of the Court of the University of Delhi for the residue of
the term, i.e., till the 2nd DecemT>er, 19OT vice Acharya Jugal Kishore who has ceased
to be a Member of Parliament.*’

Tl'.e motion was adopted.

Mr. Speaker: I have to inform hon. Members that the following 'lates
’have been fixed for receiving nominations and holding elections, if necessary, 
in connection with the following Committees:

Date for Date for *
nomination election

1. Central Advisory Council for Railways ... 6-4-1950 10-4-1950
2. Standing Finance Committee for Railways ... 6-4-1^0  10-4-1950
S. Standing Committee for Roads ... 8-4-1950 11-4-1950
4. Central "Advisory Board of Afchseology ... 8-4 1̂̂ 11-4-1950
5. Court of the University of Delhi ... 8-4-1950 11-4-1950

The nominations for these Committees will be received in the Notice
Office up to 12 noon on the dates mentioned for the purposed Tbe elections,
which will be conducted by means of the single transferable vot̂ *, will be
beld in the Ai=;sistant Secretra-y’s Room (No. 21) in the Farlidment House
i between the hours 10-30 a.w . and 1 P.M.



GOVEBNMENT PREMISES (EVICTION) BILL
The mnlflter of Defence (Sardar Baldev Singh): I  beg to mave:

**That Bill to provide for the eviction of certain persons from Government premise* 
and for certain matters connected therewith, be taken into consideration.'*

This is a simple measure, but I  would like to eixplain briefly the reasons
which have necessitated Govermnent to bring forward this measure before
the House. Immediately after the termination of the last war a large 
number of Service personnel were released from the Services. Some of
those ojB&cers and men are still in possession of the accommodation that was
made available to them by Government. Then a^ain, in regard to some of
those people who were released, although they left the premises, some of
these premises were sub-let to other people. It is not possible to eject those
tenants. There is another reason and that is that most of these premises
have now become surplus to Government requirements, and one of the con
ditions of their release is that we should give vacant possession to the owners.
It is not possible for us under the existing law to evict the persons who are 
occupying these premises, and therefOTe we are not in a position to give
vacant possession of these buildings to the owners; with the result that we
are paying large sums of money in the shape of rent for these buildings. It
is not possible under the existing law to charge rent from the tenants. We
tried to take shelter behind the Provincial Bent Control Act, but it is not so
effective. The difficulty arises in this way. If under the Provincial Bent
Control Act we charged rent from those who occupy these buildings, then
they become regular ‘ tenants' and the Government will not be in a position
to evict them. That is why we have come forward with this Bill.

May I  point out to the House that most of these buildings are in Calcutta
and Bombay? To give the House an idea as to the amount that is paid by
118 in the shape of rent. I  may state that in Bombay alone it amounts to over
Bs. three lakhs per year. I  have not got the figures for Calcutta and other 
places. We continue to pay this rent to the owners, but we are not in at 
position to realize a single pie from the tenants.

Pandit Maitra (West Bengal); Are these requisitioned houses?

Saidar Balder Singh: Some are Government property, but others are 
requisitioned houses. So it is absolutely essential that we should do our 
best to evict these people who have illegally occupied these houses.

There are one or two points which have been raised by hon. Members in 
the amendments they have tabled. Most probably their worry is about the
refugee? who are occupying these buildings or some of these vacant lands. May
I  give an assurance, tis we have already stated previously, that it is not our
deiiire to put the displaced person to hardship? We have tried our best in
the past, and we will continue to do our best, to provide alternative accom
modation to the displaced persons. But may I  in this connection point out
one difficultv? If I  accept the amendments which have been tabled by
some hon. Members, the immediate result of that ] 1̂1 be that if any person ir
occupying, say for instance, one building, immediately the next day he will 
bring in a displaced person, and it will be impossible for us to evict anybody.
The unauthorised occupants are likely to take advantage of this ana
neither will it result in any good to the" displaced persons nor will Government 
be able to achieve its objective. That is where the difficulty arises m

-   e been ’  - - -  - - -  -  —
rienced
( 2 ^ )

oe aoie to acnievc uujcuuivo. ---------  ̂ - - - - — -
accepting the amendments which have been moved obviously to mmimise tht
difficulties that are likely to be experienced by displaced persons.



Aa regards the displaced persons themselves, I have got a number of 
<5ases with me where the displaced persons were offered alternative accom
modation but they refused to shift as I had no power to evict them. W h ^
they are certain that it is not in Govejnment s power to evict them, they
wee not prepared to shift from Delhi to Delhi Cantonment. We are prepared 
to provide alternative accommodation and wiU do our best to do so in the 
"future also, but may I also point out at the same time that whereas it is the 
j)olicy and intention of Government to give alternative accommodation, i t
may not in all the cases be possible to do so on acount of i lany difficulties.

 ̂ These in main are the difficulties which Government have been experienc
ing in the past three years and in order to remove those difficulties I have 
brought forward this Bill before the House. I hope that in view of what I
h&ve stated about the displaced persons and in view of the difficulties that 
have been experienced by Government during the last three years in evicting 
these unauthorised occupants, the House will agree to the motion. May I also
j)oint out that we have tried to remove some of these difficulties through the
<3ivil Courts? A number of cases under the Provincial Eent Control Aet
were filed as far back as the beginning of 1947 but we have not been able, to
get eviction in any case, most probably we have now succeeded in one case. 
But the lengthy procedure that is provided for in the Provincial Acts does
not help us at all. In view of all these difficulties, I have felt the necessity 
of bringing this measure before the House. "

Mr. Speaker: Motion moved:
“ That th« Bill to provide for the eviction of certain persons from Government premises 

«nd for certain matters connected therewith, be taken into consideration.'*

I should like to have the position clarified as regards certain amendments
for reference of this Bill to a Select Committee. May I know whether tbese 
tunendments are going to be moved?

Sardar B. S. Kan (Punjab): I am moving mine.

Sardar HuJsam Singh (Punjab): Yes, Sir, I am also moving.

Hr. Speaker: I  don’t see any difference between the two amendments 
except that the names will be different. Sardar Man’s motion is prior so fac
as time is concerned; he gave the names now. I don’t know whether Sardar 
Hukam Singh knows the names.

Sardar Snkam SHngh: I do not know them.
Hr. Speaker: So, he may kindly look into the names and in case he 

vpishes to suggest further names it is open to him to suggest amendments to
this amendment. But his motion cannot be placed independently before the
House because it is a motion essentially of the same character.

1 don’t know whether the hon. Member w’ho proposes to move this 
atmendrnent has taJcen the consent of the Members concerned as to whether 
^ e y  are agreeable to serve on the Select Committee. Has he consulted
ikhem? ,

Sardar B. S< Han: I have not consulted them directly as yet but I
thought that in case the motion is accepted they might be willing to bbtw  ̂
on the Committee.

Hr. Speaker: The proper procedure in such matters is not only to consult
the Members ftnd oKtain their consent to serve on the Select Committee but.
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[Mr. Speaker]
further, ev€ji to consult the hon. Minister of State for Parliamentaiy Affaii;s 
12 N oon proportion of the various representative views in tW

House in the particular Committee can be best adjusted. I can keep
over the motion, if he so likes, to enable him to consult both the Memberji 
that he is naming and also the hon. Minister of State for Parliamentaiy
Affairs. Unlees this procedure is gone through, I shall not be able to rake 
up his motion or place it before the House. Because, after all, the motion
may be debated but in the end the Members may stand up one after another and 
say, “ We don’t agree”  or, “ We don’t consent” . That way the time of the 
-House will be wasted. "

Shri KAJU&th (Madhya Pradesh^: Has it not happened in the past that 
when a Minister himself moved a motion of that character, i.e., reference to
.a Select Committee, one of the Members proposed declined membership of
.the Committee ?

Mi . Speaks: I presume that he must have agreed and then declined. I
do not presume that the Member’s consent was not taken. Even when consent 
is taken, it i? possible for a Member to reconsider his decision and come to »
different conclusion. But when a hon. ifinister moves a motion of that typo»
I take it that he has followed all .the proper procedure which is usually followedl 
in such matters in Parliamenta.

Saidar B. S. Man: Sir, I may be given an opportunity to express certain
points. After a clarification on those points has been given by the hon. Mover, 
it may be that I may not a,t all feel the necessity of moving a reference to Select
i6ommittee.

to . Speaker: If the idea was to introduce this motion with a view to get an
opportunity of speaking, I  do’nt mind giving him an opportunity, he is per
fectly entitled to have one. But I cannot guarantee in afl cases that people
who move amendments will get an opportunity of speaking. However, I will
give him an opportunity. Then, what is the position as regards Sardar Hukam- 
Singh

Sardar Hukam I  have not consulted either but I have put in most
of the names of Members who have sent in their amendments on the ^ine»
I  wanted and therefore, I presume they will be prepared to work on t te
Gominittee.

Mr. Speaker; No, no. That presumption will not be a correot one. lii
$ihy case, I  take it that these amendments are of a nature whereby they cannot 
be moved in pursuance of what I have stated just now. But the hon. Mem
ber will certainly get an opportunity of speaking.

Shri 4* (Uttar Pradesh): Sir, with your p^smission, I would like
to know one thing from the hon. Ministe.r. During the course of his speecfe^

said that a difficulty has arisen in resp.ect of certain properties requisitic^uef  ̂
hired or owned by the Military Department. But the Bill which he is intro* 
ducing is a very broad-based one. It includes all the proj)erties—whether they
are being used for military purposes .or othert^se—^proyided they are rex^ui -̂ 
tioned. hired or owned by Government. May I  know the i êaaon why 4ihe 
is so broad-based whereas the objective intended to be achieved from the 
iq a very limited one?

Shri J. E. Kapoor (Uttar Pradesh): May I suggest that reply to thjs
question and other arguments that may be raised during discupsiqn VAay tie
given at the end of ttie debate?

Mr. Speaker: I  agree.



Sixri A. P. Jain: If he answers the question n o w  that will cut down the 
discussion to that extent.

Shu J. R. Kjjipoor: On only one point.

^ .  -Speaker: Let me see as to how the arguments are proceeding and then
I will decide about this matter.

^ 3ft ffnt ^
^ g | TOT

# ^4'f^a’ feiT 11 #' watir i  % f?r ?rr #  tsit #
11 W fe# 5rmr =an^ f, ??r «ftfr f
fir W ^ w f few  ?nrr t  ^ ^  aftr ^
JTRft TT33ff "17: sri’ T aftr +Ti<*ff< % i '^Tsir ^

>ft z?̂  55i?T ft̂ rr I 'PKw 5TTO I  %  w  ^  fe?r
W  c R f  ^  grwq- ^̂ ITIfT »TJIT t .  ^

TTKT STT ?5T1T ^ | I ftlt ^ fiTOW

f  I ^  ?r*l?T ^ ^  iSTRTT % 5TRT 3fh: T̂T̂wtT
■̂TiST 'R T#t ^  sT̂  ^»rr sr̂  % ?sn % w ^
P̂R’ftr TT̂ ir ?̂rer ^ anrphr 11 ^ ffn i 5R

% ’ETni# 3fTgr t  5ft ^  n̂it ^ 3if few  w  f  Pp ^  fij?r sisr 
^  (Act) ^ ^  flf ^  3im»iT ^  srnr 3ftr tt  5tt̂

^  I 5W 3w qf ^ 3n€t I  5ft ? ft SEfi5ft I
V t r ^  ^ Aim sft | i wfer ?n m ^, ?ft  ̂ ^

?Rft<T ^  ^  I' f% f ^ Mf<Rjq% T T̂Tor SfsiT
>̂l*!*n<. T̂R5T fr*rf55!̂  (Republic) ^ aRPRT m
fair 11 ^  JT15 f ,&5y fm t
3»Tf̂ 5T ft̂ Tr 4  ^  ^  ^  ^  t  fjRT ^  ^ ^

sfk VRjfk >TIT5r fT4fi*J+ % SRHTcT 5|  ̂ f, cf? fiTT^
^’TST ^ ^  anrarr | ft? ^  fer % btrk g jstot aftr spRjftr ^
pRim ftsTT afrar 11 ^  sjnift >ft »ft«i)r am -spt 
3rnr « fk  v R ^ fk  % 35<R ^ P i ^ m  ^ ^

1 f̂ r cife '̂ ftr 3FHT 3̂ T TOJftr % 3?PC ^  ^  srt
5TRHT f, %  f^-fsrwf -#' sfrt sfh: ^ j#tr

# ^  gppft 5=̂ 1 % fiTRr WT ^  I , % 3i?g»nr
^  3FT W  t> f»T ^ ■%

^ ^  fTTlt aprpl̂ r aTRt T̂T̂  '̂ 't, f̂t«T fl!T 5ft ^
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snTo

^  « r m  % |T I  I A' ^HjTd r f  f r  srnr aftr

^ r m h : r r ^  % ^  ^  % a d W r ^ ' ^  ? ?r g m

^ ^ j r  t ^ s r o  f%
^  ^  ^ ?ft ?i5T %, ^  !PR?T, sn^T s fk  ^TRifh: %

^qrt -sft M  r̂pTT ^  t t  ^  ^  ^  *TH?ft5T T«nr 

^  3 fk  % f% SfS’T 3ftT <»I'̂ hV< TT3JT #  ^  ^  ^ ?TPT% ? lff

t .  ’TTCT ^  M « r t  ' ^ t  ^
^*Mfri *T w f+ '( tn^rRr ^  ^ f  ^ ^  'S’^ i

TT feJtT a fk  jr f? 3TR ^  sptf ? R r %  t -  ^  3TT  ̂
^  *̂MffT q r ^ w t  n t| , ? f t 3 r n r ? f t ^  aiw^ a r^ ^ t

t  ?n?Fn: qr «iftf aftr ^  r̂prf%
^  fiPTw TT >ft #  I fi^y # ^  ^  >if I  ftr

3raf^' ^ *iHH vrnr <5*11 1 ^  ^  w p f t  *i<i^ ^  ^

1% 5TFK ^fT T̂ T̂T f% dlsi T̂ 5rR, 7^ ?t ftqr SfPT I
?rt w '?'i ^  Pp 't*T(fV '..*f  ̂ ?*rnft ”i!i<i^

^  t f e #  W P r  STT̂  ^ITCr ^ + T T  #  ^  STFTSTK 3 fk
w f t r  ^ ^  I  wftrq’ 3fT f?^  rft I  I sTF^

aftr +!ii*ft< ^  forrw | ^  5»TR tcrfejR (Frontier) qr |, 
(Border) TT, f̂t»Tr | faw % Tm ^  fMrsf t

3ftr 7 5  f  f% ^TTT̂  9TVTT art •ft 'jfR X K

JTT T t  W  I ^  f>ST t  5T|lf 3TFIT 5 n ^  a f k

+l'^4t^ ^  f?r ^  T̂TT #  spff finPM f W  n̂ IT f  I W T̂WrTT
f  ftr ^  T̂TTtiT 5lff t  ftif I?T 5TT̂  ipt ^  SfPT W tPp ^  « fH t

< ;^ «  ^W t I H n̂TSTcTT ^ fip <>HT ^ p f t  qT ^  ^  ti'pai ^ ft> ^ K d

T  arnTJnr ^  ^  >p>f 3rra?K w ^  1 ^  ^rprar
%  t ^T K K  T T ^  #  n\ #  > iP3 ?p sn T  ^  # t  s h i r k

I  JIT #■ ^rw w r f 1%  5TPK fq i r  ^  ??? a s ifr
(̂TtqT5!i, t^TTRK aftr 3RT ^  TTSjff qT 'sfT ŷpT SHIW f1»IT I PfiT 

ti*ist *r *T^ atiai ft) ♦ «(«  ??r <5<̂ 5!' ^  arraiT q r  ^
%  gp=^ 3fVr T O iftr  ^  ^  w t  ??T % ^ f e n  t  I J m

*r5itrr % f^q<*i 5 ’ rS tr 5, 5>

q r  <i»fkdi # aftr ^nr^ ^t, % r  f% ^

^TRiT^n' i  %  3 jw r I ,  aftr s fk  arm^pit îfr %



<3pcJT afh: % a m  >fr ^ i

#■ ^  TiT^ % r̂riT arij êr x̂ r »N̂  # %  f t t ^
»nftT5tT # f w r  3fk sroT ark ^ ^  srinsff
^ 3Tf^ w 3tt?  I sTRgr f ^Kiaft % ap?r 5 ^
ark vnnfk % ^ arr̂  # ^  w ^ c r f ^ ^  i ŝprf
ajk ^ ?jfk  fr îwd # (Preeident) ^

aft̂  1 3T<J*ifd 'JTf̂ ft I ttwi^
^  ^  fiRTT TO' ?T  ̂ t  • ^  ^  ’SRRfT t  %  arr? cfr 
^  55t ^ I t, an^ «t 3fT ?R75fr, ^  ?ft
’T ^  ^  5n-<ft «ft, q ^ « f t - 5 5 t  i r f t
% ar<'n< ^  ^ ^  srr ^ aik ^  ^  aroTnr »ii'»i trt

^  %, 3IT ^RT ? 5ft f?r ^  I  ^ arm qw ^  % ^̂ rnr ^
>TT«’ ^ f  ark i?r ^  # ^ 4 k  «<+r< t

^  ^  miTPKr srrterr  ̂ p̂t m t  '
?3T 3Tf  ̂ #■ 5T aftr 5T' ^nrsRTT ^ ^  ^

W< ^  ?n!?!T TSTT *Ht ^ #t^ T , HT ark r̂rPTJTf =Ft
^ w ^msRTT ^ %  # r̂?  ̂ % ?r*ft ^ft

f ,  srr aft ^  >ft f  f^  TO # ft?
^  ?t% ^  arnj aftT q^ifk  % T l^  ^ ^ ^  ^  %
arf^ fejTT 3rr ?rw  ^  ?ft a i^  fertr i  ̂ 5T1#sit
^ ir r  afk ar^t^r ^^»rr TOifhr tot tt ^
•’nfkOT # ^ ' a f k w l ^ ^ s r r s r ^  qTO'5T?r%3ft t o

Twt I  ^  ^  #^ft^ fir̂ rrr aftr ^  ^  rfta r^ sr ’^
^  ^^»fk ^  ?̂r f%55 % ar?^ ^ 3rw i

^?rd TO 3ft W I  ^  Rwv-ft^j (Refugees) 5TutTf«rjft %

■?ri^ # t  ’ I ^  r̂̂  arsRq- ^ ?r  t', araw ^^t^, t?tt ^  % W
T O  % ^  q r  ftr fg -  T O  ^  >TT?r^ j r r o  ^
^  ftj^r s r ^  ^  f r € t  ^ - f f pft srrirsrK t  a m  f^m ssr s n w

TO SFT >JTT «TO ^  fTO ?*n?r %
■fe  ̂ < ferr arrJT t ^  TO t- ^ ?ft ir  ̂ |tt %
% ar^^T ^  ? ii ^  % rm  ft^rr sn m  ft? ?nr ^
^ tntrR’ r̂̂  ^  «<+i<t
^  ^ I arrr̂  ftr ?̂ r # spfesrrf ^ | afk
^  11̂  %  apK ^  !T ^  SHTT fW ^ ?t T̂cft I  rft
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fs ft arrco

^  srrsr w w TT t #  T f  t |  |  sr? ^  ^ ^  ant^r ^
WŴ TT ^  ^  *tlTr ^ H ^ R '^ W l ^  ^  ^

^ ^  sftr  ^  3TTf 9 W T  ^ *T3rfT ^ $ir %  ^

^  s f m r ?  % ^ I 3T’ f : ?ft w  ^

?ft ^ T  5 a ftr ^  Jî  %  firf«r

m :  ? t  5iT^ f% wt fr«6q4V ’tjwt firPr fw  ^  w p r k *rr

^  spt m  ■̂ TTT #  sC T m  T?TT i t  3 t# ift I snrr w

^ m  JIT ^  % ftr % ^ ^  «ll4'il<S TT

JH ^  f t r  ^»rT f̂t ^ f? r ^iTT ^  !̂T*r n fe rr  ^ n w  i 

#T ^ eft 3TW f t  ^PFcft, ’^spT ^  ^ ^ s re r

JTlTt # 5ft ^  3rR^95T fe^TEIT f  ^

m  €tftfrr ^  ^  fksnmr | sfk ^  t  '‘^ t w ^  ?r#»ir
% rr f%!iT <5rmT”  i ^ ^ ^ -m rft |  f% arsr ^ f  %

■m( ?y>ff iipt -5:^ V  ftsq w f t s# ^  <TjiT ^  ^ #»iwfTr ?r^ 

t  I 4' 5T|f ^rwm' ft: T?mt ^'<+'it ^  arrsr^ #  qf ?wir
w  f t ^TT #  ^  ’f r

w n K K  JTfiirT ^  ^ ^ RW  f% ^  ^  ^  ^ 3ft

»rT3r % wT̂ , ^tw ft 3fnRT? % fs it 1 irFr ^  srsrt % »n»r 
m  =?rw# % Jrpft tft f  ft> ?f^ sw r ^  t̂»TT s ftr

apn: ^sramt s r t ^ ?r 5̂ t fs n  ?ft %?f55 f in r

%  5?r% «ftfT 5n i^  am iT  3n#»rr ft? g srfT W ^ W

^  3ft % 5srr^ ^  ^mi5 f t  ^ 1

#  4  iW  f o p $ * a - ^ ^  3 m  ^ %-^T5y*pr»T

^  ?I*Rn | c f t . ^ 3 J ^ f % ^ ^ a ftr

S^?T fft 3fl̂  ?it »l|<l <t>l6*( 5  ^ '̂ ft 5 I %Pf?T

.-jjfar ?> f ^ ^ t  s ftr ^  |

^  I  ft> f<4?l3ft^ ^  ^ 5T ^ % ftw  IW R   ̂fgJIT

3fPT I w r  ^  srr#  ^ R t sftr JTff f  %  s[f g f  aft?:

;»I^  f  f tn w ' f% ^  ^  ?it»T 4' ? ^ ® k | ‘

»ft P f  ^ ^  7̂  r̂e% f  I WT ^  ^ 5 ff s ftr

^ ^ (requisition) ^  ^ f  ?'
rWT ftro ^  %3ft3C ^  TRfH (Ration) frwT ?  ^  %■



^  T m  fT^f ^  ^Tspar ? eft ^  ^ f  aftr *Tf

3RW «fV I ^ 3isq-i3- iTgt?tr, ?T*Tr ^ j f  3tI%
*f ^3^ ?> fk̂ RT 3ifr̂  % ^  I #■ 31̂  n̂ft ?n^Er ̂
f ?R #  JTT? sTTcft 11 snrr qff  ̂^  3 n r^
^  ^dW 53T5T ^  sfy, JTT  ̂3T (Martial Law) % |
#  ?rfijTfe?r i t #  sr?  JT' » m  ^  ^ %  sr^r # ' qr^ft

’I’TT I I !jft (Campp) (delegates) % ^  ^
"Tmt #  ^  JR !T ark ^  ^  ^>Rr ^rfT^ff %5IT»?# ^

^mwr ^  T̂f ft: ^ # f̂t srf%M?’T<ir
3tT# ^  3ftr 3fr ^  ?TKK ^  5^«t.^|U| 3TR #  ^  Sjrt ^  s tn f  d

sn# I qf ?irc®r %  jmr?? wr % ^  sjf spfte- f f  sft 
sm cRR 3i^T amr-'mr ^ «tr i ^

a? 5̂rr ^  ^  ^  an̂  ^ sî t srh: ^
% f e t  an^RiT % 3m T T R r ^ cfajr?

%, ?ymlf ^  a r o ?  #' 3r ^  arrf f t  «ft i ^  ^  ^ . % ^nror

fe q  f W  3fW I 3 ^  ^  ^ #  «tf

% ?wPRr ^ f t f ^  ^rfiifcr %• ?if ^  ferr «rr %  am  t |, fR-

ffr ^  sra^ ^  ^  aftr ^  fw r  %
^  ^i*w t̂f«(.<ift «(*Tfer % ^  ^ fk̂ rr i srk srg- #' trt % 

?r*nT ĵgrr, ^ ?TT«r Jrft arh: ĝt wtn ^  >r,.
aftr ^  3PR jr̂ rpr qr «rr, r̂nr ? e ^ *ft?y sn#
w ^  TT ft> ^5iT «rr ,5>T ^  551T Tprr, <wfftr tpr-q̂  >tt n^r ,
%  HHin«. «?tn w  SFRT ^  -an tN  T O t ^ ^  %  ? jf f  3IT ^

5 ^  I '̂ i*TT% ^ '>IWI *JT ^  ?ft*r 5̂  *W, f̂ti»i irt
afk 5 1̂̂  #  fTKT̂  ^  arm ^  ^  «rff 5 ^
?rfk 'itq' m 5 ^ afk w  tR  ̂% ^  gf5T ^  few?r
afWRV I aPT̂  f #  5 T ^  % ^ °f.'l'< ^  qtftPTf % w
^  #  apflsr (appeal) ^  fip amr a m *R>Fff %
% % ^  % ? ,  € fW  ^ ^5T ^  % T  ¥ t  %

t .  ^  ^  ywwr f  fip q f ^ f f  anwi^ ?ff?r
^  9 ^ R f t I  nWl sft 1% 3flM'+V W  ^ 3WT "T
3RtT 3f̂ 5*T ft»lT, rtf+'H ^  ^TT ^  f  1%
f̂ T 4T̂ 5I % *1^ *1̂  5RT 3!T 3fRĴ  qT ftH#t W T̂fra.
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[sft # o  JTRo

% ^ ^  ^  ^ s r k r < fa r i|i>n

^ ^ 5RU|lf«4'iff %  %  f e t  fb R V t « < + K  3 P I^

^  t ,  ^  4 ' ?r»Tfi^ f ft j w m  a n w t  %

^ ^  sr^ft a fk  #  ?TU5raT I  f% ^  5F?t 

ftr ^  ^'t 3n''iTi>̂ (̂ .di ?r|if t ?Fflsr”

arrr i sn^r ^  srnr P rfH a ’ %■ ^

f  3P R  ^  5n:®TI«ff ^  ^5PTT ?ft ^ 3 ^  5ptf

^  '?l^< r̂ Ml 'J)(<4<|| I 5T5 ^  WT
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(Janglish translation of the above speech)

Shri J. R, K ap^r: I like to submit a few words about the Bill that is 
. before us. This Bill has been moved by tl̂ e. hon. Minister of Defence, and 

•o I  understand that this Bill pertains to the defence of the country. There
fore I like to know, as I  feel very sore on this point, why it ha« been meiitioned
in this Bill that it would be applicable to all the Provinces and States 
except the State of Jammu and Kashmir. Moreover it would not be appli-

• cable to Delhi State also. Perhaps the reason for this exception is that an 
Act of a similar nature applicable to Delhi State has quite recently been 
passed by us. Therefore, it is quite proper to exclude Delhi from the
application of this Act. But I fail to understand why it would not be appli- 
oai»le ,to Jammu and Kashmir w’hen, as faf as the defence of that State is 

'OOncemed, it has become an integral part of India. One after another, Bills
come before us and in all of them it is expressly provided that when this Bill
would be passed and converted into an Act it would not be applicable to
Jammu and Kashmir State. Whenever this thing comes before us it pinches
us too much and gives us much pain. But we give ourselves self satisfaction
thinking , all the time that perhaps due to certain special circumstances the
State of Jammu and Kashmir has not been integrated with the Indian Eeput>- 
lic in aU matters. But we fail to understand why Jammu and Kashmir is
invariably excluded from the application of those Bills also that relate to
'Such subjects in which Jammu and Kashmir has integrated with the Indian



Republic. Whenever we come across apy opportunity of enforcing our laws 
and Acts on Jammu and Kashmir we must not miss that opportunity, not foT 
the reason that we want to impose something new on Jammu and Kashmir 
but for the reason that in respect of those subjects and matters, in which 
Jammu and Kashmir has of its own free will sided with us and has integrated 
itself with the Indian Republic, why should we tell the State that though 
the State wishes to integrate herself on certain points with the Indian 
Republic yet we wish to exclude her from the application of our laws and 
legislation. I think that the inhabitants of Jammu and Kashmir and the 
officials of that State, too would not like this thing. On the other hand 
perhaps they would also like the imposition as far ss possible of the laws and 
Acts of Indian Republic on Jammu and Kashmir also. It is just possible 
that the hon. Minister of Defence may allege that Government of India do 
not poPF?ess many premises in Jammu and Kashmir. It is.' possibl,'e iihey 
may not have any premises, but such premises can be there that Govern
ment of India may have taken on rent. Also, Government of India may not 
have any premises there for the present and no property has been taken on 
rent even, yet in future there can be such opportunity that Government of 
■fcdia may acquire some premises there or tAke some others on rent also. No 
time limit for the continuance of this Bill has been mentioned in this Bill. 
This is a standing law and would remain in force till the time it is not 
repealed or amended. Therefore I  am submitting that as this is going to be 
a standing law so, though Gt>vemment of India have no premises of any sort 
in Janjmu and Kashmir for the present, there can be some in the future. 
Jammu and Kashmir is such a State that abuts on our border or frontier and 
which is more directly connected with the problem of defence and a necessity 
inay arise that Government of India may be constrained to acquire or take on 
rent certain premises and properties there. Under such circumstances I fail 
to understand why Jammu and Kashmu* has been excluded from the purview 
of this Bill. I do not think there can be any valid reason for this exclusion 
and if any arguments can be put forward in support of this move they would 
be quite baseless and unfounded. I think that it is just possible that Govern
ment of India may not be having any premises at other places in other inte 
grated States. I do not know if Government of India possess any premises in 
Hyderabad or Bhopal. I  think there would be none and yet this law would 
surely be applicable to Ehopal, Hyderabad and other such States. So I  fail" 
to understand why on the basis of this solitary argument Jammu and Kashmir 
has been excluded from the purview of this legislation. I  humbly bee: to 
submit that this is a serious matter: it is an important issue and we should 
think over this problem very seriously. If possible, and I  think it to be quit« 
esF̂ ential and important, this Bill should also be applicable to Jammu and 
Kashmir. I would very humbly insist upon this point and request the hon. 
Minister of Defence to consider over this point seriously and include Jammu 
and Kashmir within the provisions of this Bill. I know that some adjust
ments would have first to be made in including Jammu and Kashmir within 
.the scope of this Bill. The President would have to enter into negotiations, 
only negotiations and nothing more, with Jammu and Kashmir State. 
Barri.ig negotiations no consent would be sought and such negotiations are not 
▼ery difficult to make. It can be alleged tiiat negotiations cannot be made 
]U8t now. This is quite true that a conference cannot be held just today, but 
it ought to have taken place long before, and if no negotiations have been 
made then al«o the consent can be had within two or three days and therefore 
instead of passing this Bill today or rather insteiad of passing cla\ise 1 of this 
Bill today we can postpone its discussion till day after tomorrow. In the 
meanwhile proper stens can be taken after holding conference with Kashmir 
Government, I would not have pressed my point had not T known, and I*
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believe that 'mtlt the exception of the hon. Minister of Defence and his other 
fnerids, that all the hon. Members of this House, who are present in the 
House or are absent* would all agree that if it could be possible the State 
of Jammu and' Kashmir should also be included in the proYisions of this Bill. 
Therefore I would again like to submit and insist upon the hon. Minister ci 
I^fence to consider over this problem seriously and instead of rushing 
through the Bill today, consider over the suggestion given by me and, if it 
could be possible, include Jammu and Kashmir State within the scone of 
this Bill. ‘

The other thing that I have to submit relates to the refugees. All of us 
are no doubt highly thankful to the hon. Minister of Defence for his categorical 
assurance that he would try his level best that if refugeess would in any 
way be evicted from Government premises then utmost care would be taken 
for providing them with alternative accommodation. If that is £.0, it would 
have been proper to have laid down this thing in as many words in the BU! 
itself, that till the time Government would not provide them with alternative 
aecommodation they would not be evicted from Government property. As 
you say there can arise a difficulty in this matter that if such a provision is mad« 
in thi  ̂ Bill, then when the persons who are oeeupying Government premi<iea 
thef ê days would be asked to vacate them then they, taking shelter i:nder 
this jrrovision, would shove in some refugee in that premises and enjoy protec
tion under this provision and compel Government to desist from evicting theni 
from there. If the trouble be only this then its solution is quite simple. A 
certain date should have been in the Bill and declared that this BiU
would give protection to that refugee only who was in occupation of a premi
ses prior to the date laid down. If any refugee would occupy or has been 
occupying any premises after the passing of this Bill or later than the 
date notified then he would not be given advantage of this provision. Well, 
this thing cannot be done now, but I certainly like to submit that the 

; assurance that the hon. Minister of Defence has given is very mueh limited 
in its scope as he has said that, ‘ as far as possible this would be done. ’ The 
meaning of this is quite clear that even today he knows it perfectly well that 
it would not be fully possible to provide alternative accommodation to all the per 
sons. I fail to understand why so big a Government Uke the Government of India 
should just now take it for granted that it has not the resourees and'power enough’ 
to mak»̂  arrangements to provide alternative accommodation throughout the 
entire length and breadth of India to those refugees who would be‘ evicted froiii 
Government premises. Proceeding on this pm ciple from the very be^nning 
would mean that all these things are nothing short of p^ ose less  talks an^ 
even if it is not so, all that it would mean that some little effort wout^ 
be made to provide alternative accommodation to those refugees who would 
be evicted from Government premises.

I think that the greatest help we can render to the wfugees is to provide 
them with residential accommodation. Other amenities are difficult to 
provide. But the thing that is clearly possible and' is very simple at the' 
same time is to provide these refugees with residential accommodation any
where. Vo  we not see that there are huge mansions and palaces that are 
accommodating very smaH number of persons? Only- so uiany people Tive 
therein that can be aceommodated in a small portion of thfese bliildirisrs. (3an’ 
the Government not requisition' sonEie- portions of these  ̂huge manRiohs aud  ̂
bungalows? Can the residential accommodation be not-rationed jiist like 
other things-? This is a very simple thing and it OiUght to hai ê been aonel’ 
In this connection, Sir, you vecmld pardon me if I were to take, a few minutes
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more. Whenever I think over this problem I remember the ŷ ar̂  1919r* If 
I  ani not wrong the Congress Session was. held that year at Anarits», jpst
afteî * the MarWal Law. When I went there to attend' that Segwon I
that it had* rained very heavily there. The camps that had been allotted W 
.the delegated had all been inundated and the Reception Conamittee was 
faced with the stupendous difficulty of providing accommodation to the 
lakhs of delegates and visitors who had come to attend the se^ion. It should
be. kept in mind that this session was held just filter M ^ ia l-L a w  davB and
the people of areas nearabout Amritsar were specially enthusiastic about it: 
Nearabout that time all the prominent and big leaders had c&nie out of tb© 
ja ^  - and lakhs of people from areas nearabout Amritsar and t^e four corners 

■ .̂ the country and specially from Punjab had gathered there to have daTslmn 
of - their beloved leaders. The untimely rams had given ris6 tô  a lot of diffi
culties y.nd the most trying of them was the problem of providing shelter and 
accommodation to these millions of people,. At that time the peo|]iie ol 
Amritsar very himibly beeeeched the Reception Committee n ot'to  worry at all 
over that problem and promised to find accommodation for eaoh and everyone 
of the guests, and what did they do ? The peoptle changed the-e«rti?!e• city iteto 
a huge Reception Committee. When I reached' th^e in thfe n^ht I 
accompanied by my wife and a few other people. We were to put up at 
^ r  friend’s place, but it took us one full hour to travel a distance of one mile 
and reach our friend’s pjace where we w’ere to put up., because at every step 
the people insisted upon us to stay at their places. In the end though ^  
T^ched the place we had to go to, but the other hundreds and thousands of 
people, who had come to attend the session, were put up at various placea 
and stayed there for five to seven days and in thi» this stupendous prob
lem was very easily solved. If on these very liriee 1&overnment were to 
make an appeal to the people of the country to give some portions of their 
houses to the refugees, and specially to those who are being forcibly ey^^iad, 
I  think that this problem could very easily be solved. The situation 
I30t such that your appeal may not bear fruit, the appeal would surely be effective 
Another way of doing this very thing was to have included this thing in the 
Bill itself or through the agency of any other law Government may have 
requisitioned portions of tlbeee palatial ^bungadowte and mansions for those 
refugees only whom Government are evicting from Government premises. Had 
this been done, I think this huge problem would very easily have been solved 
and having this aspect of the problem in view, I think, the hon. Minister of 
Defence would not have been constrained to say that he w'ould make “ all 
possible”  efforts. But even today Government can declare with confidence 
that every refugee who would be evicted will certainly be provided \̂ t̂h some 
aHemative accommodation. WTiat is meant by such u j^^nces that “ all 
possible efforts would be made” ? You would no doub̂ i:ir|S||e all possible 
eiffort? but where these people are to go? When the (i^^^^ment of India 
finds itself incapable of making arrangements for providing ^iemative accom
modation to the refugees then how can it be expected of the still powerless 
refugees to find any accommodation all by themselves; acconmiodation where 
they may take shelter after being evicted from Government premises?

Thus I had to submit these two points before the hon. Minister of Defence 
and I hope and believe that he would give both these points a serious con
sideration and before arriving at any decisions wwild t-ake into consideration 
all the pros and cons of the question and would very kindly accept both the 
suggestions given.

Savdar B. Hftn: The Bill no doubt is a hamil^B pieoe' of
legislation but my fears are that the lamb in diiBgiiiiee iniiy tutn'otit t6 be a 
'W'hen the actual time of implementation comes. Eispwially when a
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authority seeks to escape the juriedietton of the ci^U courts and also seeks to 
pwmde for the use of such force as may be necessary one becomes too muck 
a g ila ^ , because the standard of force used by the civil authority happens to 
be different from the standai'd of fOTCe. used by the military.

1 have no quarrel with the general principles of this Bill. As it has been 
explained by the l>ef6nce Minister a huge amount of money is to be paid 
as rent. But i  have to draw the attention of the hon. Mover of the Bill to my 
fears that the iiiU may be worked harshly and that at a time wiien we are 
fMed with a national emergency and when you should give some breathing 
time to the refugees before they are finally rehabilitated. Now a sort of vagae 
assurance has been given by the hon. Defence Minister but that very assurance 
has been n^ataved by his own fears, when he says that if such a provision or 
assurMice or proviso is incorporated in the Bill it would become well nigh 
impossible for him, because there will be many refugees who will eventually 
come to reside in those bungalows. So one gets the impression that in spite of 
that assurance the working of the provisions of the Bill will be as ruthless 
against the refugees as against anybody else.

Before 1 proceed further to press my points I must remind the House and
the Defence Minister about the assurance given and later reiterated so often 
by Government, It will be remembered that the hon. the Prime Minister 
himself declared that no refugee will be ejected from any Government building 
imlesa alternative accommodation is provided for him. This was in a way meant 
to put pressure and to make Government conscious of an emergency, namely, 
that unless they provided alternative accommodation, the refugees should not 
be ejected. A sort of pressure or a binding undertaking was placed on 
Government. But, now we find that every day attempts are made in order 
to dodge out of this assurance— t̂hough a verbal assurance only but as it come® 
from Government it means a lot to the pwple. The different Ministries are
not conscious of it. In fact, they are specialising in different measures of
displacement. In this connection the role of the army must be to rehabilitate 
and give rehef and succour to the refugees. It was the army that rescued us. 
It was only on account of their vigilance and aupport. that we were able to 
escape the clutches of liie fanatical mobs from Pakistan. Now, having brought 
us here, 1 am sure they would not like to spoil their fair name by ejecting us. 
The fair name and tiraditions of the army should not be tarnished by such ah 
attempt. Apart from this, 1 believe, though I have no direct knowledge of such 
things, from what 1 have seen in my travels, many barracks are lying vacant 
in the Cantonments. There are such barracks round about Muttra near Agra 
road, and even in Meerut. Some of these are in a dilapidated condition, simply 
because they have been long unoccupied. In such cases, when the emergency 
is so great and the assurance given by the Government is binding, I think the 
army must help the cause of the refugees.

[Mr. B b p u t y -S f b a k e b  in the Chair]
The reasons given for this Bill are loss of rent and the cumbersomeness o f 

the procedure to be adopted by the militcuy authorities to eject the refugees, 
lliese two reasons are not so emergent as the need for the rehabilitation 
of ttie refugees. I believe for the sake of rehabilitation, these two reasons may 
give way or should easily wait. I quite realise that Defence and the requirements 
of the army are of paramount importance to the country. But the reasons 
Riven are not military necessity and emergency, but only loss of re’̂ nue and 
the like. In such a cases I consider that preference and priority should be 
given to the need of the refugees and not to loss of revenue to the military 
auttioritiea. .



Incidentally, this shows only a iack of co-ordination between the different 
Oovernme5  ̂ You see on thp one Fe had an assurance from
Government no re^gee wijl be ejec^d ^ m  a Goy^mment building unless 
^iternatiye accommodation is ^ven to tim  and on the other hand, we find thf^, 
perhaps in order to dodge out of this assurance, the diff^ent Ministnes are 
Vying with one another in bringing forward measures of this kind for ejecting 
iiim.

Only the other day, while discussing the Budget, I used rather strong 
language about the activities of the Health Ministry, and called it the Minist^ 
■of displacement. I am sorry for that. But what should I do? Even after 
using such strong language in pleading the cause of the refugees, the malady 
has worsened. Those remarks of mine then concerned only the Health Ministry 
and to a small extent the P.W .D. Now such a popular Ministry as the Defence 
Ministry has also come forward with such a piece of legislation. The position 
^ets worse daily. I think that the solution to the refugee rehabilitation problem 
should hê  the job of not only one Eehabilitation Ministry but of all the different 
departments. In fact, I feel that such a stupendous problem cannot be solved 
unless and until our ener̂ ĉ ies rieht from that of Government at the top down 
to that of the people, the vast masses of this coimtry, are directed to it. Unless 
the whole country is prepared to assimilate these unfortunate, poverty stricken, 
homeless, roofless people the problem cannot be solved. They should open their 
hearts and receive them ŵ ith open arms and unless this is" done this problem 
vill always remain a menace to the economy of the country.

This Bill becomes all the more rigorous when find mentioned therein 
the gardens, the grounds and outhouses, if any, pertaining to such buildings or 
parts of buildings. 1 seriously feel that in cantonments, if there are such vast 
grounds and gardens, and if refugees have pitched their tents there, as; many 
liftve done in the grounds before the Prime Minister’s own residence, they should 
not be ejected from there until alternative accommodation is found for them.
J think that step will be too rigorous. The military ejecting people camping 
«ven in the gardens and open spaces will be ver '̂ cruel. When we claim that 
the whole refugee rehabilitation is after all a temporary phase— let me hope 
that it will prove to be of a veiy very tiemporary phase—I feel that Government 
should itself be alive to such a situation and provide very speedily alternative 
aocommodation to the refugees. With these words I remind Government of its 
solemn assurance, reiterated so often, that unless the refugees are given 
alternative acconomodation, they wiQ not be ejected. Mere verbal assurances 
are of no use, as in actual practice they are not actually kept but are infringed 
too oft-en. With these tew words I offer my criticism to the Bill.

Sardar Hukam Singh: When I was listening to the opkiing speech of the 
hon. Minister of Defence I thought I had gone on a wrong track and feared 
that the Bill was intended solely to eject the refugees. He placed the category 
ol refugees last of all and put it so beautifully that it appeared that perhaps 
they were so few and that the legislation was primarily intended to deal ^ th  
persons other than refugees. The hon. Minister stated that the primary object 
■of the Bill was to eject those Grovemment military officers who were in possession 
of premises before demobilisation and who had sublet them to their friends and 
relatives. He said that they were not m o v i n g  away and that therefore it was essen
tial that some special legislation should be brought in to enable the Government 
to turn them out. He said that Government had not only the bailings they 
owned but also had hired buildings from other persons. As these buildings are 
no longer required for Government Bisurposes, Goye|:nmeiit could not return 
to their ownierB unless the whole c» those pjr^mj^es have bee?i got vacat^. 
If  certainly that may be the object and hereby vi9ry fpw refpg^s are affecte^ 
then the problem is riot difliculi ^nd it cao
Government has been incurring lakhs of rupees owing to non-payment of leirt
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by these unauthorized occupants, then I presume they must have prepared 
by now some list of the occupiers of these premises. I was waiting to hear 
d ^ g  the speech of the hon. Minister that he would tell us that the percentage 
of the refugees would be so much. It would not affect them adversely as it was 
feared by some of the hon. Members. Because that has not been done, I have 
my fears tlhat persons who were lawfully in possession and were Govemmejnt 
s^nrants in the beginning may have given those premises to some of their 
friends or relatives or may themselves have taken occupation of those premises. 
X am afraid tSieir number would be very small and in fact the refugees musfe 
be in preponderating majority in those premises and therefore, this legislation 
would work very hard so far as they are concerned. We were told timt Govemmenti

no intention to harass them. As it has just been observed by my hon.. 
friend, the previous speaker, these oral assurances could not be enou^ to- 
eatasfy the reqmrements of the present time. The counter-part of this legis
lation on the lines of which this is being enacted is the Delhi Premises 
Itequisition and i^ tio n  Act, 1947. There too, an aesurance though not in 
the Bill itself but subsequently, had been given that no refugee in occupartion 
of a Government premises would be evicted unless he was given a suitable 
alt^natave accommodation and as late as the 16th of M^rch, 1950, when I put 
a question to the hon. the Rehabilitation Minister whether Government 
intkided to withdraw or evoke the assurance that had been given the answer 
was, “ No” . Government stood by that. On the one side there was that 
aasurance; it was clearly given out that the Government had no intention to 
withdraw, and on the other side, as has been observed by the last speaker, 
measures were being taken to oust the refugees from the premiaes that they 
occupied without affording them any accommiwiation at all. I read a report in 
the liinduHtan Standard dated the 28th of March, wherein it was alleged tliat 
in a representation made to Pandit Nehru, Mr. K. B. Datta, General ^ reta iy  
of the Central Refugee Welfare and Vi^lance Board, invited the Prime 
Minieter’s attention to the fact that the Armed Police imder orders of the 
Estate Officer of the Govemm^t of India is harassing and forcibly evicting 
the refugees without providing any alternative accommodation. The telegram 
slays that this is a negation of the declared policy of the Govemmeait of India. 
Hie General Secretary of the Board has prayed for Pandit Nehru’s immediate 
intervention in the matter saying that such actions of the Estate Ofi&cer make 
the position untenable and that the Prime Minister has always called upon 
destitute refugees to have patience and oo-operate with Government.

Then again on tfae 28th of March.«....
SlardBr Sodiet 8in ^  (P .E .P .S.U .): Is this Mr. K. B. Datta the same*

person who was involved in the iron and steel scandal case in the Punjab?
Sardar Hnlcun S ia ^ : I do not know whether any person of the name of 

K. B. Datta was involved in any case and I therefore, cannot say whether thi» 
is the same Datta or not. But I know that even two days afterwards a depu
tation waited upon Pandit Hirday Nath Xunzru, and it was also reported in the 
papers tiiat they placed their case before him as he was the President of the 
Vigilance Board. The deputationists complained that tbe refugees were bein^ 
evicted from their occupations wi^out any provision fcH: alternative suitable- 
accommodation. If my hon. friend who just interrupted me has any doubt,. 
I can give him my own experience. There is a residential bungalow at Nt>. 11*. 
Gurdwara Boad in Delhi itself. Bei Sahib Mathra Das, a refugee from Multan, 
who was a liaison officer, is residing in that bungalow. He fulffis all conditions- 
so far as his entry into Delhi, his registration and everything are concerned and 
he was served with a notice to quit. He came to me as he was known to me 
previously. I  eppioached the hon. Minister of Works, Mines and Power and 
ihe aatured me that lUhi SftUb MMhra Das w«>uld n d be evicted firom lii»



premia«» but thft# he only wanted to bring pressure upon him so that he migh% 
build a house for himself as soon as it w»s possible. The refugee had got a plot; 
ke had deposited the money for the materials required in advance, and he was 
waiting far the supply of those materials, so that he might proceed with the 
construction and he only wanted that he might be allo^^ed to continue in that 
premises till he had built his own or that he might be given a suitable alternative 
accommodation wherein he might move. I w’as assured by the hon. Minister 
that he would not be disturbed- Then on the fourth day, I was told that 
Police had gone there bo evict him. He was evicted and subsequently he had 
to run here and there to seek help to enable him to get another opportunity 
to remain there for some time. If Mr. K. B. Datta be somebody whose veracity 
cannot be believed by some hon. friend, I can give him my own experience and 
1 can quote other instances as well, wherein refugees have been disturbed 
without proTiding them with siiitable alternative accommodation, though it ha» 
been the declared policy of Government not to disturb them.

I  feel that this Bill at tihis time is very inopportune. When I find that it 
would mainly evict the refugees who had been uprooted and who had loBt 
everything for the sake of getting freedom for this country, certainly it does
not look very graceful that they should be disturbed at a time when we are 
feeling that certain other brothers of ours are being turned out from a different 
part of the country. I should say this is not the propw time for this Bill.

Then, from the Objects and Reasons, I am not convinced that there is any 
necessity for tshis Bill. It is stated in the Statement of Objecta and Ê Ba8on8:

'*In Bombay and Calcnita, thero »r» many cMes of Qn*athohfled oocaptttion of mmsm- 
modation roqaicitioQ«d/hired/owned by GoTemment.”

So far as houses that are owned by Government are concerned, we have not 
been told that they are immediately required by Government for military 
purposes, or that some ofBcerB of Government are waiting and thejr require 
these buildings for immediate occupation. There is no urgency in this respect. 
So far as requisitioned end h ii^  buildingB are concerned, the peaeon given is 
this: that Government had to pay lakhs of rupees uithout realising anything 
from the refug'ees, and they could not return those buildings to the owners 
because they were not vacated or at least some parte were occupied and the 
owners would not accept them back unless the whole of the building was 
vacated, and therefore, it was desired that some special legislation should be 
in the hands of Government. I am afraid this is also not convincing. If 
Government bad to pay large sums of money from their own pockets, who is 
to blame? It is not that the refugees who are occupying the buildings refused 
to pay rent. The answer is given in the Statement of Objects and Keasons 
itself. It says:

"GoTOTiteent baa alao been adviaad againat acoepUooa of rent m  such aooaptanoe would 
amoant to laoognition of toDancy/*

The arrears are there not because the refugees would not pay, but because 
Government wt>uld not accept the money. If really the premises are hired or 
requisitioned, the refugees can be asked to pay that amount and the owner 
can wait for some time more. Is there any harm in these premises continuing 
under the same arders of requisition and realising the rente from the reftigeea 
who are occupying the premises? It is not that attempts were made and the 
refugees refused to pay the rent. The only ground given is that Government 
have been advised not to accept that rent because that would amount to 
recognition of tienancy. Further on, the Statement of Objects and Beafiona 
■ays:

“The bcal military aoihoritiea who have soaght the aaaialanca «f the PnivMal Oovem- 
wcnhng tjbe eriction of onamtboriaed occnpanta bava htm  mdrimd ia III ajactmaat
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[Sa^dar Hukain Singh]
Quite right.

**The occnp t̂ipn of these nnaathori^d occv̂ pants extends in many cases to considerable 
pemSs and Ooveinment has been pat to loss m havmg to pay rent for requisitioned/hired
prftTWlHAff...........................

This is not understandable. If the occupants have been in long possession 
of these premises, who is to blame here as well? This is because Government 
has not been able to construct houses: not becaoise the refugees do not want 
to move elsewhere or they have any attachments developed with these buildings. 
They will gladly move. I do not believe. I should say, that the refugees 
refused to move elsewhere. If suitable alt-emative accommodation is given to 
them, they would be prepared to go. They would not like to remain there, 
harass Government or put Government to a loss. It the failure of Govern
ment to construct more houses that has led to this contingency.

Then, it is said that Government has suffered considerable loss. This, I have 
already explained. Because, the Bill itself gives the explanation that Govern
ment have been advised not to accept that rent. Therefore, that loss is there.
I am sure if Government were prepared to accept rents, the refugees would 
pay immediateh'. The Stat-ement of Objects and Eeasons further says:

“ In these circumstances the only remedy is legislation to proTide Gk>vemment with 
povrers of eviction of unauthorised occupants corresponding to similar provision made cndor 
the Delhi Premises (Requisition and Eviction) Act, 1947.”

They have reached the conclusion that there is no other remedy. Civil 
remedies have failed. I may be permitted to say that if the civil remedies have 
failed, the refugees would like the criminal remedies better than the present 
legislation. Even if they were treated as criminal trespassers, they would have 
got much greater opportunity and better facilities to look after themselves, 
and find some accomimodation than has been afforded in this di'astic measure 
placed before the House. If we look at the provisions of the Bill, we wonder 
whether reaUy it would not have been better if they were treated as criminal 
ti^spassers under section 448 of the Indian Penal Code and ejected in due 
course of law. Then too, Government must have gone to some magistrate, 
filed a complaint, a notice must be given and the subsequent proceedings nwT.'J.t 
have t’aken thre "̂ or four months. Now, it is required that a sunirnarj- notice 
is to be given and after that notice, the man is to be thro^Ti out on the street; 
not for any fault of his, but because he was evicted from his old, paternal, 
ancestral holdings and was forced to march to India because he thought that 
others, the rest of India, might live in peace and in their residence. That was 
his fault. Therefore A 15 days’ notice is'given. That notice can also be sent 
by post and when it is posted, it has to be presumed that it has reached him. 
though he may i ôt know about it. for fifteen days. Then, immediately, he is 
thrown out on the streets. That is the Bill that has been placed before the 
House.

T̂ hen, there is one thing to which I would like to draw the attention of the 
hon. Minister. Power to recover damages has been taken out of the jurisdiction 
of the civil court. One can underst^ind power being taken to evict without 
allowing him to go to the court. But, I cannot comprehend even this power 
to recover damages being taken out of the jurisdiction of the civil court. 
to how these damages are recovered, I shall agaip cite the example of
11, Giu'dwara Boad. The Government servant who occupied the premises 
before p ^ ition ......

Shri Miinavalli (Bombay): I want to know whether this Gurdwara Epad 
o f thfe jurisdiction of the Ministry oi Defepc^.

• M A ar finfe&nl This does not come within the jurisdiction of the
Ministry of Defence. But, we have been given an assurance ac was given in
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connection with the Delhi Premises (Eequisition and Eviction) Act. It is per
fectly relevant for me to state here how those assurances have worked and to 
say that these assurances would he worked also similarly. I think I am per
fectly within my rights in referring to that.

The geiilleman who was occupying that bungalow before partition was pay
ing a rent of Rs. 120-0-0. Now the Estate Officer h4s aSs€B&ted damages at Eb. 
204-0-0 to be paid by the refugee. I could not understand whether the refu
gees are being helped in this way. As in this Bill alsb tiiefe is no recotitse to 
any civil court and the assessment of damages is to be made by a competent 
authority appointed by Govierhiheiit ftnd an appeal also is to be heaird by  ̂persdn 
appointed by the Central Government, who will be of a similar or the 
same status as the Estate officer iii t)felhi, Ŵe ban very well r e ^ e  how iheso 
damages would be assessed. Therefore, I  iam afraid that aH theie provi^dns 
are so drtistic iihat they would work to the detriment of the public and of tlio 
refugees particularly.

With these fears, I sun compelled to oppose the motion before the House.

^  f j * .  £  t jJ  A  ^ 1-  f f  :

^  ^  iS  i  Ittla.

i  ^  L »* a * -
Isi JT ^ j U

^  ̂ 15 ^  lUi Sji (objoctB and tdasons) £  Jh
iS J  ^  tj (objects aiid reasons) ^ f)}J i

^  *< £  iW a

J t -  1^  <4 ^  J  £ ) ^

)S Jrfla. ^  m .  ^

“ Has not yielded results” — ^  ^

u * ^  ^  )U  L <? u » ^  e)l f *

^jJo ,j» a . -  2  (>* »3 £  f*>

li j a .  ^  l_0 .  >*i ^  i i  J

^  ^  c :-5 U » f U  JSW ^ , U *

L S i^  j a .  |,L* ^  » f

Ui jĵ Ui i_£<l f*> )j ^  ^ Jr* e)f
^  e)’ ()>}•> £  ( jJ  L>***

(Economic) LJUjiil (Social) (Justice)
(Constitution) ,_5S-J!{ ^jU* ^  6UJ| jjf

-  o*» A'^ ^  ^  u)*V  !.>**•
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[«X)f ^ 3 ^

^  , _ y j ^  ^  UyS J-Uw ^  , jJ L ^

l**»> cr'e ^  (j»V  *i ^  ^  ^  W * ^  W u u

i J l i i ,  ^  / * »  ^  tr>  *i! u »*  ^  u '*>

4_Sel ^  i  i l o  ^  j*a. j j J  tr5 i»  * i ^ y f  £  J>y, u ttf> J  lo )^  ^

^  U * A « ^  ^  W  j S ^ ,} * a .  ^  ^  « - * * , !  4 * -j> i  J,| ^  UUU

,j * l*  » » Jr *  i - ^  lJ**' * - ^  L>**“  ̂ • ^  l W

« ^ (  ^  << f V  -  L l ^  i .  (j*l ^  L r^»^

^  i^>J| J f , i .1 /  t i i ^  ,i » la . ^  U ^  j,| J  l3 ^

C i-J j J »  «J ^  ^  i_ £ 4  i . » »  f l< ^  L  ) )l  1̂

^  tr*  -  ^  l » )  U l^  u t .  a : U **  ■ ^ )  L>** UJ*^'^'

M li5  j t »  i S > ^  ^  ia .j  ^ 1  jj( ^  Ui S p (

-  ,a
l»» >j m»U»i> ^ 1 5  I j j  i ,

,_y*<i>> ^  (j»f <i )jl ^  >ijl) ^  U)*“ 5‘'

‘ •‘ Wj ^  u)l )4 t r j * *  ^  £  )«■»**) »} lJ** >) » (  ^  '-^ )

^ IS'«̂  L>*̂  <ss V—' >«■»**> Ji ̂  JI5 yt
« trJ '*  ̂ J  ^  o*^ ,£ ^  o*^  i j  f*- jn ^  *> £  > « ^ >

“ -t<  »• L>** «**9 U)*^ U i ^  £  U t ^  lJ »«  '-^ > J «) -  , i  j a -

C f^ f  U S ^  »* us“ ^  tj)* }<̂ * >̂  U ^ y  el** >° >̂ ( L>** *:?*) *=f ^ ’^5 
W  j3 J ii,>  i M t t i  H  '-^>“  >>*^5 ) * ^  » l  e>5>< I  t:l< Js^ â- UJX^ ^  1̂

Jis; ii y;.* »&)^Jy- ^  , J ^  >>151 ii *i t-^jj »J

j f  /j«S j^l< j i  Jiti ^  ))l i  i j r i***'“ £  ■ ^  o * f*  c)f

«_CU ^  Uita. ija iu i }A ^  i=>U-,f iS K ^  J s j  ,_ ^  2.1-*} ))l W<>

i_f̂  »j ji/ jji-^ (Housing problem) fltf)i (_flUjU
.pSfcla. U*J ti^yS ^  J l  v f  >JI -  v*Jl£»- e)l ) j  J .  I>fc5la . ^

i !  e)̂  * ’ ^  ^  i f  iJ  <~^ W ^  *3
-  ty i *} ^  ,4 Liyfi^

Mr. Bcputy-Speaker: The hon. Member may continue His speech after 
LuDch.

{English translation of the above speech)
Khwaja Inaiiti UUali (Bihar): I wish from the heart of my hearts that I  

should oppose this measure which has been brought before us. But since thig 
measure has been scrutinized and approved by our Pafty, I have got nothing



else to say exoept to bow to its wishes. Neverthless, I feel that I  will be fail
ing in my du<y if I  do not present my views on this Bill before the House. 
Whenever any Bill is brought forward, first of all its Objects and Beasons are 
read- When I happened to go through this Bill, I  found that ite Objects and 
Beasons were that ever since our Government fissumed office their action in 
filing the ejectment suits before the civil courts did not yi^d any results. 
There are civil courts in our country. I think that when we feel the necessiiy 
o f  securing full justice, we resort to the civil courts. We have not been able 
to secure proper justice from these courts as it has been stated in it in these 
plain worda, “ has not yielded results” . In other words, we have failed in tak
ing possession of these buildings and whenever we made any efforts more or 
less we did not succeed, and consequently we considered l^is, as it generally 
happens, thf>t when we want to assert our claim on any foJ«ign country or 
when anybody wants to deprive us of our rights, we hand over all our powers 
to the Army and authorize them that they should safeguard our rights. iKxcatly 
in the same manner, when we have failed to secure possession of these buildings 
through the civil courts, we are enactdng a militaiy law and trying to secure 
•eviction by means of this legislation. Keeping this thing in view, I find the 
beautiful words like “ justice— social and economic— and political freedom” , 
which are provided in our Constitution, being gradually obliterated by the 
enactment of such laws. We have got to secure justice. Our justice demands 
that Government should take possession of tiese buildings or that the 
refugees should get these or that these buildings, should be allowed 
to remain in possession of those who are living there. In such circimistances. 
why do we feel the necessity of making such laws against this, and if this House 
is prepared to enact fresh legislation to secure possession in this manner, I feel 
that we ourselves want to obliterate the word “ justice”  and we want to bring in 
those things step by step which are in no way connected with justice. There <'s 
no doubt ill it that after the enactment of this measure the judges of the civil 
courts and High Courts shall be precluded from hearing s¥ch cases. It is, 
therefore, that I look upon thisi measure as a ‘military law,’ and this should be 
because, although the Mover of this Bill is sufficiently wise and I  do not doubt 
his wisdom he always remains amidst the military men and has very frequently 
to come in contact with them. It is, therefore, natural that this Bill should 
bear the impress of militarism and it is for this reason that the military spirit 
pervades this BUI. When I went through the provisions of this Bill, I  found 
that many of my friends have raised hue and cry with regard to the refugees 
and it has been done because theirs are the afflicted views and they con
sider that they would be able to produce more effect on the House by saying 
these things in the name of refugees. This is quite true that the refugees are 
our first consideration. But I would say that in addition to the refugees, have 
not those citizens who are in occupation of these buildings got any claim over 
this House? Those people are living in these buildings along with their wives 
and children and are in occupation thereof since a pretty long time. I f  after 
serving them with fifteen days’ notice, the military soldiers and the military 
personnel evict them out of their houses and throw their utensils, beddings, etc. 
on the road side, will not these people say that in free India when the civil 
courts could not eject them, the military soldiers turned them out. Eviction 
especially in these days when everybody knows how acute is the housing prob
lem ill the country amounts to great hardship. If those people are rendered 
homeless at this time, what would be their condition? If you want to recover 
rent from them, you may do so, or so long as no alternative accommodation is 
given to them, possession of their houses should not be taken by the use ai 
military force.

Mr. I>»piil7 -Speaker: The hon. Member may continue his speech after 
Lunch.

The House then adjourned for Lunch till Half Past Two of the Clock.
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The House re-assemhled after Lunch at Half Past Two of the Clock,

[M i. S p e a k e r  in the Chair.]

£  } 4 ^ )  L  0 ^ )9- }-» U , ^  t i  : iBf cw'-Ao

*<55 ^  ^  v - 4  f  ^  V  ^  l /  t /  c)>^^ ) i

- r y b U U U S ^ ^  jjS ^  Jp
^ v ~ *  t^r-  ̂ tJH ' '-^ o*̂  y \j*“ i - ^  is»^  **
tS UJ  ̂  ̂jSfb ij  t i .  f jL  i .  - J» I3t ifc)U»

j£ i_^f j j J i t i i  J f  ^  B,’Ju.,4to .i-S, iU ,  1  ^ts ^  ^
.  ^IkUi. iU U

i  Jr-J. Jj £ d}s! i! uy«̂  a * *  ^
t>*“  ^  £d^ - ^  t W  f*> >jf u * V

jy . ^  yjta-jAito ,>» *«ijS i; ,_ ^  (Right of Justicia) *s4) If ^ f -4 -
I lifm- « 4 ,  j d  -  ^  ^  ^.> ̂  vf

-  a * *  '*)*** c)>'''^

Mr. Spdkk&rt I am afraid jbhere is sogie misunderstab.diiig- That is never 
the intention of the Defence Minister. The point is ciyil prooee(Hngs are s(> 
tinduly long and they have to wait for such a long time that it is thought it is 
better if matters are expedited. That seems to be the intention, not that they 
are hot getting justice there ^ d  that better justice will be done here.

ya. o J j  i)S  J»% i u*»* ^  i 

-  j * *  liii l j U .  t i  ^  ^  »*

"Eviction by resort to the civil court in which several cases were filed has not yielded 
regults for ob\ious reasons.”

It means that these courts could not yield the results and so we iire going to 
have a new law which will yield results according to our wish.

ilr . S p ^ e r :  Xo, that is a wrong interpretation. That procedur^  ̂ did no^ 
give speedy results and hence this proposal.

<i ^ jJ iS  ^  tw i. l4 » 4 -. L  O l^  ^  : illf

-  ĵyn U,S «5U £  ^  » '  ^  ^

l3y» f }I * -  ^  4  ^  ^  u ' - ^  - i  L>*^ U “>

L « .  jjl -  J i  U « ^  ^  ^  I_£3 ^  ±

^  U ,  la. WU< ^  ^  » l  ^  ^  MT?^ iJ V  i  iJ

i  l*S UJ ^  y d S ^  ,C .I  telaaJ K ^  lJ*f

(_fc ' - ^  l->*^ ■ O *
( 2424 )
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^  ^  ^  ^  ^  

^tiitS-t ^ (stand at ease) jil is^l (SAaS-I *S nHft- - A
^ ^\S ^ - A ,if ^  ̂  ̂  (Btandati)

yf̂ )H O*̂ lT^ «* t5^ W I* «**» «5V- 1 oiWi- V— ^ ^ Wl*i
. ^ Ifti t«a (procedure)

“ (b) the procedure to be followed in tiking possesion of Government premises;
(c) the manner in which damages for unauthorised occupation may be asaessed;
(d) the manner in which appeals may be preferred and the procedure to be followed*

in api^ls;

- Jt ĴAr̂  JJ ^  j3 -  t_s‘> ^  y
))l ) S  j j i «  ^  *— ^

)* a.'i  ̂ fp *  L>J  ̂ ^
jjl t>f,»3la. y  i j J  ^  K

^ } >  ^  ^  uT ^ -  -a ^  la. I s ;  / : - l  ^  iSijJs ^  ^  r y f

tS 14 uJia- - J-U. i; ^ Jr*)
t /  U )V  ■« ^  uT***' ‘- ^  ~ ^
^  iU< ,S ^ !U  ^ 1  y  ijl iS 1<J Ujatu-, U*l ■ uŜ

<£ tT**'? r*^ *< -4 u5« »* ■ Ij*' LJH*
U)S ^  ^  «J<)Je ^ t  jS ^ 1  iS UUi i_iU )3 -  ^'la- ^

J ^ ,  ^  ^  JIk: ^  / - >  J<y * ;» }  ^  »&• /  U-?- >«' -

Ui ^j„;u U il i_s<l )3 u^<! -  J*^- ^  i>*3^ -=' “  ^

(Competent Authority) L ij*^

W l  ~ J .  *3 ' ■ ^  3>̂  ^  ^

i  jS -X . -  ^ >  l t » - ^  ^  iU »  ^  H4 ji  i

^  i s ^  i  4S. A J j^  iJ ^  U ,  la. g u <  J J  i i  J  ^ n x <  t i  ^  i - i e t

L)*V y iS*' ^  ““»>  ̂l5̂  u)f >jl |_J** *-0*3 ^ uuUt*
y<t<̂ (facts and %ures) jjl ,_(»S<4» iS 
^  Ji l ^  dy ^  tJ i  JXJW J*).>  ^  »3j4 V

u ii  «»£̂  is~f< *i ijj*  <s ij^ uuU&* ^  i !  |»K

^_,,ja*-, >^- J-* O *- c ' ^  « x " ‘

)S« JiJW  ^  5)* U “ ^)« uĴ  U^>« - U*“  c5>^

„ f  J  J  j jl  „ f  -  ^  J ,  *£-,5 )jl Jr** ^ J i
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[*uf

U -^ ^  ^  U , la. „ | -  ^  la. ^  f l v  J r *  i .  u « /

-  a  >s>>jr» O** -i)

^acquire) 2  liOJjji uyUŝ  ^ ^  i< >»}))̂
t:fS  ̂ ^  J  J }  A  o * ¥  '=')3>^ i / ' l  i s ^ » J  J  )X- -  ^  ^  

^  ^  tt-US- ^  ^  Wj-I «S-H< J l* i. -  ij*«> Uji tr4>)

- ^la. ̂ 1 , ^1 ^  JJ i»s-Sj ^ (emergency) ,_#-J«-)-*l ^
u ^ j  lw* ^  £^\j^ -  L)*** l W  *5

■i-CU^l* iS-U^Jjlj y} u ^ / a .  ^  tS ^  U ^ .»  ^  la- ^

^>» i  t»*̂  - ^ 5T“ >«lx i  (houaing problem)
^  u J  -  > t * ^  i  iS-iJ))S â. ^  ^  |j>

4:)<S<* ^  j)l 1 ^  >< 4̂ <-̂ >J 4  iiJ<5 ^  uy®^ O*^

“ Wi ,_J^ «S.siJj^ jjl -  ^  |_J«>J jS (jS.4^ l*S liJ ^  i.U{ J£^  l iO J j^  -  ^ l a .  

^  a  ^  ^  ^  j a .  ^  ,jj>-t^

0»̂ *} ‘^) i- * -^  U“l <i (»»^ ^  ̂)jl A “"»><* ^
irf l*S •=>»- ^ 1  y  J<S ^  jUA4. 5,1 ^  c»,}j-» cw iu . ^  uyLfe.

,o**  -?*>> L>*  ̂ ( j 5 ^  e>* >=»• J k; ^  u t* >  u »V
cr4>} (leases) }>*) ,SI l*S i

4 ^  ^  U>* ^  I** 5>*̂  ^  ^ * ^ ■  '̂ '»*’ 0 “  ̂ *5 ^  ^

-  L)** o>y^ B»* c '  > w f;3  f\j £  pyS,j ^̂| ft, ,^1 ^

•O*  ̂ «J*5 ^  If)* *4 * »**  ^  c ’ (**

-  ^  l ) * * ^  H ^1}^ !>►* L » ^  C)̂  -S u»^jJ a*t^l
ui«ij ^  jjl -  ^ j S  (_SttS,U i_£*t< jjl ,^*5r*)

4^i<^ J «  iJ i^ ) t> J J X J » )^  jft)J  »} j4 1^1 J.}«> 5j ^

jiJ i .  (>» uyUs- yj. ( . ^  4  . -̂ai-* K J< ^ 1  Uji ,,■> ^  Ci4.» ( jJ  >if « fj 

Iwu  ̂Hiyie ,̂L.i lSJ y a.<> ^ I j  ^ ^  ^  H (lease)
f*̂  ^  iVr* e ) l ‘ if U J ^  '- ^ ’̂  ^  f*‘ ♦̂ *~ ^  dft" ^  ^
ji)  iCJjiJ ^  »J ^  , J ^  J  ^  U*5la. ^  ^ I j 3  «3U i ;  1_»1»>A c5* C)* H

jji ii flU £ Jl y Jiiii Jtf c)l ^  
■<3f < i.J ^  »t rj')**^ L>*  ̂ ‘- ^  ^  <* AUlfc. ^ 1  Wli5 ^



» »  yif^ . ^  » '  ^  >»*’  L>**

# *  L^** ^  )“ ■ y»- ^  IJ*** ^

*a~{0 ^  L  j)f 2 l f ^ —  j l « * »  £ lT^ j f  *̂*«>- fh "  ‘-^>^

^  U J  i U U .  t i i S  ^  u > ^  t>**“ i /  i /

^  uJ;^ i<;j*5 J  ,^ * 4 -  ,J ^  ^  4^  ^  LOa. li |Jyi j U * -  ^

4̂  ^  *J l)* ^  >4 L » ^  ^  U »V  <f C>“» *  f*> £  *iW*4 **<J>

i^ t *  ^  l t  ̂ i f  L»^)^ J  r*L > **‘

Shri Sidhya: You have misunderstood the provisions of the Bill.
Mr. Speaktr: Let him continue.

A  J l ) -  •-»)«» ^  ^  o i “  L/**^ J J  i j^  • >a-<U«

^  « A * u - »j j,| -  u *) ^  ^  ^  itije u < j i j y i  ^ r >  t > * ^

ijjJ)} t i* )  O *^  e jS - J)l ej'S" t :i^ ^  / - f  ^  c ) '^

JW i- «*4l » r »  fl»l)i tJX «jU  ^  ijiyU ij-t J>» I V

j_fW  , _ ^  J. a: *i-} ^ 1  ))l - * ^ )  (,>*^

>«■»*’ ) ^  A  > T ~ ^  ^  u i ^ K  „ l  ^  ^  ^

jjjii* f̂ jO fjJ iS i_tl*a. - Jn! ij fhl̂  ^  ,_«l «i*5 «i*5 £

* /  u j*-^  i£ o)<«̂  W i  » l  5*^ ' - ^  t:n^  "

*5 U>* '***<‘  ̂ ^  L)*^ uS** *J»^5 ^  1*̂ ’

< j»lj ^ ,U >  J }  £ j . ,S  J ^ ,  i * i „  lt> V  “Sf t ) * *  ^

)« t>** uW f* L>** (Courts) ,j")»i
"**4» (J*** l > 5) ^  »• L>** > «  >̂  *i l)*® ^

«y(jl*Ia.f ^ 1  v-!i. )44 » l a * *  t?**  ̂ !-)«• 4sf f » y  A  l ^ ’ ^

-  A  ^ y^ f- O i^  *^>*® ^  ^  ‘ *4)> ^  l>**

V (compensation) ^ iĵ }J lUj K >Sf
»l e)̂ t > i . /  Jr*5 i  l t ' ^ ^  ^  i; «i“> U*- i:)*̂  (arrear) ,i,J
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{English translation of the above speech)

ih m ja  Inait in iah; I  was saying that two of my hon. friends hava opposed 
this Eili in the name of refugees and stated th^t thSe ^eopltj would be fiiibjeet- 
ed to gT€>at hardships when they are evicted from any building. I submitted 
that while making this law, the refugee problem undoubtedly remains to be 
our first consideration. But along wie should not igiiofe tMs tact,
that while framing any legislation, this House should bear in mind that it is 
responsible to the whole of India. I  stated that we waiit to evict Ibhosfe persons 
from Ihe^ building for the ejectment of which we approached the civil courts- 
and v/hfere we did not suctSfeed. In other words, It ei^licitly implies that this 
legislation is beiiig enroted to deny us the ‘right of justice* through whliai 
can secure “ justice”  from the High Courts and the civil courts in India.

Icr. t  i6an afireid there il  some tnisuiiders^ahding. Tiiai is nev^r
the intention of the Defence Minister. The point is civil proceedings are so- 
unduly idng and they have to wait for such a long time that it is thought it is 
better if matters are expeditted. That seems to bfe the intention, hot that 
they are not getting justice there and that better justice will be done here.

& h ^ ja  Ihaft ITllidi: Sir, I had submitted thdt it h&s been clearly stated 
in the statement of Objects and EeMons appended to thfe Bill;

•‘Eviction by resoH to the civil coxirt in which several cases were filed has not yielded 
reiialts for obvioos reasons. ”

It means that these courts could not yield the results and so we are going 
to have a new law which will yield results according to our wish.

Mr. ^>eake7: No, that is a wrong interpretation. That procedure did no^ 
give speedy results and hence this proposal.

Khwaja Inait U ll^ : However, this is my interpretation. It may be that 
its intention is not so and I gratefully accept this interpretataon.

So far as I have tried to follow this Bill, it so looks to me that efforts have- 
been made to make it brief as far as possible and just as I stated that since 
tins measure is being enacted under the auspicies of military brain and in the 
military manner, it imbibes military qualities and it is on account of this that 
it has been made brief, because it has been a practice in the Army since long 
that the orders should be brief and issued in as few words as possible and 
immediate action thereon should be taken, just as “ Stand at ease”  is pronounc
ed as *'Standeti' although the context of the sentences is something else. So, 
this measure has been made very brief and along with other things, clause 10 
has been added to it which outlines the procedure to be followed:

“ (b) the procedure to be followed in taking possession of Government premises;
(c) the manner in which damages for onaathorised occupation may be assessed;
(d) the manner in which appals may be preferred and the procedure to be followed

in appeals;...............

So, Government shall do all these things. But what for is this Parliament 
sitting? Parliament shall only confer this powef* that you may appoint one- 
person and that person shall evict in the manner he deems fit. -He may either
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iorcibJj drive out or if necessity arises the belongings of the unauthorized per
sons may be thrown outside, or their beddings and personal efiecte may even 
he taken possession of. One person alone shall decide all this as to what laws 
would be enforced and in w’hat manner eviction could be made and how raoney 
<5ouid be recovered. These things are not before Parliament. What it means 
is that it is altogether just like a mihtary law. One person shall be put in 
<3harge of -the lives of so many people. Therefore, I think that firstly there 
was no necessity to frame this legislation and even if it was, when one person 
is entrusted with all these things, we should expHcitly prescribe the manner 
in which he should work. If any person w'ho is to be evicted refuses to vacate, 
how should he then be dealt with, how should money be recovered; all such things 
should be specified by us. Here we are framing such a legislation by means of 
which we shall appoint a “ competent authority” and empower it that it should 
perform all other functions. If it is so, what necessity was felt to enact this 
legislation at all? The hon. Minister has pointed out that one thing that 
necessiiat-ed the enactment of this measure was that a large number of Govern
ment buildings were in possession of unauthorized persons and that Govern
ment needed them. I do not want to say, courtesy forbids me to do so, but after 
looking into the facts and figures, I am compelled to submit that this argument 
put forwai-d by him is absolutely wrong. If it is averred today that Govern
ment require the buildings for miHtar\' purposes, I think it is not correct to 
a considerable extent, because there are not only one, two, three or four but 
liundreds and thousands of buildings belonging to the Military. Barracks after 
barracks and camps after camps are lying absolutely vacant and are showing 
signs of decay. These are also being demolished and their ceilings and bricks are 
being auctioned for few pennies, whereas it is being stated here that we are 
framing the legislation as we are in need of these buildings.

Secondly, it has been stated that Government had acquired few houses but 
sinoe they do not require it any longer they want to release these to their 
owjiers. ft is quite a good idea because we should de-requisition all the public 
buildings which w'ere requisitioned at the time of emergency and 3ince they 
are not beiug vacated, these cannot be released so long as vacant possejssion is 
not secured. J see that the Government of India and Parliament are oonstantly 
considering the housing problem. A few days ago, I also happened to see a 
film which was produced by Government. It has been exhibited therein how 
acute is the housing problem in India, how many people are homeless, how many 
housec are required, what efforts are being made by Government to construct 
houses and how much keen Government are to solve this problem? So, when 
Government feel that the country needs more houses and they are aware that 
the inhabitants in this country are in dire need of houses and iimumerable people 
are living without any houses, will it be proper under these circumstances that 
these persons should also be evicted from the houses occupied by them which 
have been, acquired by Government. If any legislation is enacted to release 
the leases, it should be in this form that the buildings which we have acquiried 
fro]ji their owners should be transferred in the name of the present occupants. 
If we release these houses to their owners today, the results w^uld be that they 
would demand piigrees from those persons who Would like to rent these houses. 
They would indulge in corruption and bl^kmarketing. Moreover, the people 
will riot at all be able to get these houses for the same amount of rent which is 
at present being paid by Government. Therefore, if it is the object of this 
Bill to remove this difficulty, i.e. we should release the leased houses to their 
owners, there is a $mple solution to tac)de this and that is that those houses 
should be t>ran«ferr^ in tjie pame of tije prjBsent occijpants on the same very 
CQu4ition8 90 whiot we had acquired them froni their owners, because if we 

M ca^fe gr̂ aJfc (GOvernmenJt, perhaps, fcoow
this matter better than myself that Communism and other troubles we brewing 
in the country, especially in Calcutta and Bombay where tiiousandi of people
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sbftil be rendered homeless in this mann^. I can assure you that whatever 
mistakes are oomimtted by Government we try to explain these to the masses 
and justify the action of Government. But I say it honestly that this is such a 
matter al»ut which we ^ all not be able to say anything to our people, because 
we want to take possession of the houses occupied by them by the use of mili
tary force simply with a view to save few la lis of rupees.. We shall not be 
abh to ofiPer any reply to tho«e persons who are living in these houses.

Slui Sidlm  (Madhya Pradesh): You have misunderstood the provisions of 
the BiU.

Mr. Speakar: Let him continue.
Khwa]a limit Ullali: llierefore, I think that if only the question of rent is 

involved inasmuch as we shall have to pay the rent, we should then start 
recovering the rent from them and transfer the lease agreement executed be
tween us and the owners of these buildings in the name of ttie present tenants.

Therefore, I feel that while enacting this legation , we should invariably 
consider the housing problem and it is due to this reason that I have proposed 
certain amendments to tiiis Bill which only mecm that we should not evict any 
refugee or any other person living in these buildings so long as we cannot give 
him alternative accommodation.

Further, there is another thing in this Bill and that is the proeedure for the 
recovery of rent or damages on account of the use and occupation of the prem
ises. From this also, 1 find that it is a ‘military law’. In this connection, I 
would hubmit that when we have the courts whose assistance we can seek to 
recover money, we can file the suit before them and obtain the decree and after 
getting the decree get the property attached. In case the debtor has got 
neither money nor property, we can have him sent to the jail and when we 
have such vast poweiB, why this novel method of recovering money is being 
evolved? If at sJl the enactment of this legislation is considen^ very t̂ ssential, 
the easiest and the proper method to be employed for recovering the ccmpen- 
satioii or anears outstanding against the present occupants should be the agency 
of the civil courts. With ie se  few words, I would request the hon. Minister 
that he should aot l̂ike a brave General who before advancing forward devises 
some method to retreat, and I think that he will soon retrace his steps if he 
realizes ihe consequences of this has^ action, because to retreat also is a splen
did success.

Therefore, I hope that the hon. Minister will consider these few words and 
either withdraw thia Bill or if he does not conf e r  t l^  course as proper, he 
will kindly accept my amendments.

Sbzl He— aln Imuii (Bihar): I do not wish to intervene in the debate to 
discuss the merits of the case. I simply wiah to lay a few word« cm the procedu
ral methods. It will be oonccded by Government wh^iever an extraordinary 
law whidb suspends the ordinary law at the land, is brought forward, there must 
be sufficient justification for it. It is not eoou^ to that we are going to 
lose money, that the m on^ which is lodced up will not be realised quickly, and 
so on, lliat cannot be a justifioation for l^ g in g  forwazd an eztraoi^inary 
measure. Mlhiile I  concede fact that it 1b very hard on the displaced persona 
that they sohuld be evicted without making any provision for their alternative 
habitation, the House will have to concede that it was by a relaxation of the 
ordinary rules that Govemmant permitted its ofBoers to take in paying guestB. 
FormeiAy under the ordinary law, it was not permitted and if a Government 
servant had done it, he would have been peiialised. It was a salutai^ move. 
Government caooot aanotkm that Government quaitcre should be ordinarily



permitted to be used for purposes otber than the accommodation of the offioera 
to whom thej have been ailotl^. The justification for this Bill is that the rule 
was previotisly relaxed. Wo gave certain facilities and those fa<»Uties are being 
misusad today. On this groxmd the hon. Minister oan justify the bringing in 
of this measure. We have to examine also whether it is possible for Government 
to be less harsh on the people by executive action. It is from thig point of view 
that I wish to appeal to the Ministter in charge of the BiU to see to it that this 
law is not used harshly. Qovemment can requisition big buildings and also 
small buildings and can find accommodation for those who will be evicted from 
these quarters, if they have got a deserving case. It is true that under the 
ordinary law, requisition can only take place for Government purposes and not 
for purposes other th&n those. If that is so, this Bill would not be necessary. 
Government could have used the proceedings of requisition against those tenants 
who are in unlawful occupation of these houses and they could have turned them 
out. That is one way of dealing with the situation. However, if Government 
chooses to take up this measure in a different manner, I appeal to them to do 
sometliing to find accommodation for those who are unable to find accommoda  ̂
tion for themselves. There is provision that if an appeal is filed with the Central 
Government, they can give time to the persons who are residing at the momenta 
In this case also it is ^ sib le  for Government to grant some time, unlegs there 
is a glaring case of mis-use. Take the case that I have accommodated some
body in my house. Bfe has gone away, giving the house to some other person. 
That person also goes away, giving the house to some other person. Thus a 
long chain is started. In such oases we should have no sympathy. We all 
know of the pugree system in Bombay, and it may be that people are using 
this method for obtaining illegal gratification of that type.

Another matter on which I wish to appeal to Government is this. Under 
the rules there is no fixation as to who will be the competent authority. It 
is a very wide clause. I would request Government to appoint a judicial 
officer of some rank. I am referring to the definition of 'competent authority* 
in clause 2(a). He should be a man on whom you oan rely that he will see 
that justioe and equity are done.

Bbil B. K. P. Stnlia (Bihar); I rise to support this measure. It is my 
obligalkm as a member of the Congress Party to support this measure. But 
whi^ supporting it I would like to say a few words. I will not repeat most of 
what has been said by the previous speakers, especially those portions of their 
speeohes which have viewed thi§ problem from the view-point of the refugees. 
But I would concur with all that they have said. Since that groimd has been 
well worn out I would not tread that ground any more. I would confine myseU 
to eertain other aspects of Uiis B4U.

This is a Tery very short Bill with ten clauses and confined in two pages. 
But there are certain aspects of this Bill to which I would like to draw the 
attention of this Hiouse. Clauses 6 and 7 of this Bill exclude the jurisdiotdon 
of ordinary courts. Beading clauses 4 and 10 together I find that the execu
tive appropriates, or should I say misappropriates, Parliament’s power of law
making. Beading clauses 3, 4 and 5 together I find tihat the executive assumes 
poweffB wlujh are more or less judicial in character. Of late I have been 
noticing a tendency to introduce su(A clauses in many Bills, AMiile one 
Bill oontaining sudb provisions would be excusable I find there is a spate of 
Bills ooming in which we find such provisions. The democratio liberties whidi 
we have embodied in our Constitution are based on certain prindples and ths 
frequent interpolation ol such provisions in Bills lead to the nullifioatiOD of 
those principles which are so dear to us and which are the basis of all demo- 
oratio liberty in every country. If we do not check this tendency in time I  
am afraid our liberties shall be subverted.
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I  am cq^foiQus eYen m a country England ^ e y  taking 
£tnd more to p iw ^  of this sort. D,^e to tHe compjexiiy o f ’^ 9dern Tijp, 
4ue to ibe ever-expanding scope pi g^yernmen^l activity, t^e Wlusip^ ^  
fuch provisions almost become a j^qessity. Tbey ape a neqessity, but 
the s ^ e  an evil necessity. And just bec^us^ they are evil, we sbpuld be op 
our gu^d lest vep’ frequent recourse tp such provisions in our me^ures ei^ 
danger our liberties. We should use such po>v^& very very sparingly. We 
should incorporate such provisions in our Bills only when it is very very

^essential to do so. And ©"̂ Gn then we should be on our guard.

I am reminded in this connection of a statement which Mr. Herbert 
Morrison who was then the Home Secretary of Great Britain mado ia the
British Parliament. Of course he made that statement in relation to a
Kegulation. But that statement is very very appropriate in the case of this 
Bill also He was approached by certain bureaucrats, to whom bureaucratic 
convaaience is the same thing as the good of the people or national advantage 
and to whom the liberties of people do not matter anything. He was approach
ed by them to enforce certain Eegulations, and he refused. He said scm#"- 
thmg like this: “ I can look to your bureaucratic convenience >10 doubt. I 
see that you feel that if these provisions are not brought forth, then some 
necks will be broken. But the necks that will be broken in the absence of 
these provisions are fewer in number as compared to those that wou^d be broken 
if such provisions are enforced” . So I would say that we 'Shonld not very 
lightly introduce such provisions in our Bill.

Next I would revert to another practice of the House. In England, in 
view of the fact that provisions of this type were incorporated Jn Acts, many 
Buies, many Regulations and many Orders of this kind were coming forth. 
Some won’t be placed before the House, and some would be placed before the 
House. In some Acts there was a provision that they should 
be placed before the House, and in some there was no provision 
that they should be so placed. Very often, Eules and Regulations 
of a ve^  important order were not in accordance with the Acts to which 
they owed their origin, to be placed before the House, But those Rules and 
Regulations were of a very very important character. . Sometimes, in accord
ance with the provisions in the Acts, vinimportant Jlules and Regulation* 
also would come before t^e House. In view of this the E'ritish Parliament 
ihought of putting the whole question of these Rules, Regulations and Order? 
on a scientific basis. A Committee was constituted, and in 1946 a Statutory 
Instruments Act was passed. It classified 2JI the Orders on a scientific hasis, 
classified them according to their importance and then made a general pro
vision'that Rules and Regulations of such and such type would necessarily 
be placed before the House. Some would require an affirmative resolution of 
t̂ he House for their enforcement; some would require a negative resolution 
or prayer for their cancellation. But important Riiles and Regulations were 
to be placed on the Table of the House according to that Act. And they alsd 
provided foi* a certain machinery for giving publicity to those Rules and RegU: 
lations. I  am fully conscious ^hat this type of lepslation we are gMng to haye. 
But in view of the precedents set by Great Britain I  think that also Fhcru!(l 
have Bomethmg like a Statutory instrumehts Act here. Giherwise tier^ 
will be all sorts of Rules and m the name of making I^ules and R eflations we 

conierring very very iii^or^ant powere on the executive, t  feel that Sri 
tlxer 'Ib of demo^ftcy this Parliament should have some coiitrpi, sdtne

over the rule-making powers oi the executive. At l ^ t  fh<̂ y ihuid 
Mercise general supervision.



In this connection I would especially like to bring to your notice^ Sir, the 
constitution of a Committee in 1944. What is the fate of even those Eules and 
llegulations which are placed on the Table of the House? They are placed 
on the Table of the Rouse. The whole House is expected to look at them. 
But everybody’s busmess is nobody’s business. Nobody looks at them andl 
even important liules and Regulations are locked up by the Librarian in hi».- 
table aud they never come to the uotice of anybody. In view of the growth: 
of this type of legislation the British Parliament in 1944 constituted a Select 
Committee w^hich is popularly known as the Scrutinizing Committee of the. 
House, au(i all the Kules placed on the Table of the House go before thau 
Committee. They have put forth certain criteria that Rules of such and such 
type shall of necessity be brought to the notice of the House. I tliink in view 

3 P.M. of the growth of this type of legislation in this country, such a Com
mittee should be constituted by you, Sir, in this House as well.

Now I would like to examine certain provisions of the Bill in view of what 
I have said before. Of course, my friends have spoken about the displaced 
persons and therefore I will not tread the ground which has already beea 
covered. Let> me come to the question of damages. I am surprised that in 
this Bill there is a provision empowering the executive to assess damages and 
empowering them to lay down the procedure according to which damages shall 
be assessed and recovered. Well, there are the regular civil courts. The
executive can very well go to the civil courts and get their damages through 
tho civil courts. Where is the special reason for taking away the jurisdiction 
of the ci^il courts in this matter and conferring it on the executive? I think 
in this matter the executive of the Military Department are dimply being:
guided by their own convenience without any consideration or regard to the
coiivenienc.3 of the large number of people whom this Government yjrofesses 
to serve.

Then I will refer to the question of appeals. I find that the appeals eh o  
shall be heard by the Central Government or by some apncy to whom thê  
Central Government delegates the powers. I presume, in view of the ex
perience that 1 have of such delegation, that this power would be delegated 
to some obft-ure subordinate official in some obscure Department. To tell
you frankly, I cannot reconcile myself to an officer of the executive determin
ing questions v.hich are of a judicial nature. I am in this connection remind
ed of a pers3nHl experience. There is a law known as the Regional Trai.sport 
Board Law or something like that in my Stat«. It provides that certain t̂ .pec? 
of cases shall be heard by that Regional Transport Authority. I had the good 
fortune—or misfortune, I don’t know what— to appear before one of such 
bodies. I had to represent the case of a client; the orders that they ha f̂ 
served on hira were absolutely at variance with tlie law. I went to the BoarcT 
and said, “ This order is at variance with the law” . There was one repre
sentative of th3 people there who was inclined to hear me, but then there waŝ  
an executive head, somebody of the rank of a Commissioner, who said, “ Don’t 
talk to me of the law. We are here not to hear from you what the law is. 
W’ ê are here to make the law.”  I kept my silence on that. Since then I  
have never been able to reconcile myself t-o the executive’s determination o f  
surih cases. This Parliament is a sovereign body. It can ordain that such-ancT- 
snch a creature, born a man, shall in future be known as a woman. This- 
Parliament can say that such-and-such a horse, in view of its richievemenf-s'
Oil such-and-such a battle field, shall be known as a lion. But, horse wilT 
remain a horse and a lion will remain a lion; a man will remain a man, s  

will remain a woman. I would request the Mover of this Bill that 
he siiould keep it hi mind that the power of hearing appeals and of determin
ing xJie casf‘ 5 should in no case be delegat-ed to a person who does not | o^sefs
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M y judicial, t^titu,<k or judicial training. It should be only to thwn
wilo have, been trained iij the li^e of hearing and deciding cases.

These are the few remarks that I wanted to make. With these words 
I  would extend support to this Bill.

Shri lyyunni (Travancore-Cochm): Sir, I can easily ?̂ ee the necessity for a 
like this', but I can hardly see the necessity for some of I'he provisions 

contained in it. It is not, after all, as innocent ag the statement of Objects 
and Reasons makes it look like.

[Snui H o ssa in  Imam m t h e  C h a i r . ]

What you find in the Statement of Objects and Reasons is that in Bombay 
and Calcutta there are a few cases of unauthorised occupation and oovern- 
ment find it very difficult to get back the buildings or properties that belong 
to Governmaat, from the persons who had unauthorisedly occupied it. 
Certainly I know thai if a case is filed in a civil court it will t£̂ ke probably 
years for th;3 court to pass a decree, and I can perfectly understand that in 
the case of Government some concession will have to be made. But may I 
ask the hon. Minister whether he has confined the operation of this Bill to 
Bombay and Calcutta alone? No, it extends to the whole of India excepting 
the States of Jammu and Kashmir and Delhi. If it is a question of its confin
ing itself only to certain buildings etc. in Calcutta or Bombay, then I can 
perfectly well understand it. In the stat-ement of Objects and Reasons it is 
stated towards the end:

“ In those circnuLstances the only remedy is legislation to provide Government -with 
powera of e\iction of onaathorised occupants corresponding to simiUr provision made under 
tlse Dellii Premises (Requisition and Eviction) Act, 1947.*'

And what does the Delhi Premises (Requisition and Eviction) Act say? 
Look at the jurisdiction of that Act. That Act says;

“ It extends to the Notified area of the Civil Station (Delhi), to New Delhi and to 
Karolbagh area. The Central Oovernment may by notification in the official Gazette e x ^ d  
this Act to such other area or areaa in the Province of Delhi as may be spedfied therein.**

I am not prepared to believe that the object of this Bill is merely to get 
back some of the buildings that are in possession of unauthorised persons. 
Nov/, if there is a dispute between the Government and a private party with 
regard to some property, ordinarily it is taken to a court of law for decision. 
But as per th‘s Bill the authority established for the purpose can ask the party 
in possession, after notice, to clear out of the property. What is the remedy? 
There is sbsolutely no remedy. He has simply to dear out. What is his 
next step? His next step is to appeal to the Central Government. Suppos
ing it is a dispute in connection with the property of the Travancore-Cochin 
Government, the appeal will have to be filed before the Central Government.

The Minister of State for TRmsport and Raiiwayg (Shjci Santbanam): May
I draw the hon. Member’s attention to the fact that here "‘ Government”  
means the Central Government? . It does not apply to the States at all.

Shri lyyunni: Well, it extends to the whole of India except the Slates of 
Jamrau and Kashmir and Delhi. What is the necessity for that? The osten
sible purpose of the Bill is to get back buildings in unauthorised possession in 
Bombay and Calcutta. Then why don’t you confine yourself to those two 
areas only?

Shri Santhanam: May I point out that it applies only to the property of 
the Central Government anywhere in India?

:3hri Meeran (Madras) Ownod or leased by the Central Government. It 
may be in any State. ^
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Sbii lyyunni; It extends to the whole of India. Wha;t does that
Shri Sidhva: Properties of the Central Government.
Sbli lysrtmwi: That is exactly what I say. Tke ost^sible purpose of 

Bill is to confine itself to Bombay and Calcutta. Let us consider the a.ialogy 
of the other BUI. The other Bill confines itself to the Province of Delhi alone.
It cannot be extended further. It is to be used where Government want some
premises for a public purpose and it cannot be obtained otherRise. But what
is this Bill intended for? It is not stated that the properties are going to be 
taken back for a pubjic purpose. Certainly, if there is no dispute ^tween 
government and the private party regarding ownership, there is no difficulty. 
But supposing there is a dispute, is there any remedy in tbig BiU for the 
private party? 1 want to know. Can the party go to a court of Jaw and get 
his claim established? Is there any such provision? Absolutely none.

SHii Sldhva; It is unauthorised property.
Shri lyyuimi: Unauthorised? I can perfectly understand if that remark 

had come from a person who hap not been in Pailiament for a long time—4  
could have been excused, but from a man who has been here for such a l<̂ mg 
iime it does not come with good grace.

Now, to take another matter, there is absolutely no provision with regard
to damages. The authority established by the Central Gover^ient will have 
■the right to decide what is the damage to be paid and if there is any complaint 
in regard to it. it must be taken to the Central Government. A man in 
Bombay or Calcutta has to run up to Delhi and file an appeal, end how long 
will it take? You know it. Supposing the order of the authority pRt*bli5hed 
"by the Government is perverse, do you mean to say that the civil court should 
not be given a chance or should not have the power to go into this matter and 
come to 3 conclusion? That is also not here. Look at the provision. It sayg:

*’No order made by the Central Govenment or the competent antlwrity . . . .  shall be 
(Jailed in question in any court................. *’

With regard to delegation the provision is:
“Tne Central Government may, by notification in the Official Gazette, direct that any 

poorer exercisable by it under this Act shall, subject to such conditions, if any, as may ^  
specified in the notification, be exercisable also by an officer specially empowered m this 

behalf by thf: Central Government.”
Suppose the Central Government deputes a certain Secretaiy or somebody 

else to hear the appeal and come to a final decision, we all know how the officer 
will look into the evidence. Whenever such powers are granted to executive 
officers th3 usual practice is that they will generally believe what the lower 
officer has u T itten  and will not question it. Unless a chance is given to the 
complainant to adduce evidence to cite evidence and make representations, how 
can there be a remedy with regard to this matter? So, I beg to submit that 
such wide powers should not be given to the executive. There should be at 
least an appeal provided to a court of law, say, from the district court of the 
particular locality to the High Court or Supreme Court as the case may be. 
Unless there is such a provision, such wide powers granted to the executive 
will be to the disadvantage of the common man. This is all that I have to 
say.

TPT: ^  TrR=RTr^

(Parliamerlt) t  arr | ^  TT ^  f  ̂  % STlt f  I
t  3ft

^ ^  m rre,gsdssif i t 5R3| ^  ^  ^  ^
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3 T ^  rn r]

SIT ^  w  ^  ^

fk+̂ Kn T̂ ^  Sfifq'j(>ti (provisions) % 3T?T ^

•Ft’ ^  5 3ii'’i ^  5ft ^

^  «A< *ftr % T̂?T ^  d«l l̂ ^  f% STTOT

% 3F̂ X '̂ '?f ^ f̂ RT H ^  n̂"

f+iJI 5 I «1% ^  5, '?̂ T% JT̂  n'î 1>'l *<''<»1I '(if^'l

sft ^  «(l'i ^ T  Htfl ^ d l  5  W

^  I | f  i 4 ’

^  1^, »T îr?e g#=^ (Govemmenfc Servants)

5fVft ^ t|, feR T (retire) Itr, ^  STH 'TRT T ^,

#fT  Ht, arpsr ^  Trf^fito % 3rf?T ?rr % ar?^

^i%T ?rff 3TTJIT %  %?»T ^  %!Tr 3TW I SR' ¥Tr

| f ftr fiF?«T ^  fipJTT JPTT I H 'Tt »ftT ^?T |

A' w  'TT i  3fk t  % frTsnr ’r «tt %  ^tfit

3TĤ f?y ^  €̂T W5T $it ^  ff 'snw %  ?<̂ 5Kt̂ ?r

^  ^  iT5F?R (Refugees) ^  T̂T Wrrf̂ Pff ^

^  ^  t ,  W  *l+«^  ^  ^  ^  w r w  t  ^

»T?^ % 1 1 »T# ^  smr ^|t i anft ift

^  i  %  3PR 3 iH ^ ? r  x̂rpT % I  5ft snr^'t rn r

i , «Pff% % WTK srqvft ^5T  »T ^ ^  =mf|tr I

ferr  f  ^  *rt^^'^ % 3Tf?r ^

5>T*ntrr ^  ^  t o ' ^  ?r^  qr f% ^  ^

3R # JT? % 1̂1 f r  itrt f % « t ^  r iff f ,  ?mT*r

^  ^  =5t I ^  ftp̂ RTT 3TR*ft ftRr%-

3?TT ’T?̂  ^  ^  ^  %, ^  ?T?r̂  t̂̂ PT

srra I ,  ^  5?? sp? 1̂% f¥  w ^  ftrwt3[TTt n f f  ^ m -



%  ?r*rnr Pcwfsruf ^  ^  str i smnr ^  ^  ^
|tT s r h ;  5 7 ^  % 'W ^ f t ?  j  4 '  ^  ^  3 n K

^  pp JT? ^  (Refugee Eviction Bill) ^ ^TTsim
siff ^  I I would call this a Refugee Eviction Bill under the 
<3ircum8tances and with the statement which the Defence 
Minister has made.

Sardar Baldev Ringh: May I interrupt for a minute ? The 
Tion. Member is attributing to me some statement "which I 
never made. What I said was that, if I were to give a cate
gorical assurance that everybody who is evicted will be provi
ded for, it will be a difficult task for me. I have already made 
it clear that I will see that all those people who are pushed 
out are given alternative accommodation, but it is not possible 
for me to give a categorical assurance that every one of them 
will be provided—there may be some hard cases.

3rf%?g- TT*T : Thank you. V[ ^  ^  STT %
31TT f  ftr ^  t  I ^  I
%  ^  ^TiT  ̂ f  'Tm^r Ĥ Tf I  I t

(hon. Minister of Defence) % ?ff ^ fr ^  #^rrlx-
(categorically) STf ^  f  ^  f

■fbpT Tt STTT f  ^  ^
"I  shall provide a house for each and every refugee.” That 

is not an impossible statement.

it i  ft: If? ^  ^  t  I i
^  ^  % ’ TH fiyjTT 5fnrr i

% HR ^  I 3T*TT ^
I  afrrf̂ JTsft ^  zn 'rm 'K (percent.) % 

3JTKI ?ft (Refugee Problem)
^  I  3m ^  #3»TKt^ 5r r  q-|t ?ir ^  #■
^  5 H fWTT̂
% t'̂ »TT I 3T?^??T 5T<'? ’TTT t  fkvijMf %

| l ^ ar^SfWtr?^ (unauthorized persons)
r ?rra^ ^  » i f  1 1  'to r t

t  ? ^  t  w  ^  trrPRmw % s r #  a m  _
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ttpt]

tTspH ^  SFT a n t I ,  ^  ^  F, ^

t  I '3ft ^ sPTJft afh^ ft
^  1 ^  *^  sfNa
Wveeiw # ^  f f  I  tt% ftr^ t  ‘TW ^

'TTO aftr ^  ^  | ^  'TO T^

11 ?ft snsr 3r;t5Tf$rtf^ '?5V qt^FtSR^ 3 f^  f3
3It̂  I  JIT ’Sptwtjf % *̂arr (members of families) t  I

%%5T SfPR STTT f  f̂t 3^T T T ^^ ^  f  ?

arWrrf^ <t<«hi irr f̂t ^  |‘ f̂t ft> mf+'̂ r̂r̂  % amr r̂a’
^  ^  3TT# f  3TT (martyrs) 3ftr I 3?T7

1 1  ?jWlf #  % 1 ^  g^f^FTf

^  I ' ^  ̂  SpTsft’̂ ^  ^  T̂RTT t  3 lk  ^  apt %

Ti# ^5T f  ^  #  a fW r r ^  ^  ^3n^ t  i n̂r?T?rT g  f r  ^  

^|f 1 1

JI5 srrar | ft  (damages) 1 ^  3rm I
3rr7 (evict) «ft f  ark I  I 3TPT
ft>?r R̂T ^  t̂ r̂ f (damage) f  3T̂  ^ f  I ^

fjR% 'TRr |, f3iH% 'rm ^  ? ark
%?r ^ » t  ? ^  sir arnr feft

^  t̂ sp ^ n ro  Pt?5 f̂tt t  ^  5 ft  -gRT^yt |,

JTT f%6t # tr̂  ^  ?tqK ^ ft ^  55t f  IIT ^  573T3T
^ft^ 55»TT ferr I  ? afk î rfsTir ^ r  % §»t ? wr "3 ^

? wr sTTTf^r^ (Belief)
%5TT =9ri^ f  ? 3Tiq^ ^  ^  ^n555 i A  <Trf%HT^ ^

7JT i  I 3T? «rr ^  'nPp?^ ^ aiK’ft sr ^  ^  ^
# 3fk f̂ r ^  % ’TT̂ I

’STJTIT̂ # pp TOT ’T'̂ ft ^  ĴIT̂  % t  3ftT <̂T% TT
# jlT f' I arrsf TOR % ^  ^*ff ^  arq'aft̂ -

TT^  ̂ ^  sfFIT t  I arrsr ^fr ĵTRIT f  “ You are an unauthorised 
person and you have no right to live in this country. You 
must pay damages for erecting a small wall here or making a 
room there.”  ^  ^  WT ^  f̂t̂ IT % t | ? t  W W  f  %  
%  ^»fhC t I ^  =?Tf|tT »PT am  fTT
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'TfrfT t  1 % ft  t  sfrc ^  ^
5r> :in ^ 'V  3 f k  «ft gfeft- f  i m r  a i m t  ;35i% ^ rw l’ ^

f  ?ft f? r  cTC  ̂ ^ IfW #  ^ T f  Wt ST 5!Fir 1 M iP b ^ n

%  #  3OT 5  fip JTf f m r r  ^  | , ' i r  a m  Jtfr

®P5T ^  3rfr3ft<qTi^(i-« ^  € t  ^  ^fr#ir ft? ^*iK r ^  V h r

^  ^ I 'Wl ^«t<ii» y 1^  T̂ 3 rtW «<iji| ^ ( I n d i a n  Ocean) 
®?5in I f ^ W H  'w ^ ‘% ^  I , qtP tw w  ^  ssjitf

5Tff i  ^  ^  Vi a r t  sTJT f  1% STTT

■̂ 9% 5i<»|qi arpT 5 f% 5*T sn^ST'Tfê  l̂ +i*ffs!!iH (Alternative 
accommodation) ^ 1  "TT f%
(Satisfactory accommodation) I ^ I
3rnr srrq- #  I  fe r r  srTT ?ft ^  f  %

3)i«<i< .^f^  ^ ‘M*i*1s îii % ferr, tpTT f m  ^ ? r̂r*? ^
3TR^ ^  xft̂  srn; fjjftR’ (mode of living)

f*, vitl ^  1̂ *FTT f,
ttF ^ r  ^  T fr  |  af.T ^  ^  w

I  I W  3TT*»2THfê  ^  3TT I ? q̂r w  ^
f̂ d'̂ n (Rehabilitation) ^T  3(1 f, r<<rfl4) '̂il

^fr 3IT ??̂ aT t  ’  ^  t  ’  ^
fcw sft^  ¥t ’Wf? ^  W eft t  ?

t  % Jjft ^.rr f
%  ^  ^  I  aftr 9Tf

5  ^  ^  ^  3TK^ft i f̂lT 5  "sft ^  5  I

fjT  H t i r ^ T  ^ f w  3wr ^  t  %
arr îTt ^  'ff?«T  ^3*qt? I

ft> 3rrr ^  ^  w  ;t ^  ftr stsr tr^ ^  - = ^

^  ? W t  I

H  A  JTf 3T# ^%=»;r ft? sTJir stT'T spt | t  |  arir

'aiTTe^ ? !^ '* R r n T  ^  ^  ^  ^  w aftr

^  >7t ^  I 3P.T 3Tfq̂ > %itqT '^



{English translation of the above speech)

I*ala Achint Bam (Punjab): This Bill has been before the House since seme 
time and the amendments thereto have also been received q̂ uite a time
back. I  was all along under the impression that the hon. Minister of Defen^ 
must have carefully considered these amendments. I was expecting that he 
would after taking into consideration all the amendments try to devise some 
way out of these difficulties that have been mentioned in the provisions of 
this Bill. Very attentively I  heard the speech made by ihe hon Minister of 
Defence tliis morning, ^nd aftei hearing it very attentively tried hard to dis
cover whether that speech contained anything that he might have cffered as 
a solutio 1 to the present difficulties. Banking upon his sympathy I  was fully 
justified to expect it. but after hearing his speech very attentively it appears 
to me that he has not tried to give any solution of these difficulties. I was 
rather pained to note this. Before his speech and even after that I have 
been thinking as to what circumstances necessitated the presentation of this 
Bill. During the British rule two big wars were fought, so many disturb
ances t-ook place, so many Government servants were kept in employment, 
many retired, they retained their houses with them and some even vacat‘>d 
them but in spite of all this there never arose any occasion of presenting such 
a Bili either in Parliament or in the Assembly. What necessity has forced 
the hands of Government to present such a Bill now. I  have been thinking 
over this problem sj\(i have come to a conclusion. I was all along expecting 
that the hon. Minister of Defence will give such a reply to the Debate tliat 
would make it quite dear to the people that in reality the object of this Bill 
is not in the least to put the refugees to any inconvenience, but instead of 
this the object of this Bill is to find ways and means for the solution of tl>ose 
difficulties that ara facing our country today. But I did not come across any 
such thing in his speech. If the hon. Minister of Defence were to give a 
satisfactory reply to the Debate then even now I think that I am prepared to 
change my opinion, because arguments must be based on facts and figures.
I  never expected of him to make such a statement from his own mouth that 
it was not at all his responsibility to provide accommodation to all of the 
refugees. No responsible Government and no responsible person who ia 
shoiSdering the responsibility of guiding the destinies of the country, can 
say that he does not feel any responsibility of providing accommodation to the 
refugees who have come to this country after losing their all. In the light of 
his statement and taking into consideration all the facts if I were con  ̂
strained to name this Bill as Refugee Eviction Bill then, I think, it would not 
in the least be improper. I would call this a Refugee Eviction Bill under 
the circumstances and with the statement which the Defence Minister has 
made.

Sardar Baldev Singh: May I interrupt for a minute? The hon. Member is 
ffcttributing to me some statement which I never made. What I said was 
that, if I were to give a categorical assurance that everybody who is evicted 
will be provided for, it will be a difficult task for me. I  have already ir.ade 
It clear that I  will see that all those people who are pushed out are given 
^Itemativre accommodation, but it is not possible for me to give a categorical 
assurance ^ a t every one of them will be provided— t̂hê e may be some hard 
cases.

Lala Achint Ram: Thank you. I was under the impression that you for 
certain knew their condition." Today our Government has fallen into dis
repute for the reasons that she makes promises but never fulfils them. I 
except of the hon. Minister of Defence to declare categorically “ the refugees 
are our own brethren'^ the very same brethren over whom he has been ruhng 
as a Minister, whom he has been serving, and to say *‘ I shall provide a house for
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«ach and every refugee” . That is not an impossible statement. I  say 
that this is not a big thing. I thinii it should categorically be accepted 
that Government would provide each and every one of them with 
houses. This should be acknowledged in as many words. If the hon. 
Minister of Defence gives out that these people are mostly Qovenmient 
servants and the refugees do not constitute more than four or five i>er cent, 
then I think it is not a refugee problem. Eut in case he would not give a 
categorical reply then I would be constrained to take this Bill as the Eelugees 
Eviction Bill. If the facts are such then I would see this Bill from a different 
point of view altogether. Some words in this Bill have been so iised as are 
harmful to the inteiests of the refugees. Through this Bill power has been 
sought for th3 eviction of unauthorized persons. But who are the unauthoiiz- 
ed persons'? These are those very persons, who have been driven here from*
Prkistan and have come over here after leaving their homes and lands there.
The persons who have come here after leaving their lands in Pakistan are
called unauthorized persons. Are those persons, who have come here after
getting their ^^omenfolk disgraced, whose mothers, wives and sisters in hund
reds and thousands arc still in captivation in Pakistan, who wail and cry and 
wander about and whose wails and complaints there is nobody to hear, un
authorized persons? Then today unauthorized persons are those persons and 
their family members who have come here after losing their everything in 
Pakistan. But if you call them unauthorized persons then who are the 
authorized persons? In fact only those persons who have come here after 
losing their entire belongings in Pakistan or have become mai'tyrg and the 
membei*s of the families of these very persons are really authorized ptrBcns. 
But you call these very people unauthorized persons. The persons who i.iad© 
sacrifices for the country are called unauthorized persons, and those who are 
enjoying the fniits of the sacrifices of these very persons are called authorized 
persotis. I think it is not at all proper to do so.

Then comes the question of recovering damages from these persons. You 
not only evict them but also wish to claim damages. For what things you 
claim damages and from whom? Do you want to recover damages from those 
persons who have not got a penny with them, who have no means of subfeist- 
enco. at all, and for what faults these damages would be claimed? Would you 
claim damages for the reason that someone if he has secured a room has 
built a lavatory near that room or else has constructed a low wall or has 
shifted a door from outside to inside. And from where wou’d tliey pay 
damages? Are they in a position to pay damages? Do you want to give them 
relief in this way? You do not know the conditions in Pakistan. 
I have lived in Pakistan. When I was there in Pakistan millions 
of people used to look upon our hon. Minister of Defence for succour 
and used to shout such slogans as “ Baldev ^ingh Zindabad” . They were 
under the impression that the hon. Minister of Defence belonged to their pro
vince ai:d so they were migrating to India banking upon his support. Put 
today these people are being called unauthorized persons by the hon. Minister 
of Defence himself. Today it is said, “ You are an unauthorized person and 
you have no right to live in this country. You must pay damages for erect
ing a small wall here or making a room there,”  Does it behove on cur part 
to say so? I think tliese things require deep consideration. We should see 
what effect these things produce. Refugees are already desv»ondent and 
by declaring them unauthorized persons their despondency stiH more increases. 
If you have got to get houses vacated then proceed in a manner that uiay not 
be offensive to them. They had come over here from Pakistan thinking it to 
be their own country, and if here we were to call tl^em unauthorized persons 
then they would wonder a« to which their country is? They would think 
whether they should jump in to the Bay of Bengal or plunge into the Indian^
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Ocean. There is no ^lace for them either in India oi: in Pakistan, then after 
all where should they go? Therefore I request you to consider over the matter.

Besides this you allege that you would give them alternative accommoda
tion. But you do not promise to give ^ e m  satisfaetory accomnlodatidn. If 
for a family consistine of ten metnbers you allot One room and say that alter
native accommodaticrT has been given th«n dan this be sufl&cient accommo
dation for them? You should first of all see the mode of living of that person, 
then you must take into co^ideration tie  number of the members of the 
f««niiy and their stfituB. Besides this you must see how had he been living 
out there in Pakistan and can he live in One single room how. Can this be 
c ^ e d  alternative accommodation, can this be termed rehabilitation, cian this 
be called a method of giving relief? Can this problem be solved by adt>pting“ 
such a method? Can the refugees be given some help in this way?

I  would like to submit to my hon. Minister of Defence that till now thĉ  
refugees'have a great respect for him and they look upon him as one who can 
really help them. We are thankful to Government for appointing a person 
of our province as the first Minister of I>efence of Independent India and I 
expect that you would not think that as the Bill has now been moved &o it 
would be difficult to withdraw it.

In the end I ^ish to submit that if you really stand in need and wit̂ h to 
get these houses vucated by these people then you should better adopt some 
better measures and dc not drive them out by calling them unauthorized 
persons. If you have to kill them, kill them with love so that they may not 
feol the brunt of it. but do not give them a bad name and then hang them.

Shri A. P. Jain: This Bill, I believe like other Bills, must have had the 
consent of the Law Ministry. I am therefore surprised that it has violated 
principles of natural justice. In a way this Bill is the greatest censure on the 
judicial syst-em of the country— a judicial system which has been established 
by this very Government.

I would refer you to the Statement of Objects and Beasons, which says:
"'Eviction by resort £o the civil court in which several cases were filed has wot yielded 

reBUlts for oljvious rea«on8.’*

''Obvious reasons"*, I believe, are the dela;;̂ s caused in the civil courts. 
These civil courts are meant for the private citizens as also for Government. 
The fact that Government with all the resources and legal talents at its dis
posal is unable to obtain justice in good time from these cotirts is the greatest 
coridfemnation of these courts.

My State is one of the most maligned States in India these days but recently 
my State has set up a Committee to revise the judicial system and also the 
adjectival laws with a view to expedite the administration of justice. It is 
time that v/hen Government is feeling difficulty in getting justice expeditiously 
a comprehensive reform of the judicial system should be undertaken. It is a 
well known maxim which every student of law knows that justice delayed is 
justice denied. This Bill is a clear confession of this fact. Although the Law 
Mmister is not present here I believe that the other Ministers who are here 
will kindly convey to him this feeling, which is based upon their own admission^ 
namelv that the judicial system of the country is unfit to administer justice 
to private citizens as also to Government. After these few preliminary remarks, 
I  'will not repeat any of the arguments made out by my friends. My friend 
sitting over there said something about the encroachment on the part of the 
execiitive on the functions of Parliament. I hi v̂e complained about that long 
ago, but that argument has not cut npuch ice. It is time now, hpw ev^  
t^at as an independent couiitty ,we should lay down liealthy triEwiitions and 
I^efc^den^s. Let %s examine this BiU from ihat pOiht of view.
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1 have carefully heard the speech of the hon. Miniater of Defence. The 
only point that he made out was that in the two cities of Calcutta and Bombay 
certain persons who are either trespassers or whose possession has become 
unauthorised, though ab initio it was legal, are not leaving the premises and 
he wants to evict them. lie  wants the power to do so without going to law- 
courts. It is clear that the power which he wants is extraordinary. Extra
ordinary powers are meant for extraordinary conditions and they must be 
limited to the needs. They must not be made extensive. But what do we 
find in this Bill? This Bill applies to the whole of India.

When my friend sitting behind me was making out this point, my hon.. 
■friend Shri Sarithanam got up and said that this Bill relates only to the pro
perty acquired or hired or owfied by the Government of India. That obvious 
thing we know. But if your difficulties arise only with regard to the cities- 
of Bombay and Calcutta, I would like the hon. Minister of Defence to explain 
to the House why it is that he is extending the application of this -Bill to 4he 
Vhole of India.

Then, the very fact that this Bill has been introduced by the Defence 
Minister goes to show— and he has admitted it in the course of his speech— 
that the difficulty has arisen with regard to mihtary property. Do we findl 
any such limitation here? I say, no. The Bill is applicable to all proper<^ 
whether owned by the military department or by any other department o f  
Government. Therefore the apprehension of some of my friends that this Bill 
may ultimately affect displaced persons is not altogether unfounded. If this 
extraordinary meaeure.is being passed with a view to combat a special situation 
arising with regard to military property, why should it not be clearly stated 
that it will apply only to the property used for military purposes?

Now look at the definition of ‘competent authority’ . As you, Sir, veiy 
rigntly observed, there is nothing in this Bill which goes to show who is going 
to be the competent authority. It is open to Government to appoint any 
person, even a clerk who is not at all acquainted with law as the 'competent 
authority’ . After all, when you w’ant power from us, you must give it to a 
Tiiun who is capable of exercising it.

Shri Tyagi (Uttar Pradesh): Lawyers only.
Shri A. P. Jain: Lawyers know the law. Unless you know law, you cannot 

administer it.
Sairi Sondhi (Punjab) ; Make it a haven for lawyers.
Sliri A. P. Jain: Do you mean that the man who does not know law should 

be put in charge of it? (Interruption), If you know or understand law you 
4re a lawyer. A lawyer is not necessarily a man who has taken a degree. For 
instance my friend Shri Tyagi who has now started meddling with law must 
be treated as a lawyer.

Shri Tyagi: A very good compromise.
Shri A. P. Jain: When people want some share, it must be thrown to them. 

Now let us take clause 3. What does it say? It says:
“ If the competent authority is satisfied—

(a) that the person authorised to occupy any Government i)remi8C8 has, whether 
before or after the commencement of this Act,—

(i) sub-let without the permission of the Central Government or of the competent 
authority, the whole or any pArt of such premises, or 

(it) otherwise acted in contravention of any of the terms, express or implied, under 
which he is authbriised to occupy such premiaes,

I particularly want to draw your attention to sub-clause (ii) which siays- 
that the coritravehtion may be express or implied. That is a very wide ex^res- 

*ili6re are many -tetmiS in a' ledfee arid, if a minor breach cc<!'#s—a cbiiiii
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•of law will never invoke the penalty of eviction in such a case— but here it 
may be treat>ed as a good ground for eviction.

Then, the competent authority is not at all required to ccmmunicate to 
the person concerned what breach has taken place. He has simply to send 
«  notice. The provision for appeal is there, but a man may not know what 
the ground for eviction is. He is simply told; “ You have committed a 
breach of the terms of the lease, and you are hereby required to evict the 
premises within 15 days of the receipt of this notice” . That is a perfectly 
good notice under this clause. But may I know from the Defence Minister 
whether it can be at all justified by any canons of natural justice or jurispru- 
■dence that a person who is being evicted should not be given an opportunity 
o f  making a representation against the accusation which is laid against him?
I believe that clause 3 gives very wide powers. It gives wide powers but 
•does not prescribe conditions which, under natural law and justice, are the 
Tight of every citizen of this country.

Now I come to clause 4. I can well understand that there may be neces- 
«ity for quick eviction if the civil courts are not functioning efficiently enough 
to give quick remedy. But the question of the realisation of the penalty or 
damages stands on a different level. Aft^r all. the amount involved will not 
be very big. fiven if some delay occurs in civil courts in the realisation of 
•damages, it will not upset the financial equilibrium of Government. The sum 
involved is insignificant. Even if we concede the need of clause 3 for adopting 
a quick procedure, what justification is there for clause 4? You can realise 
your money after four, eight or twelve months. That will not make any great 
difference.

Then I come to the question of the quantum of the damages. There is no 
veiling limit on it. It is absolutely open to the Defence Minister and his 
Department to make the demand as high as 50 or 100 times the normal. When 
jo n  want powers from this House, the House will give them, but they niust 
i e  reasonable powers which can be justified before the bar of public opinion. 
You must see that the damages will not exceed two or three times the rent. 
You look at any law which makes provision for the assessment of damages 
by a court of law. It puts some limit. In the Tenancy Act there is provision 
lor the payment of damages. It is limited to four times the rent. I wish to 
draw the attention of the Defence Minister to this, because he is adopting a 
very extraordinary procedure. He is shutting out the courts of law which 
have been established by this very Parliament and which are the proper forum 
ior deciding judicial matters.

I hope that the hon. Defence Minister will kindly take note of it. I very 
much regret the wide powers which have been vested in Government under 
-clause 10 under the caption "Powers to make rules” . They are very extensive 
powers because there is no limitation on them. 1 understand that there are 
two motions in this House for the reference of this Bill to the Select Committee. 
I appeal to the hon. Minister to refer this Bill to the Select Committee. I 
want that he should himself come out with a motion to refer this Bill to the 
Select Committee. I do not want to deny him the power to evict unauthorized 
persons quickly but that power must be exercised in consonance with natural 
justice and canons of jurisprudence and that that power should pot be used m 
an oppressive manner. Many things have been said as to how this Bill is likely 
to  affect displaced persons and about that the hon. Minister has already given 
some assurance. I do hope that he wUl stand by that assurance. ^\hether 
it is a question of a displaced person or of any other person, in my opinion, 
«very citizen of this country has the right to get justice and a proper form of 
justice and even if there is a crisis, principles of justice and natoal ]un^ 
prudence should not be departed from and I hope that the hon. Minister will
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kindly look into the submission that I have made. I hope he will see his 
way to refer this Bill to the Select Committee where all these things will he 
amended.

Prof. S. N. Mlfihra (Bihar): Before I proceed to examine the Bill in its 
details, 1 would like to express my amazement at the way in which the Bill 
is being piloted. My amazement is particularly because of the fact that the' 
scope of the Bill is rather large and the person who is piloting the Bill belonging 
as he does to an apparently different Department seems to invest it with a 
certain amount of mystery— mystery because one is act to feel that it is not 
only an exclusive concern of the Defence Ministry that the Bill should have 
been piloted by the hon. the Defence Minister. I also think at the same time 
that the time is not propitious for a Bill of this nature to have been brought 
before the House. I feel that we are passing through a time which, if we 
cannot say is very critical, we must say it is something of a nature which requires 
on our part a certain amount of realism, in the absence of which we are bound 
to stumble and commit mistakes which may not be in the best interests of 
the country.

I am referring in this connection to what is happening in East Bengal and 
therefore also to the huge, gigantic problems that are bound to arise because 
of the eviction of persons from that part and all of them naturally coming to 
this country. I, therefore, feel that this Bill is going to create another problem 
of refugees, may it be only of a verj  ̂ insignificant nature. I do not think it 
is very well advised at the present moment. A Bill of this nature is bound- 
to create more refugees and great-er sense of insecurity amongst the people. 
India during the course of the last years has been stablized at a particular 
level of equillibrium. I feel that equillibrium is more or less of a temporary 
nature, more or less not of a stable character. Nevertheless it is an equilli
brium. So if you are trying to do something which is going to bring what 
you may call a stable equilUbrium, I feel that this is not the right moment ta 
introduce a Bill for that purpose. If you want to do something in that direction, 
it is bound to disturb the conditions which are already stabilised to some 
extent, and therefore bound to be viewed with some misgivings despite your 
best intentions. I feel that this Bill should not have been brought at this- 
present moment, making confusion worse confounded.

I am also at a loss to understand what is the exact background of the 
Bill. This should have been clearly explained by the Mover of the Bill. 
Obviously, this is very hazy, vague and not convincing enough. If a Bill of 
this nature is sought to be brought before the House, it would have been very 
proper on the part, of the Mover of the Bill to clearly state his arguments in. 
a manner which could have convinced the House. And frankly speaking, 1 
do not see that any Member in the House will believe for a moment that there 
are reasons convincing enough which warrant a Bill of this nature a Bill pf 
the nature which is going to exclude the jurisdiction of the Civil Court, a Bill 
of the general scope and nature which only refers to two cities of this country, 
where according to the Statement of Objects and Reasons, certain conditioi^ 
prevail, which the Government cannot look upon with any amount of equani
mity. I feel that the reasons have not been placed before the House in a 
manner so that the House may as it were feel with the finger tips all of them. 
I am therefore constrained to remark that the hon. the Defence Minister while 
piloting the Bill was not very coiivincing enough and therefore quite a good 
deal of plausible reasons do not seem to exist for it.

I think that it is in the nature of an emergency that this Bill is being brought 
before the House. But I do not think that anything of that nature exists in 
the country. Even if I  express myself in agreement with the object which the 
Mover of the Bill has placed before the House, namely, that unauthorised 
persons aliould not be in occupation of Government buildings and premises.
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it  must be said that everj- object has its justification only in relation to the
reaUties exist m the country. No principle, no object can exist in a 
Taouum, p e y  stand or fall according as they correspond with or differ from 
;re^taes. iU d when I integrate with it the reaUties that exist in the oountrr. 
1 {^1 that there is no correspondence between the two. The reason is that we 
shffk the fact that there is a large number of refugees in the country and there 
IS no gamsaying it that it is only the refugees who have been occupying most

the Govermnent housed and premises at the present moment. Therefore, 
I  think that the time horizon which is always attached to any particular 
me^jsure is very ominous at the present moment. I do not want to go mto 
the details of it, but I can only say that nothing should be done at this moment 
to create a sense of insecurity both here in tMs country and in those people 
who are comiag fcom outside, who are coming with a certain glimmering hope 
that they are going to have some shelter, some accommodation and with a 
belief in a source of wh^ewithal on which they can just depend. Therefore, 
I  would very humbly submit that this time factor, this time horizon that 
^attaches to ^ e  Bill should be fully taken into account.

While going through the Bill I  found that the person who has been dea-
bribed as the competent authority, has not been fully defined. W e  would 
have felt a sense of relief had we come to know that the person described as 
the competent authority will have certain qualifications which will entitle him 
to be called a oom pet^t authority. We do not gain any knowledge about 
the competent authority when he has been described in the definition part of 
the Bill. I  hope that t^e Mover o? the BiUj when he winds up the debate 
at the end, will give a full description of the qualifications of the competent 
authority, who is expected to judge everything about it in a judicial manner* 
Ŵ ere we told that the competent authority would be appointed by the 

Defence Pepartmentj it would have made it more or less an emergency 
measin*e. It has been stated however, that the Genti;^ Oovermnent would 
authorise a person to be the competent authority. This is neither here nor there. 
W^hy not go in for cent per cent, usurpation of all powers? If it were instfiad 
the "Defence Department it was probably felt, to authorise a person to be the 
competent authority, it would have made the Bill almost one of a martiat 
nature. I infer that this Bill is unduly che^cterized by nothing short o f .a  
sense cf an emergency -vdiich the Defence Minister presumably feels exists in the 
country. Otherwise, what on earth can there be any justification for this Bill 
superseding normal channels of justice? If he feels that something of that nature 
exists then, he should come out with a statement that it is something which can
not be explained to the House in the public interests and therefore without full 
classiScation this Bill is being placed before the House. Otherwise, we frankly 
admit that the requisite reasons for introducing a Bill of this extraordinary 
nature do not exist. They do not exist either in Calcutta or in Bombay so . 
that the Defence Minister could come out and say that & Bill of this nature 
is urgently required at the present moment. In Calcutta the situation is rather 
prohibitive and deli'*.ate. I would, therefore, submit that, while I extend my 
support to the Bill, the Bill should be conceived in such a way that it may 
not give a sense of Insecurity to the people already here and it may give a 
certain amount of confluence in addition to people who are coming from another 
part of the country.

I do not feel like referring to any other point because most of the ppints, 
have already been covered* With these words, I extend my support to the 
BiU,

The Miiiist^ Of S|at̂  ior Sinlia):
J beg to move:
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Mr. Ohairmaii: The question is;
“ That the question be now put.”

The motion was adopted.
Sftrdar Baldev Singh.: I have listened with due care to the criticisms of 

iihe hon. Members in regard to the provisions of this Bill. I must say ^ a t  
there is some misunderstanding. Some of the hon. Members have described 
this Bill as a Bill for the eviction of refugees. It was not possible for me in 
the beginning, nor is it possible for me now to give the number of refugees 
who will be affected by this Bill. But, I can say this that the number of 
refugees as far as I have been able to ascertain, is not much. I am told the 
l)ercentage will not be more than 25 or 30 at the maximum. That being the 
position, it is quite clear that 70 per cent, of the people who are occupying 
Government buildings are those who are not displaced persons. They are 
persons who have got their homes, but they have occupied Government build
ings without any authority. They are living in those buildings without paying 
any rent for the last two or three years . , .

Sttti Himftstsingka (West Bengal) : And realising rents from the tenants. 
Sardar Baldey Singh: And, at the same time, as the hon. Member sa^,, 

they are realising rents from the tenants. I am sure the House will not like 
such a state of affairs to continue. We have to find a remedy. That is why, 
one of the provisions in the Bill is to the effect that steps should be taken to 
evict those persons who have been occupying these buildings without any 
authority'.

I do not know on what authority my hon. friend Lala Achint Bam was 
speaking. His criticism of the Bill was absolutely irrelevant. 1 made it quite 
clear at the beginning, and I make it clear again now that it is not the desira 
of Government to put the displaced persons to any hardship.

T-n.ift Achint Eam: Why not make a categorical statement to that effect? 
Sardai Baldev Singh: My hon. friend says why not make it a provision i a . 

the Bill. I would like to put it to my hon. friend over there, supposing certain 
barrack^ in Delhi. Cantonment are Ysicant today and are occupied by displaced 
persons, what will my hon. friend do if in a week or ten days troops fro^n 
Kashmir or Calcutta happen to come. I am not at all unmindful of the diffi
culties of the displaced persons. The hon. Prime Minister, some time last 
year, made it quite clear that it is the intention of Government to provide 
alternative accommodation to the displaced persons. That still continue to 
be our policy. But, I am afraid it is not possible for me to give a categorical 
assurance that there wiU be absolutely no hardship involved. There are certain 
cases where there is bound to be hardship. There are certain cases where 
alternative accommodation has been provided, but the displaced persons do not 
like that accommodation. For instance,— hope my hon. friend Mr, Sidhva 
will bear me out in this—there are a number of flats in Bombay which are 
occupied by unssthorised persons. Unauthorised persons do not mean refugees 
only as my hon. friend Lala Achint Ram pointed out. Unauthorised persons 
mean people who have occupied Government buildings without any authority 
and not necessarily displaced persons.

Shri Sidhva: They are also taking pugrees.
Sardar Baldev Singh: In Bombay, I have got a number of flats requisi

tioned during the last war. They are stiU in the occupation of unauthorised 
people Most of them, I am told 90 per cent, of them, are not at all refugees. 
They have sub-let these buUdings. Some are occupying without paymg any 
rent. I would like to know from the hon. Member whether it is the mtention 
that this state of affairs should be allowed tQ continue. I am sure the House 
vrill agree . . .



Lala AcMn't Sam: I have given an amendment, accept it.
Sardar Baldev Singh: I am not prepared to give way. The hon. Member 

has had his say. If he will allow me to continue, I will make all the points- 
clear. I am oniy trying to answer his critisms.

He was tiying to show to the House that all the unauthorised persons who 
are in occupation of these buildings are refugees.

Lala Achint Bam: No, Sir.

Sardar Baldev Singh: I want to make it clear that that is not the case.
There was another point raised by my hon. friend Mr. Ajit Prasad Jain. 

He put a question this morning in the beginning also. The position is this. 
This Bill is confined to buildings of the Central Government. It does not 
apply to the buildings which are under the control of provincial Governments. 
Ninety per cent, of the buildings of the Government of India all over the 
country are in the possession of the Defence Department. That is why I 
have sponsored this Bill. Otherwise, it is, I think, the responsibility of my hon. 
friend the Minister of Works, Mines and Power. As the majority of the 
building in the Cantonments and other places were requisitioned for the defence 
purposes I am sponsoring this Bill. I am responsible to give vacant possession 
of all the requisitioned buildings that were taken during the last war.

Then, Mr. Jain refeiTed to the provisions of clause 4 of the Bill relating 
to damages. If he will kindly see, he will find that it is clearly stated that 
damages will be assessed in the prescribed manner. Certain rules will be 
laid down as to the manner in which damages are to be claimed. I am told 
that the damages are not to be more than the rent that the occupant is required 
to pay. As regards damage to the buildings, that is a technical matter and 
some engineers have to be consulted. As regards damages, generally speaking, 
they are to be prescribed and I can assure the House that it is not the intention 
of anybody to charge any excessive damages.

Then another criticism was made by my friend Mr. Jaspat Boy Kapoor
and he wanted to know why this Bill does not apply to Jamma

^ and Kashmir. As the House will know, a special provision has
been made as far as Jammu and Kashmir is concerned in the Constitution itself. 
When the future of Jammu and Kashmir is finally settled, it will be opened
to the House to make any provision it likes. Then I have no such difficulty
ag far as Jammu and Kashmir is concerned as in other places.

Shri Tyagi: Are any Central Government buildings there?
Sardar Baldev Sin^: I have very few requisitioned buildings in my

possession there and there are very few buildings belonging to the Central 
Governmejit in Jammu and Kashmir and so his difficulty has not arisen there.

In the end I want to assure the. House that as far as the provisions of this 
Bill are concerned, I intend applying them to the fullest possible extent as far 
as those people are concerned who had no authority to occupy these buildings 
As regards the refugees, the Prime M:imster has declared it and I repeat it that 
it is not our intention at all to put these nnfortunate people into any trouble 
and I will see that they are offered every possible help.

With these words, I think I have cleared most of the points raised by 
hon. Members.

Mr. Ohairmaa: The question is:
“That the Bill to provide for the eviction of certain persons from Government premiBe* 

and for certain matters connected therewith, be taken into consideration.”
The motion was adopted.
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Hr* Ohairmaii: The question is:
“ Tiiftt clauM 2 Bt&nd part of the Bill.*'
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

Sliri MunavalU: I beg to move:
“That in Bub-clause (1) of clause 4,—

(i) after the word ‘premises’ occurring in line 2 the words ‘for any period' be
inserted; and

(ii) after the word ‘premises’ occurring in line 4 the words ‘for that period*
inierted.”

Clause 4 of this Bi’l contains very stringent provisions. According to these 
provisions, the competent authority, if he be ernpowered. imder this Bill, can
evict any individual, /that is occupying the buildings and also he may recover
damages from him, for any period. If my amendment is not accepted, the 
competent autliority will be given a free hand, to assess the damages, for any 
period, whether that individual occupies that building, for that period or not. 
So, there is every likelihood, that an injustice may be done to the occupantR 
oi these buildings. I  therefore want that some justice be done to these persons 
because if the authority is given the choice of fixing the damages, he may 
the damages for any period according to his whim. That ought not to be the 
case He must take into consideration the rent for the period, that he occupies. 
That is not to be found in this clause.

Mr. Oliajrinaii: Amendment moved:
“That in snb-clauBe (1) of clause 4,—

(i) after the word ‘premises’ occurring in line 2 the words ‘for any period* |ba 
inserted; and

(TT) after the word ‘premises’ occurring in line 4 the words 'for that period’ be 
inserted.”

Sardar Baldev Singh: 1 have consulted legal opinion about this and I  am 
advised that it will create a lot of difficulties if this amendment is accepted.. 
For instance, the occupant may hand it over to a second one who in turn may 
hand it over to a third one and so on. In that case difficulties may arise, 'i’hat 
is my difficulty in accepting this amendment.

Mr. Ohairman: Does the hon. Member wish to press the amendment?
Shli MunavaUi: In view of the remarks made by, the hon. Minister, I would 

like to withdraw my amendment.
The amendment was, by leave, withdrawn.
Mr. Ohairmaii: The question is:
“ That claase 4 stand part of the Bill."
The motion was adopted.
Clavse 4 was added to the Bill.

Sliri Mderan: From the Statement of Objects and Eeasons of this Bill it 
seems that there is a lot of unauthorized occupation and that Government are 
not able to get inmiediately relief from civil courts. Rut I am not able to 
understand clause 5 and other provisions. I quite unSerstand the anxiety of 
Government to see that no unauthorized occupation continue® and also at the 
same time they can see that there is no delay. Once GovOTnment takes 
possession • of the premises as quickly as possible, why should they not allow 
that particular party to take his proceedings to a court of law to establish his 
claim if he has any right. Of course if Government’s olaim is fool-proof, if they 
are so sure of thfeir claim, what objection is there for Government to say thal 
the regular ordinary course of civil law is open to an aggrieved person. Th«
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Statemeut of Objects and Eeasons says that there are many cases of unautho
rised occupation of accommodation requisit oned or owned by Govempient. 
That is the object of the Bill. But it deals with the authorized occupants and 
unauthorized occupants; that is definitely made clear in ciause 3 (a) and (b). 
Clause 3 (a) says:

“If the competent authority is satisfied that the person authorised to occapy any 
Government premises has, whether before or after the commencement of this Act sub-let, 
etc.”

That contemplates that a person who has been let into ]>ossession by 
Government, is authorized to remain there. Of course he might have sub-let 
it. He can sub-let it and the sub-lessee has a right to remain there.

Then clause 3 (b) says:
“That any person is in unauthorised occupation of any Grovemment premises.*’
I can understand the provision of the Bill so far as clause (b) is concerned 

i.e., with reference to a person who is in unauthorised occupation; but suppose 
the man is in authorized occupation and he says ‘ I am a tenant and you cannot 
evict me e«xcept by due process of law’ . If that be the case, if Government 
feel that they cannot afford to wait and allow the desulto^^ process of law to 
take its own time, if they feel that they want the premises immediately because 
they are losing rent or for any other reason, that I can understand. You can 
evict the person. But suppose he has a better right or he has a legal right then 
why should he not be allowed the right to go to a court of law to establish his 
claims, at least appeal against the Government? But under clause 6 there is 
the bar of jurisdiction of civil courts, and he has not the right to go to a court 
of law. Also if he is at all ia  appeal, he must appeal to the Central Government 
and according to the clause regarding delegation, clause 8, the Central Govern
ment may delegate its j)ower to some senior officer, and that senior officer may 
delegate it to some one else who may be a junior officer. We can understand 
the object of Govemment, but w'hy should the persons concerned be harassed 
unnecessarily and why should there be a bar...

Mr, Ghairman: Order, order. The hon. Member is speaMng on the provi
sion regarding appeal and not on the bar to going to a court of law, to a civil 
court. If he has to say anything on that, he may speak on clause 6.

Sbii Heeraax: According to the provision contained in the Bill, any aggrkved 
person has to appeal to the Central Government, and I say that provision is 
bad and that provision must go and any person aggrieved must have the right 
to establish his right in a court of law. That is why I  refer to the question of 
civil courts with reference to clause 6, and also to clause 8. This shows that 
Government have no confidence in their own courts. If the Government’s 
claim is fool-proof, surely the party should be allowed to go to a civil court. Why 
not give the party that right? Moreover, as was pointed out here, this naeasure 
is not in reference only to military buildings, but with reference to buildings 
owned by the Central Government not only in Bombay or Calcutta, but 
wherever they may be situated, and therefore, I feel that the right to establish 
his rights in a court of law should be allowed to the party.

Sardar Baldev S in ^ : I have nothing more to add to what I have said.
I have not been able to follow what exactly is the difficulty the hon. Member 
has becvi speaking about. As I said, I have nothing to add to what I have said 
and the position is absolutely clear. ,

l(r . Gliainnaii: The question is;
"That cUuse 5 «tand part of the Bill.^
The motion wfls adopted.
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Clause 6 was added to the Bill.
Clauses 6 to 10 were added to the BUI.
Clause 1, was added to the BilL
The Title and the Enacting Formula were added to the BUI.
Sardar Baldev Singh: I beg to move:
“ That the Bill be passed.”
Mr. Ohainnan: The question is:
“ That the Bill be passed.”
The motion was adopted.

ROAD TRANSPORT CORPORATIONS BILL 2451

r o a d  t r a n s p o r t  c o e p o r a t io n s  b i l l

Tlie IGnister ol Statft fot Parliamentary Aitaini (fflm Satya Vara.yan Sintia):
The motion to refer the Road Transport Gorpoitttions Bill to a  Select 
Committee may please be taken up.

Mr. Ohairman: Yet 
The Minister ol State for TranJqwrt and Railways (Shri Santhanam): I

beg to mov«:
“ That the Bill to provide for the incorporation and regolation of Road Transport 

Corporations, be referr^ to a Sdect Committee ccmisisting of Chandbri Ranbir Singh,_ 
Shri C, M. Poonacha, Shri B. N. Mnnavalli, Shri Ram Chandra Upadhyaya, Shri Kia&ori 
Mohan Tripatlu, Siri Kuladhar Chaliha, &rdar Hukam Si^h, Shri Krishna Chwodra 
Bharma, Lala Kaj Kanwar, Shri Satis Chandca Samanta, Shri Jagannath Das, Shri Bepin 
Bihari V'erma, Shri T. M. Kaliyannan, Shri D. P. Karmarfcar, Shri R. Venkatarajnan, 
Major General Maharaj Shri Himmatsinghji, Sardar Sochet Singh, Shri Gokulbhai Daulat 
ram Bhatt, Shri Ramaswami Naidu, and the Mover, with instructions to r ^ r t  by the 
end oT the first week of the next session.”

] do not want to take up much of the time of the House. This is ir.ore or 
less an enabling Bill. Under the present Constitution as in the previous one, 
road transport is a subject belonging to the State Governments, while cor
porations is exchisively a Central subject. When the problem of co-ordination 
of road transport and rail transport came up, it was suggested to all the States 
that they should not, as far as possible, run their road transports departmental
ly and should entrust them either to tripartite companies consisting of the 
State Government, the Railw'ays and the road transport users, or, where the 
Stat-e Government wants to nationalise them completely, that they should be 
run by statutory corporations consisting of the St-ate Government and the Road 
Transport and tiie Railways. So, for this purpose a Bill was enacted in 1948. 
But unfortunately that Bill wa« found legally defective, because it entrusted 
certain provisions to the Provincial Legislatures. We did not want to go into 
details, but we did ô̂ J want that all important details, such as the oomposi- 
tion of the corporation, the financial powers etc. should be left to executive 
authority. That Bill left under clauses 3, 4 and 5 many important and essen
tial mattei-s to be regulated by Provincial law. This was found to be un
constitutional. because Provincial Legislature cannot legislate on a matter 
which is in the exclusive jurisdiction of the Central Legislature. And there* 
fore, road transport corporations could not be properly formed in the States. 
It is to remedy this defect that this Bill has been brought forward.

i f  hon: Members will loot through the provisions of tiiis Bill, they will 
find th^t to a large extent its provisions are almost identical with the provisions- 
of the Delhi Road “Ransport Authority Bill. That Bill ŵ as properly scrtiti- 
nised by â  Select Committee and discussed elaborately on the floor of this 
House, and to the extent they were applicable, w© have taken them bodily.
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Ajmer-Merwftra, and tfae system which Iwgdy prevails is the hatai or the 
division system. Here also, on account o f  wrong* measures, on axjcount pf dis
honest w ^km ent and many other ways, the tenants were oppressed.

Xhea there wasr a system which ik e  wcarld knows as b ega t by which both the 
tenants and the posBessiong of the tenaiits were available for use at the street 
will of the landholder, and the tenant M t utterly helj^ess under this economio 
and social bondage. with regard to the amount of rent> it was exceeding'
ly heavy, and about one-third or one-fourth of the entire produce used to go 
to the landlord.

These things have continued for the last eighty years. For the first time 
in the history of the tenantry of Ajmer-Merw ara an attempt is being made to 
raise the position of the tenant economically and socially and bring him up 
almost to the level of the tenants in other parts of India. Bead in the context, 
possibly, of the measUreg in U.P. and Eihar and Madhya Pradesh and else
where, it may be that here and there a provision may not appear as progres
sive as one would wish. But here, because ŵ e are dealing with a very anti
quated condition of things and we are trying to take a big jump, it may be 
that to some extent there has been an adjustment with the objective situation 
which existsi but that also in very very few cases. The attempt has been to 
raise the position of the tenant almost to the same level as in U.P. and Bihar 
and Madras and M«dhya Pradesh. i

One of the peeuliarrties of the relationship between the tenant «nd the 
iH t im r a r d a r  in Ajmer-Merwara is ^hat are called the lu g s  and the n e g s .  being 
in landlord’s requisrtions in kind and requisitions in cash. These illegal 
exactions number as many as one hundred and fifty, and one of the basic and 
fundament€kl provisions of Uiis Bill is to abolish all these illegal exactions a«d 
make the recovery of any exckction in cash and kind an o f f ic e  ft)r which 
penalty is due under the Penal Gode. So, most of the outstanding evils of 
the tenantry system in Ajmer-Merwara have been attempted to he remedied 
by this piece of legislation.

In dealing witii htimrardars and as I said, in dealing with the actual 
objective situation and realizing that we were taking a big jump at the end 
of a long lapse of eighty years, we have made some provision, more or less 
on th« llneB of what exists in the U P. tenancy legislation, for having some 
part of the possession of the ntimmrdar wherein the tenant may -not acquire 
hereditary rights.

Another important provision, equally basic and fundamental, of the Bill 
is that almost all these tenants who are today tenants at will and can be driven 
away, ejected at the sweet will of the landholder, have now been made heredi
tary tenants. There is, as I  said, a provision on the lines of the U.P. legisla
tion, regarding a certain amount of land which has been cultivated by the 
IftiimTafdar himself; by his own hired labour and men and which is callfid 
khudkasht. That kkudhasht he gets demarcated. That demarcated area 
has been described as niji jot, that is, cultivated by himself. That is practi
cally the same as khudkasht. In that area the tenant would not ordinarilv 
acquire hereditary rights. The landlord would continue to cultivate that land, 
as it were, by hired labour or by cultivators who would not ordinarily acquire 
hereditary rights, unlfss it is let in breach of the provi=ions of the Act.

Then, we Have made anotiier provision in this Bill in the interest of the 
tenants. One o f  the grievances and one of the complaints prevalent all over 
India has been that for the poor and the weak justice is neither cheap nor 
speedy. We  ̂ hswre attempted in this Bill to make ju,s>tice both cheap and 
sjieedy for the tenant. We have made a provision that the normali/id



duties need not be paid by the tenant, or even by the istimrardaT-^ii we have 
to provide fmy fees, we have to provide for both—:but only a limited anaonjit 
of Its. 2-8-0 has to be paid by him on any application he makes for assertii^ 
his rights before the confirming court. It is not any long tedious process by 
which he has to get justice. The revenue .court which examines the fi«cts of 
the case would give a decision. We are not providing for a norm̂ vl process 
of appeal because where law courts and lawj’̂ ers are concerned it is the richer* 
man ordinnrily who  is able to get the greater advantage. But we have pro
vided, in case there might be injustice, that the party concerned would have 
the power to ask for the confirmation of the decision arrived at. lliis  confir
mation also would be by an equally cheap process and an equally speedy 
process. We want on the whole that lawj^ers should as far as possible be re
quired only in certain specified cases. We have laid down that the lawyers 
will appear only in certain important cases, that is, in the confirming court— 
not in the lower court. They would appear wherever there is a question of 
computation of rent from kind to cash; also wherever there is a question of revia- 
ijjg the rate of rent. They can appear where tiiere is a question of ejectment 
of the tenant-s. And they can also appear wha*e there is a question of com
pensation or i>enalty to be awarded. We have taken care to bee that the 
lawyer appears only oi. certain important occasions so that the administration 
of justice in fixing the rig îts of the parties is both speedy and cheap.

Another important change which we have made and which has b‘'en in 
operation for the last one year is as regards the rate of rents. Before we tock 
up this legislation, a non-occupancy or hereditary tenant wherever he was had 
to pay one-third of the produce as rent. We have reduced that from one- 
thhrd to one-fifth. In the case of occupancy tenants where the rent was one- 
fourth, we have reduced it to one-sixth. In the case of the cxproprietory 
tenants where originally the rent way two-ninths, that is nearly one-fourth, 
we have reduced it to one-eighth, is another important direction in which
we have reduced the burden on the tenant.

Now, in dealing with the Ajmer-Merwara tenancy question nnd discussing 
a Bill dealing with the rights of the tenant as against the landholder, a question 
naturally arises, and that is, why should we not straight off have legislation 
eliminating the Mmrardar altogether and propose measures on the lines of 
the U.P., Bihar or other State legislation dealing with the abolition of the 
znmindari. One practical di^iciilty with \\%ich we are faced in Ajmer- 
Merwara is that there are almost no records of rights; which tenant has been 
cultivating which area for how long is not a matter of record in the 
istimrardari area. The result is that if you abolish one party and hand aver 
land to another party, then it is not clear as to which land is to be transferred 
to whom. There has been no proper survey of that area and there has b^en 
no propir record-of-rights. We have, therefore, been forced to take this 
intermediate step. Especicdly h ^ u se , as I have said, we are trying to wipe 
off the effects of century-old traditions, we felt that we must first have a com
plete survey and a proper record of rights before we take any fitfther steps 
in this direction. Also, if we introduced a Bill for the abolition of gamindari 
probably it would have taken much more time because, as hon. Members are 
aware in U.P. and Bihar also though legislative enactments have been passed 
cgc are about to be passed, it is ielt that a considerable time must elapse before 
the zamindari gets entirely abolished. As against that, under the provisions 
of this Bill we havt. laid down a proeedure under which it will be possible for 
a tenant to acquire the ownership rights by paying a certain number of times 
the rent he pays everj' year. Because we w^re able to put this measure in 
the form of a.i Ordinance, for a whole ^ear we were «ble to confer subftantial 
advantages upon the tenants immediately \djich may not have been po^ible 
if we had the bigger measure to pilot through the Legislature or have it first
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examined, studied and reported upon. Therefore, we have taken this first 
step at the samt time providing, as will be noticed from clause 40 that it 
wiU be possible foi a tenant to liberate himself and be the hm vahar, the
owner, of that area held by him, by paying twelve times the annual rent.'
 ̂ Now, with regard to twelve tunes the annual rent, it may possibly su‘'gest 
itself to some Members that it is a little too liigh, but the rents which at*^pre- 
sent are being paid or are likely to be paid in Ajmer-Merwara are exceedingly 
low. There is a peculiar type of rent called bighori which is only about twelve 
annae to two rupees per acre. Also because, as I  said, the two monSoons 
don’t propo53 to meet over Ajmer-Merwara and very tantalizingly approach 
Ajnier-Merwara and retreat, they have left the land in an exceedingly poor 
condition and its value is very low. So, the provision has been made under 
clause 40 for the tenant to acquire the right of ownership by payment of 
twelve times the annual rent.

One difficulty which has, as I  said, come in the way of any bigger step 
being taken hereafter is the absence of a record of rights and a nroper survey. 
We have made a beginning in regard to this matter and we were 'surprised that 
when a settlement wa  ̂ being made of a limited area, as many as 1*2,000 
objections were raised which showed the uncert^nty of information regarding 
the rights of the people. I personally feel that if justice is to be done to the 
tenants of Ajmer-Merwara, the process of survey and the process of record of 
rights will have ô be very much accelerated and it should be possible by 
adequate expenditure of money and adequate utilization of staff to complete 
the survey and record operations  ̂ quickly, because on that will depent any 
other step that may have to be taken.

In brief, these are the main provisions of the Bill. As I said, the question 
has bee.n thrashed out threadbare over a larg© number of m eetings of the 
Select Committo-e by a fairly representative body of Members of this House. 
At th-', same time I car concede that there are certain improvements which the 
Bill is susceptible of and in the course of the last few days as well as on earlier 
occasions I have tried to meet the friends who have tabled certain amendnients, 
and triel to go as fai- as possible to meet their point of view. Eut my request 
would be that sinc,e the Bill has been virtually in operation under the force 
of circumstances for a year and since it has had a very thcM-ough discussion in 
the Select Committee, we might take as little time as possible and place this 
Bill on the statute-book because I know the tenants of Ajmer-Merwai'a have 
welcomed this piece of legislation and none will be happier than they if this 
Bill could be enacted in as brief a time as possible.

Mr. (Hiairman: Motion moved:
JThat the Bill to declare and amend the law relating to agricultural tenanciefl, record- 

of-nghts and certain other matters in Ajmer-Merwara, as reported by th« Select Committee, 
be taken into consideration.”

Shri Biswanath Das (Orissa): In rising to speak on the motion, I do 
realise the difficulties which my hon. friend the Minister incharge has to face: 
the coma and neglect of o\er a century of the undoubted rights of the tenants 
who, as he has verÂ  rightly admitted, have been stripped of their age-long, 
natural and undoubted rights so well recognised in our smritia and shastras. 
The greatest evil that was done to this country by the advent of Pritish was 
the gloss that put by British Jurists, British lawyers and British states
men over the rights of the people of the village communities on the land. The 
whole of India was a prey to this injustice, which has yet been little undone 
by the respecti /e legislations in the provinces and by judicial decisions in the 
long course of time. It is an independent India that could wipe off and undo  ̂
this injustice. British Government, after the conquest of India begati to



declare tbat they weie the masters of the land, that it was they who to 
give riches to the people. They recognised the rights by means of engago .̂ 
mente. Those engagements were given either by themselves ii; ryotw a n  
areas or through their agents the zamindars in aamindari areas. The result 
is that today in India we have above 50 per cent, of the land ryotwaii and «  
little less than 50 per cent, zamindaris of different denominations either tem
porarily or permanently settled Estates. This being the position, tenancy reform 
was the cry in the country ever since I entered public life in 1920. Since then, 
we were agitating both for terancy reform and liquidation of zamindans,

Ijiquidation of zamindam was not possible because zamindari is an institu
tion which was created by the British Government and it could not be wiped 
off or effaced or thrown out from the country so long as that Government was 
tliera.

Slid OhaUha (Assam): Orissa has been the greatest sufferer.
Shri BiBwanath Das: Yes, and Bengal, Assam, Bihar and U. P. also 

although mostly Orissa.
Under these circumstances in the natural course of things one would have 

expected ray boa friend to aome forward with a Bill liquidating the zamindari 
system once and for ail. We as Congressmen are bound by the Resolutions of 
the Congress, whatevei the decisions of this House may be. We decided on 
the liquidation of zamindam in 1936 and since then our election, programme 
and pledge given in 1946 are clear and distinct on this point. We do not want 
to have any intermediary between the ryot and the State, This is what is 
called the “ nationalisation of the land” and ‘revision of the land revenue policy* 
is to follov/ after the liquidation of the zamindaris.

Plans in thi.̂  regard have been laid down by a number of institutions after 
due enquiry. The first is the Master Pjlan that was placed before us by the
famous Committee which was constituted by a Resolution of the House,
presided over by no less a person than our honoured leadei*, Pandit 
Jawaharlal Nebru. That Plan is contained in the report of the 
National Planning Conmiittee. That Committee made it clear that nationalisa
tion of the land in all its aspects should be effected and the land 
revenue policy of India should be accordingly revised. Though the National 
Planning Cornmittee Report adumbrated this plan, so early as the forties of 
this century, and though we have been able to send away British Imperialism 
out of India since August 15, 1947, it is to be regretted that today we should 
have been here to discuss the question of tenancy reform. I know and I
quite reahse the difficulties of my bon. friend. I know his troubles, temble
as t»hey are, in this legard. He has to face grave difficulties in regard to food 
jind also difficulties in carrying on propaganda for growing more food. There
fore I can understand his difficulty in attending to these small things—these 
tenancy reforms— in respect of a district like Ajmer-Merwara besides those 
responsibilities. But need I impress upon him the difficulties that we our* 
selves have to face as ordinary Congress workers? What are we to say before 
the countrv? If so great a leader as my bon. friend, with all the reputation 
he has behind him as one of the leading lights of the Congress High Command 
and as the Minister o{ Agriculture, if he were to come before Parliament with 
a legislation which would satisfy no one today—probably it would have 
satisfied people in the year of grace 1946 or 1947, but not today—then, what 
am I  to do? I sympathise with him; I recognise his difficulties. At the same 
time, I have a right to ask him to give me light which I can carry to the 
people and explain to them, "‘W ell this is what we have done for you’*, 
^ a t  is there, I ask that I  can take to the people? Let me assure him that 
tenancy reform is nothing revolutionary today, because independence h^s 

^changed the entire outiook of the countary. The time has come when the vesM
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interests aud the landed aiistocracy should realise this. As the t îva Dkanush
Itself felt, on experiencing the touch of the hand of B9.ma that its last daj^
had come, so should the zamindars or Mmrardars or \vtiosoever are the middle
classes betwen the ryot and the (State, come to the conclusion that liquidation
oi zamindari or istimraTd'ari is the only goal which i% in the interests of them
selves as well, vHs the State aiid the ryot.

Even undar tha constitution of 1935, as the Minister in charge of Law and 
Order, I had found that this tenancy trouble always took away a good deal of
time and attention of the Pjrovincial Government. I was myseif preparing, 
even under the shackles of the constitution of 1935, to throw otf the zamindm
system, aud let me mform the House here that 1 had the assurance from the 
then Viceroy, Loid LinUthgow, that he would support my proposal and if
possible giv3 tiuancial aid to the extent of the compensation by way of lofiHi.
That probably would have been a big thing in those days, but today it has
dwindled to insigniticdnce, to nothingness, 1 would appeal therefore to my
hon. friend to think of this aspect.

I followed bis speech very closely. His difficulties are real. Looking at 
the present difhcuities, he says: “ What am I to do? 1 have to give immediate
help,”  That is his position. But I only plead with him and aay that his
officers are not tne persons to give him proper advice. Do you know why ? It
is riot their fiiult. It is the fault of the institution, the methods and the 
conditions under which they are working. The trouble is that they have no
experience of provincial administration. They do not know how to approach 
a tenancy problem which could have verj well been rightly approached and 
probably solved by people having experience of provincial administration. 
That is really the reason and that explains why so reactionary a (>’ommissic:i
as the Simon Commission recommended that these Centrally administered 
areas should cease for two reasons;

-  (i) the officials engaged by the Central Government had no experience o f
provijicial administration, and as a result of it, (ii) administration became
costly and inelTective. He is talking of 'Niji Jot lands or home fann lands 
b.ut where jvre those farms? I have talked to several istimrardars and I found 
th ît very few of them had it.

Mr. dhainnan: How long more will the hon. Member t^ke to finish his 
speech ?

An Hon. Member: Five minutes more.
- Slixi BiswanatiL Das: No, Sir, longer than five minutes. How is it

pbssible to ftnish in live more minutes?
Mr. Oh^m an: In that case the House stands adjourned till a quarter to

Eleven oh "Mondiiy. '
Tke House then adjourned till a Quarter to Eleven of the ClocU on Monday

the Srd Apnl, 1950. ^
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